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Sub: Action Taken Report from the Additional Deputy Commissioner, Bhiwani,
Division Forest Officer, Bhiwani and Regional Officer, HSPCB, Bhiwani in
compliance of orders dated 20.08.2020 of Hon'ble NGT in the matter of
Kuldeep Singh Vs State of Haryana & Ors. Original Application No. 169/2020.
It is submitted that the matter regarding illegal mining at Village - Tosham, Disfrict
Bhiwani is pending before this Hon'ble Tribunal. The Hon'ble Tribunal vide order dated
20.08.2020 has passed the following orders -
, " Before considering the matter, we find it necessary o require a factual
and action taken report from a joint committee comprising the State PCE,
Divisional Forest Officer, Bhiwani and the Additional District Magistrate, Bhiwarni
within two months by e-mail at judicialngt@gov.in preferably i [he form ol
searchable PDF/ OCR Support PDF and not in the forim of Image PLOF."

The matter is listed for hearing on 20.07.2021

The action taken report from the Additional Deputy Commissioner, Bhiwani,
Division Forest Officer, Bhiwani and Regional Officer, HSPCB, Bhiwani Region in
compliance of orders dated 20.08.2020 of Hon'bie NGT in the matter of Kuldeep Singh Vs
State of Haryana & Ors. Original Application No. 168/2020 is altached herewith for kind
consideration by the Hon'ble Tribunal.

It is submitted that the above said report is also being sent through E-Mail at
judicaial-ngt@gov.in.
DA/Action Report in OA No. 169/2020. (&(

Regional Officer, HSPCB

Bhiwani Region.
FEudst No. HSPCH/BHL202L Dated:

A copy of above is forwarded to Sh, Anil Grovar, Additional Advocate General Haryane, (NGT)
for kind information, please 1

Regional Officer, HSPCB
Bhiwani Region.
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Background:

1 The Hon'ble National Green Tribunal vides its order dated 20/08/2020 has
direcled as follows:

“The Grievance in this application is agans! alleged illegal riring in
forest area by M/s Govardhan Mines and Minerals, Hisar at Dadam
Hills, Tosham, District Bhiwani. The applicant has relied upon FIR,
complaints and letters in support of the allegation. Before
considering the matter, we find it necessary lo require a factual and
action taken report from a joint commitlee compnsing the Slate
PCB, Divisional Forest Officer, Bhiwani and the Additional Distnct
Magistrate. Bhiwani  within  (wo months by e-mal at
Judicialngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF

A copy of this order be forwarded to the State PCB. Divisional
Forest Officer, Bhiwani and the Additional District Magislrate,
Bhiwani by e-mail."

2. It is humbly submitted that similar complaint against same project
proponent has been under consideration in OA No.132/2020 (Rakesh
Dalal Vs Vs State of Haryana) and detailed report dated 26.03.2021
was submitted before this Tribunal. This Hon'ble Tribunal vide order
dated 02.06.2021 disposed of the said OA with following observations

and directions:

“6. It is, thus, suggested that at the moment there are no violations.
However, following recommendations have been made:-

“Recommendations:-

1. The Forest Department may take steps to restore the
damage to Forest area done in past. The work of
afforestation and strict vigil may be ensured in the forest
arca.

2. The Department of Irrigation through Jui Water Services,
Bhiwani may take steps for restoration of ‘Dadam

3. mmg Officer and Regional Officer, HSPCB 1
sure th ,wimag acti"nty should be done s
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P-2

conditions of permissions g mted to project proponent
case of violation, if any appropriate action
accordance with law.”

7 In view of the above, let further action be taken in terms o

the above recommendations. We also direct that whenever mine Is

closed on expiry of lease, evaluation ol impact on ChViH nmen
lease danda i

must be conducted before commencement |

there are violations, compensation musl be assessed

recovered on ‘Polluter Pays’ principle as well as in accordance

with Mining Rules. The Sccretary Mining and Sec

Environment, Haryana may hold a joinl

appropriate SOP in this regard as far as possible within one mo 1th
1¢ nodal wy o

The Secretary Mining, Haryana will be the

coordination and compliance. The application is disposed ol g

nerewitn

Copy of report dated 26.03.2021 is annexed
Annexure-R/1. Copy of order dated 02.06.2021 passed in OA
No.132/2020 (Rakesh Dalal Vs Vs State of Haryana) is annexed

herewith as Annexure-R/2

3 For the sake of the convenience, the observations, facts finding and
recommendations of the committee after inspection are narrated

below:

Brief History of Mining at Village Dadam, Distrcit Bhiwani

That the mining area of 55.50 Hectares of village Dadam, Bhiwani was
earlier allotted by Mining Geology Department vide letter no. 161 dated
03.01.2014 to M/s KJSL Sunder(JV) (Annexure-R/3) and the EC

granted by MoEF vide letter dated 03.07.2015 for area of 55.50 Heclares
(Annexure-R/4) to the same firm. Further Mining Lease was transferred
from KJSL Sunder (JV) to M/s Sunder Marketing Associate by Mining &

Geology Department vide letter no. 3864 dated 17.06.2015. (Annexure-

R/S).

That the Consent to Establish (CTE) was granted by HSPCB to M/s
Sunder Marketing Associate vide lefter no 2811915BHICTE2179882
dated 24.07.2015 (Annexure-R/6) and CTO was granted vide letter no
313100417BHICTO4578505 & dated 28112017 for the penod
01.10.2017 to 30.11.2017 (Annexure-R/7).The mining activity by M/s

( VK Ayl
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Sunder Marketing project has already been closed on 01 12,2017 In
compliance of Supreme Court order dated 11 08 2017 (Annexure-R/8)

6 That the Director General of Mine &Geology Department, Panchkula
Haryana vide letter No 5062 dated 11.10.2018 (Annexure-R/9) has re
allotted the said stone mining project of Village Dadam, District Briwani 10
M/s Goverdhan Mines and Mineral, 51,Urban Estate-Il, Hisar The Hon'ble
Punjab & Haryana High Court vide order dated 04.12.2018 (Annexure-
R/M0) has permitted to M/s Goverdhan Mines and Mineral, 51, Urban
Estate-Il, Hisar for mining on the same EC previously granted 10 M/s KJSI
Sunder(JV) / M/s Sunder Marketing Associate subject to final appraisal by
the State in this regard. After this, in compliance of Hon'ble Punjab and
Haryana High Court order daled 04.12 2018, the Director General Mines
& Geology Department vide their letter No 6010 dated 21.12.20
(Annexure-R/11) allowed the said firm to operate mining activity with

previous EC granted to M/s KJSL Sunder(JV) by MOEF vide letter dated

03.07.2015 after obtaining CTE & CTO from HSPCB Board.

7 That on the basis of legal opinion obtained by Regional Officer, Bhiwari

vide letter no. 154 dated 21.01.2019 from HSPCB, Panchkula the consen
for establish and operate to the said project was granted vide letler no.
313100419BHICTE6267995 dated 10.022019 and Letter no
313100419BHICTO6356744 dated 25022018 (Annexure-R/12 and
Annexure-R/13 respectively). The SEIAA, Haryana was consl tuted by
MOEF & CC on 30.01.2019. The public hearing for the said mining project
had held on 28.07.2020 and Environment Clearance was granted to the

said project by SEIAA vide letter No. 638 dated 21.12.2020 Copy of which

is enclosed as Annexure-R/14.

Compliance to Hon'ble NGT directions and inspection of site:

8 That. in compliance of the order dated 21.07.2020, OA No. 169/2020 lilled as
Kuldeep Singh Versus State of Haryana, a joint team was constituted by
DM, Bhiwani.The committee was headed by Additional Deputy
Commissioner,Bhiwani as representative of District Magistrate, Bhiwani
including Mining Officer Bhiwani, Assistant Geologist Ground Water Cell
Bhiwani. Addl. District Forest Officer Bhiwani, Regional officer HSPCB
Bhiwani and SDO Nigana Water Service Sub Div. Bhiwani. The Committee
members visited the site of mining project on 06.10.2020. Copy of

_ ¢ VK,&;JZ
e
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inspection report attached as Annexure- R/ 5 and during inspection
following observations were made:-

(i) Ways in the forest area created illegally without having any valid
permission. The mining equipment's/machines were found
standing in the non-minable forest area.

The 'Dadam hills minor’ is a protected forest area under IFA,
1927 and same was found illegally mined.

(i) The mining is done at the site about 200 feet depth. But actual
depth of the mining pits will be assured by the inspection of the
mining surveyor from Mining Deptt. Head office, Panchkula.

(iii) The concerned mining officer stated that an approved mining plan
as well as a progressive closure plan of same is already
submitted by the said mining project proponent. The mining
project is still in progress and closure plan will be implemented

after closure of the mining.

(iv) In the progressive closure plan, the depth is shown lo be up to 42
meters.
(v) During the inspection the concerned mining officer stated that the

said mining project has given following dimensions of mining pit

as per approved mining plan:

(i) Length:536 meter (ii) Width: 528 meter (iii) Depth: 78 meter
(from the ground level). But no record provided at the site
during inspection in this regard.

(vi) The mining is not done in scientific manner.

(i)  The concerned Assistant Geologist Water Cell reported that no
bore well found in the lease mining area. The project is meeting
water requirement for plantation, dust suppression & domestic
purpose elc. through tankers from outside the mining area and
also using the water stored within mining pits and water stored in ‘

pits cannot be identified at spot whether it is ground water or rain
water and same will be identified within 7 days as assured by the
concerned Assistant Geologist Ground Water Cell.
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Regional officer, Bhiwani vide letter no. 5235 dated 06.11.2020
L nended closure action against the said unit under section 5 of EP
ﬁ&. 1’958 to the Competent Authority. Copy enclosed as (Annexure-R/18).

12. That M/s Goverdhan Mines and Mineral made representation to the
Chairman, HSPCB, Panchkula. Accordingly, the Regional Officer was
asked to get the representation of M/s Govardhan Mines & Mineral
examined from all the departments who inspected the site and to submit
comprehensive report.Copy of letter Dated 18.11.2020 of HSPCB,
Panchkula along with representation is enclosed as (Annexure-R/19).

13. That in the meantime, Mining Department, Forest Department and Assistant

Geologist Ground Water Cell also examined the issues concerning to them
thoroughly and submit their reports. Those reports were considered in
meeting dated 01.12.2020 convened by the Deputy Commissioner,
‘Bhiwani with all concerned departments in order to examine the Action
mﬁmﬁe matter. The reports are explained below:

ms&ﬁng of Sr. Geologist Head Office Panchkula, Mining
: UV ms, suweyar and officials of HARSAC
of the mines

Scanned with CamScanner



P-6

3 Some seepage waler was seen in this pil dunng the

inspection. The report of Assistant Geologist Ground water cell

Bhiwani is attached herewith

4 Systematic and scientific Mining 18 regulated by the office of
Director Mines Safely Gaziabad. If any violation is found in method
of mining they took the action accordingly and inform to the office of
concemed Mining Officer, District Collector, Director General Mines
and Geology Haryana. Bul no such lype of information 1§ received
from Director Mines Safety Gaziabad as reported by Mining Officer,
Bhiwani

5  Oul of lease area in Khatoni No 67/62min, khasra no
16//20/1 min, 21/1min, 17//1 min, 9min. 10mun, 12min 13, 14,
16min. 17min. 18/6min, 7min, 14min haul road is being created and
used by the contractor having approximate length 460 meters. width
20 mir and depth 0-15 mtr. and DGPS readings of the Haul Road is
N 28° 53 12460° E 7575124053 N 28°53' 14350° F
75°51'28.133", N 28°53’ 10.851" £ 75°51'34.937" Bul no slone has
been extracted from above khashra numbers because the said ared
is consisting of ordinary clay / earth. Rest of the alleged area Is
found to be virgin area. It was also confirmed by the local revenue
department too. (Copy of the report of revenue department 1S also
attached herewith.)

6. During the inspection it was also found that no illegal Mining

was noliced in the Forest area of Aravali Plantation.

Report of team constituted by Director General, Dept. of Mines &
Geology was forwarded vide letter dated 02.02.2021 Copy of letter
dated 02.02.2021alongwith report dated 04.11.2020 is annexed as
(Annexure-R/20).

"ﬂ  Forest Department:
Additional Deputy Commissioner, Bhiwani submitted a letter no. 1860

of DFO, Bhiwani. In this repurt DFO has clarified that the
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Mineral, Dadam Stone Mine is doing scientific mining or not. Subsequently
the Mining Officer, Bhiwani vide letter memo no 1201 dated 18.12 2020
also requested the Director Mines Safety Ghaziabad to verify the facts and
Director Mines Safety Ghaziabad vide its letter dated 28 12 2020
(Annexure-R/26) gave observations and conclusion as unger -

Observations:

(i)  There were 25-30 number of pits dug within the lease hold area The
pit name was locally numbered for identification and convenience
The size of these pit was about 80-200m x100m-200m.

(i) The size of pit no. 38 was about 80mx60mx18m. The height of
benches were 5-9m and width was about 5-7m. A haul road leading
to benches was provided. The Aravali forest land was located on the
western part of the excavation. Men and machinery were deployed
by contractor. The size of pit no. 35 was about 80-65m(L)x40-
45m(W)x8m-9m(D). The height of bench was about 8-9m. Adjoining
to this pit, forest land of Aravali was located on western side The
size of pit no. 31 was about 100-110m(L)x80-90m(W)x 16-18m(D)
The height of bench was about 8-10m. adining to this pit, forest land
of Aravali was located on southern side. Loading of stone was being
carried on in these pits.

(i) The size of pits no. 22 was about 200mx200mx200m(D) The negnt
of benches were about 9-10m. Drilling of holes were being carried
on the bottom bench. The drill machine was provided witn wel
drilling arrangement (Photographs enclosed) Management informed
that the drill machines are provided with wet drilling arrangement
Some of the drill machines whose wet drilling mechanism was out of
order were under repair.

(iv) There were three portable fogger machines installed near the pit
where loading operation was being carried on the settle the dus!
being generated during loading. It was informed that (hese (ogoe s
are moved to different pits where loading operations are carried on

Two to three dedicated tractor mounted water wanker was available

with water spraying arrangement on the
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(Vi) The danger zone was demarcated by means of red flag
(photographs enclosed). The lease boundary was fenced by barbed
wire During inspection It was observed that all staffs and work

persons were safety gadgets like helmet and shoes.

(vii) An order under section 22(3) of the mines Act, 1952 was imposed in
pit no. 12, vide this directorate's letter No. 2169 dated 28.06 2019
No work was being carried out at in this pit. Men and machinery
were no found deployed in this pit.

(vii) The records of attendance in form D were kept maintained The
employment register in Form_B was kept maintained (Copy
enclosed

(ix) The deep hole drilling and blasting was carried oul under he
personnel supervision of assistant manager and fereman. The
blasting time was reported to be between 1-4pm. A signage of
blasting time was displayed on board at several places (photographs
enclosed). Transport of explosive in license van for blasting in the
mine was done by the explosive supplier that was in agreement with
owner of mine. The records of explosive used and return in RE-13
were being maintained by the explosive supplier (Copy enclosed)
and firings of shot were done by statutory persons appointed oy the
owner of mine.

(x) An efficient means of signaling by siren within the radius of 300 m
from the place of firing was provided and in use (photographs
enclosed).

(xi) High mast tower consisting of cluster of bulb was founa instalied on

the haul roads around the quarry of the mines. (photograpns

enclosed) for lighting arrangement toword beyond day light hours.
(xii) There were crushers not belonging to owner of mine within the

danger zone in north eastern and north western side However the

crusher were located outside the danger zone from aclive working

face. The fly rocks generated during the blasting was towords free

' face. It was informed by the management that the adjoining field the
ease were acquired by the lessee on rental basis. No signs of fly
s were seen near the adjoining field to the lease.
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made any illegal mining and is also same examined with the help of
Google images obtained from HARSAC, Hisar, it appears that the illegal
mining and illegal ways are created by previous project proponent and not
by present mining project i.e. M/s Govardhan Mines & Mineral, Village

Dadam, Bhiwani, Copy of DFO letters dated 17.11 2020 is enclosed as
(Annexure-R/21)

& Asstt. Geologist Ground water cell:

According to report dated 04-11-2020 of Asstt Geologist, Ground water
cell the water table data of selected wells available in surrounding alluvial
formation is from 9.41 mtrs. to 18.52 mtrs., whereas the depth of mining pit
is approx, 109 mtrs. as measured by the officials of mining department
This shows that presently the surrounding water level is having no infer
connectively with mining pits, as the water table has not been encountered
upto the depth of 109 Mirs. So it is concluded that the water accumulated
in mining pits is seepage from the cracks and fissures of the quartzite rock

of Aravalli system Annexure-R/22.

14. That the Executive Engineer, Jui Water Services, Bhiwani submitted a
report dated 20.11.2020 stating that as per available records, in the case
of Omparkash& others V/s Raman & others in the Hon'ble Court of Sh.
Sunil Kumar Dewan, ACJ(SD) Tosham, the Tehsildar Tosham was
appointed as Local Commissioner who had mentioned in his report dated
06.01.2016 that from RD 21100 to RD 22800 of Dadam dislributary in a
length of 1700 ft., the channel was damaged/ not existing since last 10
years. It was further stated that the channel was mostly damaged by
earlier mining operations. Copy of letter dated 20.11.2020 of the Execulive

Engineer, Jui Water Services, Bhiwani is enclosed as Annexure-R/23

15. That minutes of meting dated 01.12.2020 as referred above is enclosed as

Annexure-R/24.

16. The Deputy Conservator of Forests, Bhiwani vide letter dated 21.12.2020
stated that illegal mining and illegal ways are created by previous project
proponent M/s Sunder Marketing, Dadam and not by M/s Govardhan
Mines & Mineral, Village Dadam, Bhiwani. Copy of Deputy Conservator of

Forests, Bhiwani letter dated 21.12.2020 is enclosed as (Annexure-R/25).

17. The Deputy Commissioner, Bhiwani requested the Director Mines Salety

Ghaziabad to verify whether said project i.e. M/s Govardhan Mines and

p R
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Mines & Geology, Government of Haryana Consent to operate, €0
Sl a= -~ «v; the etate '_;-:_."u'.-./' !'J.

establish and environment clearance was granted by the stale autlitd

Simplified Mining Scheme for working the Mine & Geology, Haryana

rals wds

(Il). Inspection of Dadam mines, M/s Goverdhan Mines & Mine
carried out in accordance with mines Act, 1852.

(I1). Under constitution of India, safety welfare and healih of worker:
employed in the mines is regulated by the mines Act, 1952 and
subordinate legislations framed under it. This Directorate, a subordinate
office under Ministry of labour & Employment, Government of INdk
administers and oversees the compliance of the provisions of (ne min
Act, 1952 & the Rules under certain Regulation for specific mining
operations like Deployment of heavy Earth Moving Machinery & Deep hole

blasting .

(IV). Inspection are carried out in accordance with Mines Acl

oversee compliance

(V). Scientific study is not carried out by the this Directorate. However,
Departiment of mines & Geology may engage recognize scientilic

organisation or institutions to carry out scientific study of the mine

CO-ORDINATION WITH THE HARYANA SPACE APPLICATION CENTRE
(HARSAC) AT HISAR, THE FOREST SURVEY OF INDIA AND CENTRAL
GROUND WATER AUTHORITY:

18. The demarcation of adjoining area of M/s Govardhan Mines & Minerals
Village- Dadam, Bhiwani was carried out on 06.11.2020, 30.12.2020 &

29.01.2021 by revenue department in compliance of direction issued by

J

the Deputy Commissioner, Bhiwani. Copy attached as (Annexure-R/27

Colly). Thereafter, Deputy Commissioner, Bhiwani requested the Directol
of HARSAC, Hisar to provide the satellite images of mining al Village
Dadam from the year 2010 to 2020 by their office vide letter No 1080
dated 02.02.2021 and subsequent reminder vide letter No 1847 dated
11.02.2021 (Annexure-R/28). The Director, HARSAC has provided the
satellite images of mining at Dadam for the year 2010, 2011, 2013 2016 &
2019. Copy attached as (Annexure-R/29).

19. The Deputy Forest officer, Bhiwani has intimated by vide his letl

22022021 (Annexure-R/30) that they have requesleg

HARSAC

provided the high resolution imaginary of the Aravali plantation area from

) MK.E‘.ZZ
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Hisar to Dadam and HARSAC vide its letter dated 05112020 have
informed that the said data is not available with them Thereafter, DFO
Bhiwani vide letter dated 03.02.2021 has also requested the Director,
Forest Survey of India, Dehradun to provide the high resolution imaginary

but the same has not been received so far

20. The Deputy Commissioner has directed that the Assistant Geologist Ground
Cell. Bhiwani to get the necessary report from CGWA regarding ground
water extraction accordingly. The Asstt. Geologist Ground water cell
Bhiwani vide letter dated 14.122020 has requested Regional
Director, CGWA, Chandigarh to investigate  matter regarding level of
groundwater table and illegal ground water extraction at Dadam Mines,
Bhiwani. The Regional Director CGWB vide letter dated 31.12.2020 has
nominated Sh. Saquib, HTG to investigate the said matter. The CGWA,
Chandigarh has inspected the site on 05.02 2021 & vide letter dated
22.02,2021 (Annexure-R/31) concluded that based on field investigation
and chemical analysis of collected water sample it is concluded that
seepage in mining pit is ground water from quartzite formation. Quartizes
are forming low yield aquifer and tubewell constructed in quartzite
generally yields 100-150 Ipm of water only, thus the seepage found in pit is
very minor and during rainy season they may yield good quantity of water
resulting in filling of mines pits. As the water in the alluvial formation is
9.41mbgl to 18.52 mbgl in the surrounding alluvial areas of mines, the
fracture in quartzite might be hydrologically connected to the water table of

the alluvial areas and seepage in mine pit are of ground water only.

CONCLUSION:

In FIR No. 587 dated 23.12.2019 lodged for Act of illegal mining in the
forest area in Dadam, Bhiwani. challan has been already placed before
Hon'ble Court Tosham and matter is sub judice However, as per
investigation report submitted by the Police Station Tosham the M/s
Govardhan Mines & Minerals, Village- Dadam, Bhiwani has not been
named. (Copy investigation report attached as Annexure R/32).For the
rest of Forest area in the Deputy Conservator of Forest vide his letter No.
1860 dated 17.11.2020 has submitted that no illegal mining has been
reported in forest area after January, 2019 and also clarified that the
Range Forest Officer, Tosham \}ii;lheir letter No. 322 dated 16.11.2020,

B V.K
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3 the illegal mining in forest area was done by previous mining company |.€. P-12
M/s KJSL Sunder (JV), Dadam, Bhiwani.

Itis not clear from the Google earth imagery whether illegal mining done
or not due to non - available of satellite imagery of the mining area.
Divisional Forest Officer, Bhiwani vide letter dated 03.02.2021 has already
requested to Director, Forest Survey of India, Dehradun to provide High-
resolution imagery but the same has not been received so far.

The Committee visited the site on 06.10.2020 and Mining Officer informed
that the benches are not 9m x 9m and scientific mining is not being carried
out. Further Directorate of Mines and Safety, Gaziabaad Vide report dated
04.11.2020 has reported that the depth of the one of the pits is 109 meters

as against the approved plan depth of 78 m.

Recommendations
21. The Committee made the following recommendations :-

1. The Forest Department may take steps to restore the damage to
Forest area done in past. The work of afforestation and strict vigil
may be ensured in the forest area.

2. The Department of Irrigation through Jui Water Services, Bhiwani
may take steps for restoration of ‘Dadam Distributary’.

3. The Mining Officer and Regional Officer, HSPCB may ensure that
mining activity should be done strictly as per conditions of
permissions granted to project proponent. In case of violation, if any
appropriate action be taken in accordance with law."

'l 4 The Forest Survey of India may be directed to provide High-resolution
imagery from the year 2010 to 2021 of the mining area of village
Dadam, District Bhiwani and DFO to follow the proposal with FSI.

5. The Department of Mines & Geology may be directed to conduct
1 the systematic and scientific study of the mines area in village
Dadam District Bhiwani as recommended by Director Mines &
Safety, Gaziabaad vide their dated 28.12.2020.
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Department, HSPCB, Policy Department & Revenue Department.
The plantation will be carried out in the financial year 2022-2023
as the annual plan operation of plantation for the year 2021-2022
has already been finalized. (Annexure-R/33).

2. Irrigation Department, Bhiwani submitted that the Dadam
Distrubutory from RD 21100 to 22800 is not existing & the
adjoining land will be explored to find alternate means of Irrigation
for the tail end farmers. (Annexure-R/34)

3. The Mining Officer, Bhiwani reported that the mining pits in which
the depth was found 109 Meters from surface level. This pit is
very old and mining were closed in this pit. The M/s Govardhan
Mines & Mineral at Village- Dadam, Tosham is being inspected
from time to time alongwith District Level Task Force, Bhiwani.
(Annexure-R/35)

T
\b'.‘ 'w V’ K ) ™

Regional officer District Forest Officer Additional Deputy Commissioner

Bhiwani Region Bhiwani Bhiwani
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Annexure-1 Tele No. 01664-256259 P-14

_ Regional Office

A8 Haryana State Pollution Control Board,

SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
Email-hspcbrojr@gmail.com

No. HSPCB/BHI/2021/ 5)?@& Dated:’%ﬁ':f /2024
To

The Registrar,

Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg
New Delhi - 110001

Sub: Action Taken Report from the District Magistrate, Bhiwani and HSPCB in
compliance of orders dated 21.07.2020 of Hon'ble NGT in the matter of
Rakesh Dalal Vs State of Haryana & Ors. Original Application No. 132/2020

It is submitted that the matter regarding illegal mining at Village - Tosham, District
Bhiwani is pending before this Hon'ble Tribunal. The Hon'ble Tribunal vide order dated
21.07.2020 has passed the following orders :-

» " We Consider it appropriate to require a factual and action taken report in the
matter from the District Magistrate, Bhiwani and the Haryana State PCB within
three months by E-mail at judicaial-ngt@gov.in preferably in the form of searchable
pdffOCR Support PDF and not in the form of image PDF. Nodal agency for
compliance will be State PCB. "

The above said matter is listed for hearing on 14.04.2021.

In compliance of the orders dated 21.07.2020 the action taken report from the
District Magistrate, Bhiwani and HSPCB in compliance of orders dated 21.07.2020 of
Hon'ble NGT in the matter of Rakesh Dalal Vs State of Haryana & Ors. Original
Application No. 132/2020 is attached herewith for kind consideration by Hon'ble Tribunal.

It is submitted that the above said report is also being sent through E-Mail at
judicaial-ngt@gov.in.
DA/fAction Report in OA No. 132/2020.

Regional Officer, HSPCB
Bhiwani Region.
Endst No. HSPCB/BHI/2021/ Datedl:

A copy of above is forwarded to Sh. Anil Grovar, Additional Advocate General Haryana, (NGT)
for kind information, please

Regional Jfﬁce r, HSPCB
Bhiwani Region.



Tele No. 01664-256259 P-15

et Regional Office

e Haryana State Pollution Control Board,

SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
Email-hspcbrojr@gmail.com
No, HSPCB/BHI/2021/ Dated:_ / 12029
To

The Registrar,

Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg
New Delhi - 110001

Sub: Action Taken Report from the District Magistrate, Bhiwani and HSPCB in
compliance of orders dated 21.07.2020 of Hon'ble NGT in the matter of
Rakesh Dalal Vs State of Haryana & Ors. Original Application No. 132/2020

It is submitted that the matter regarding illegal mining at Village - Tosham, District
Bhiwani is pending before this Hon'ble Tribunal. The Hon'ble Tribunal vide order dated
21.07.2020 has passed the following orders :-

» " We Consider it appropriate to require a factual and action taken report in the
matter from the District Magistrate, Bhiwani and the Haryana State PCB within
three months by E-mail at judicaial-ngt@gov.in preferably in the form of searchable
pdffOCR Support PDF and not in the form of image PDF. Nodal agency for
compliance will be State PCB. "

The above said matter is listed for hearing on 14.04.2021.

In compliance of the orders dated 21.07.2020 the action taken report from the
District Magistrate, Bhiwani and HSPCB in compliance of orders dated 21.07,2020 of
Hon'ble NGT in the matter of Rakesh Dalal Vs State of Haryana & Ors. Original
Application No. 132/2020 is attached herewith for kind consideration by Hon'ble Tribunal.

It is submitted that the above said report is also being sent through E-Mail at
judicaial-ngt@gov.in.
DA/Action Report in OA No. 132/2020.

Regional Officer, HSPCB

Bhiwani Region.
3 i Y L - :"-.-}
Endst No. HSPCB/BHI/2021/ Q?C r’," 419' Dated: f{"“ _‘j,.. Y, }

A copy of above is forwarded to Sh. Anil Grovar, Additional Advocate General Haryana, (NGT)
for kind information, please @g{

Regional Officer, HSPCB
Bhiwani_ Region.



Action Taken Report - Page No. 1-12
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'Sr.No | Particulars Annexure No.

Mining Geology Department of R/Annexure-1 13-18
letter no. 161 dated

103.01.2014

EC granted by MoEF vide R/Annexure-2  19-29
letter dated 03.07.2015

Mining Geology ~Department  R/Annexure-3 30-34

vide letter no. 3864 dated
17.06.2015.

CTE granted vide letter no. R/Annexure-4 35-37
2811915BHICTE2179882
dated 24.07.2015

CTO granted vide letter no. R/Annexure-5 38-40
313100417BHICT04578505 & |
dated 28.11.2017
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5062 dated 11.10.2018
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|
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31310041SBHICTEG267995

dated 10.02.2019 .

57-60

10

CTO granted Letter no.lR)‘Annexure-w
313100419BHICTO6356744 | 61-63

dated 25.02.2019 |

11

EC granted SEIAA vide letter R/Annexure-11 64-68
No. 638 dated 21.12.2020 i

12

Copy of inspection report!RfAnnexure-Q 69-70
dated 06.10.2020 |

13

Copy of SCN dated!RiAnnexure-ﬁ 71-72
08.10.2020 |

14

Copy of reply of SCN vide!R!Annexure-M 73-94
letter dated 22.10.2020 l

16

Direction of Closure vide letter]| R/Annexure-15 g5 gg
no. 5235 dated 06.11.2020 |

16

Representation Project | RIAnnexure-16
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18.11.2020 §

17
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BT |

Geology Department letter | |
dated 02.02.2021 J"#"/Z;T”//

18 | Copy of DFO letters dated | RIANNEX lo.lmu
17.11.2020 /’—T |

19 | Assistant Geologist, Ground | R7Annexure- 21422 |
Water cell letters dated |
oA Aee 0 |

20 | Exceutive Engineer, Jui water RIAN 123-128
services letter dated
20.11.2021 =5

e-

21 |Minutes of Meeting dated RIAnnexur 129-132
01.12.2020

22 | Deputy Conservator of forest R/Annexure-22 | 133-134
letter dated 21.12.2020

23 | Director Mines Safety | R/Annexure-23 |, 35137
Ghaziabad letter dated
28.12.2020

24 | Revenue Department Report | R/Annexure-24 I
dated 06.11.2020, 30.12.2020 Bt
and 29.01.2021

25 | Deputy Commissioner letter | R/Annexure-25
no. 1080 dated 02.02.2021 142-143
and 1847 dated 11.02.2021

26 | The Director HARSAC Email | RIAnnexure-26 |44
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27 |Deputy Forest officer letter | RIANNEXUre-27 |, q
dated 22.02.2021
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dated 22.02.2021
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Action Tak
e .
Ha N Report in the matter of Rakesh Dalal Vs State of

Yana & Or o
\V\S-Orlqmeglication No. 132/2020"

T‘he Hion'ble Nationa|
vides its order dated

21/07/2020 has directed as follows:

The applicant has file
Mfs Goverdhan Mines
IS allgged that mining
Permissible. The minin
In the progressive clo

d a complaint against illegal mining by
at Tosham, District Bhiwani, Haryana. It
IS done up to 150 meters which is not
Sg con?panyhhas not given a closure plan.
- ~'v< Llosure plan, the depth is shown to be up to
GzroT:ée;jétgmmg Is not be[ng done in a scientific manner.
N e IS aliso being illegally extracted. The applicant
Seeretiy 1 a letter addressed to the Additional Chief
illegalities'in thnes and Geol_ogy Department pointing out
g pr. € process of mining. A copy of order of Punjab
i (oré&rlga l;hgh Court dated 20.09.2018 in CWP No. 9002-
i ), hakesh Dalal v. State of Haryana & Ors. has also
ol whereby the Writ Petition was allowed to be
lthdrawn to move the concerned authorities.

We coqs;der it appropriate to require a factual and action taken
report in the matter from the District Magistrate, Bhiwani and
r_he_ Haryana State PCB within three months by email at
Judicialngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF. Nodal
agency for compliance will be the State PCB."

Brief History of Mining at Village Dadam, Distrcit Bhiwani

2

That the mining area of 55.50 Hectares of village Dadam, Bhiwani
was earlier allotted by Mining Geology Department vide letter no.
161 dated 03.01.2014 to M/s KJSL Sunder(JV) (Annexure-R/1) and
the EC was granted by MOEF vide letter dated 03.07.2015 for area
of 55.50 Hectares (Annexure-R/2) to the same firm. Further Mining
Lease was transferred from KJSL Sunder (JV) to M/s Sunder
Marketing Associate by Mining Geology Department vide letter no.
3864 dated 17.06.2015. (Annexure-R/3).

That the Consent to Establish (CTE) was granted to M/s Sunder
Marketing Associate vide letter no. 2811915BHICTE2179882 dated
24.07.2015 (Annexure-R/4) and CTO was granted vide letter no.
313100417BHICTO4578505 & dated 28.11.2017 for the period

b .

Green Tribunal took notice of the complaint and

P-18
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The mining activity by
closed on
.08.2017.

01.10.2017 to 30.11.2017 (Annexure-R/5)
Mis Sunder Marketing project has already been
01.12.2017 in compliance of Supreme Court order dated 11

4. That the Director General of Mine & Geology Department,
Panchkula, Haryana vide letter No. 5062 dated 11.10.2018
(Annexure-R/6) has re-allotted the said stone mining project of
Vilage Dadam, District Bhiwani to M/s Goverdhan Mines and
Mineral, 51,Urban Estate-ll, Hisar. The Hon'ble Punjab & Haryana
High Court vide order dated 04.12.2018 (Annexure-R/7) has
permitted to M/s Goverdhan Mines and Mineral, 51, Urban Estate-ll,
Hisar for mining on the same EC previously grant to M/s KJSL
Sunder(JV) / M/s Sunder Marketing Associate till the time the issue
of M/s Goverdhan Mines & Mineral Environmental Clearance

| decide with subject to final appraisal by the State in this regard,
which they shall conclude within a period of two months. After this in
compliance of Hon'ble Punjab and Haryana High Court order dated
04.12.2018 the Director General Mines & Geology Department vide
their letter No. 6010 dated 21.12.2018 (Annexure-R/8) allowed the
said firm to operate mining activity with previous EC granted to M/s
KJSL Sunder(JV) by MOEF vide letter dated 03.07.2015 after
obtaining CTE & CTO from HSPCB Board.

5. That on the basis of legal opinion obtained by Regional Officer,
Bhiwani vide letter no. 154 dated 21.01.2019 from HSPCB,
Panchkula, the consent for establish and operate to the said project
was granted vide letter no. 313100419BHICTE6267995 dated
10.02.2019 and Letter no. 313100419BHICTO8356744 dated
25.02.2019 (Annexure-R/09 and Annexure-R/10 respectively). The
SEIAA, Haryana was constituted by MOEF & CC on 30.01.2019. The
public hearing for the said mining project had held on 28.07.2020

and Environment Clearance was granted to the said project by
SEIAA vide letter No. 638 dated 21.12.2020 Copy of which is

enclosed as Annexure-R/11.

Compliance to Hon’ble NGT directions

g i

e e
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. Tha
titl

t, in compli
Pliance of the order dated 21.07.2020, QA No. 132/2020
ed as R

ak
Bint ®sh Dalg Versus State of Haryana, a joint team was
Nstituteq by DM Bhiwan:
' ani.

Deputy Commission
gistrate, Bhiwani

The committee was headed by

Distrigt Y er, Bhiwani as representative of
including  Mining Officer Bhiwani,
ter Cell Bhiwani, Addl. District Forest
Regional officer HSPCB Bhiwani and SDO Nigana

ub Diy. Bhiwani. The Committee members visited the
Project on

attacheq as  Annexure.

Assistant Geologist Ground Wa
Officer Bhiwani.

site of min;
ng 06.10.2020. Copy of inspection report

RM2 and during inspection followin
' g
observations Were made:-

1) -

( Ways in the forest areq created illegally without having any
valid permission, The mining equipment's/machines were
found standing in the non-minable forest area.

The ‘Dadam hills minor' is a protected forest area under IFA,
1927 and same was found illegally mined.

(ii) The mining is done at the site about 200 feet depth. But

actual depth of the mining pits will be assured by the

inspection of the mining surveyor from Mining Deptt. Head
office, Panchkula.

(i) The concerned mining officer stated that an approved mining
Plan as well as a progressive closure plan of same is already
submitted by the said mining project proponent. The mining
project is still in progress and closure plan will be
implemented after closure of the mining.

(iv) In the progressive closure plan, the depth is shown to be up
to 42 meters.

(v) During the inspection the concerned mining officer stated
that the said mining project has given following dimensions
of mining pit as per approved mining plan:

(i) Length:536 meter (i) Width: 528 meter (iii) Depth: 78
meter (from the ground level). But no record provided at
the site during inspection in this regard.

(vi) The mining is not done in scientific manner.

(vii) The concerned Assistant Geologist Water Cell reported that

" i

"
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10.

11.

N0 bore well found in the lease mining area. The project s
Meeting water requirement for plantation, dust suppression
& domestic purpose etc. through tankers from outside the
mining area ang also using the water stored within mining
Pits and water stored in pits cannot be identified at spot
Whether it is ground water or rain water and same will be

identified within 7 days as assured by the concerned
Assistant Geologist Ground Water Cell,

That, a show Cause notice for the closure under section 5 of EP Act,
1986 was issued by HSPCB, Bhiwani to the said unit ie. M/s

Govardhan Mines & Mineral, Village Dadam, Bhiwani vide letter no.

2633 dated 08.10.2020. Copy of SCN dated 08.10.2020 is enclosed

as (Annexure-R/13). The said project proponent submitted reply of

SCN vide letter dated 22.10.2020. Copy enclosed as (Annexure-
R/14),

The reply of the said project proponent was considered by concerned
departments i.e. Mining Department, Forest Department, and Ground

Water Cell. The documents relied upon by the Project Proponent
were also considered.

That the Regional officer, Bhiwani vide letter no. 5235 dated
06.11.2020 recommended closure action against the said unit under

section 5 of EP Act, 1986 to the Competent Authority. Copy enclosed
as (Annexure-R/15).

That M/s Goverdhan Mines and Mineral made representation to the
Chairman, HSPCB, Panchkula. Accordingly, the Regional Officer was
asked to get the representation of M/s Govardhan Mines & Mineral
examined from all the departments who inspected the site and to
submit comprehensive report. Copy of letter Dated 18.11.2020 of

HSPCB, Panchkula along with representation is enclosed as
(Annexure-R/16).

That in the meantime, Mining Department, Forest Department and
Assistant Geologist Ground Water Cell also examined the issues

& T
i\
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. e nose

concerning to them thoroughly and submit their repors T
féports were considereq in meeting dated 0112.2020 convened oy
= i'.: in

the Deputy Commissioner, Bhiwani with all concerned departmen

order to examine the Action taken in the matter. The repors ar¢
explained below:

A.  MINING DEPARTMENT:

Joint Committee consisting of Sr. Geologist Head Office Panchkulz.

Mining  Officer Bhiwani, Sr. Surveyors, surveyor and officials of

HARSAC inspected the area on date 03.11.2020. The Detail Survey
of the mines area was carried out with the help of DGPS instrurent
in the presence of concerned revenue officials i.e. Halka Girdaver

and patwari. The detaj| surrey was carried out with the help of DGPS
for confirming the boundary coordinates of the mining lease arez. The

Committee observed as under

1. Boundary pillars around the mining lease area were found

in order with GPS coordinate. Total 32 numbers of pillars were

found to be established as per approved Mining plan.

2. The maximum depth of the mining pits was found to be

109 meters from surface level at the time of inspection.

3. Some seepage water was seen in this pit during the

inspection. The report of Assistant Geologist Ground water cell
Bhiwani is attached herewith.

4.  Systematic and scientific Mining is regulated by the office

of Director Mines Safety Gaziabad. If any violation is found in
method of mining they took the action accordingly and inform to
the office of concerned Mining Officer, District Collector.
Director General Mines and Geology Haryana. But no such

type of information is received from Director Mines Safety
Gaziabad as reported by Mining Officer, Bhiwani.

5. Out of lease area in Khatoni No. 67//62min, khasra no.
16//20/1 min, 21/1min, 17/1 min,  9min, 10min, 12min,
13min, 14min, 16min, 17min, 18//6min, 7min, 14min haul road is
being created and used by the contractor having approximate

’ length 460 meters, width 20 mtr and depth 0-15 mtr. and DGPS

i, )
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readings of the Haul Road is N 26° 53 12.460" E 75°5124.053
N 2853 14350" £ 755128133, N 28°53' 10.851" E
75°51'34.937" But no stone has been extracted from above
khashra numbers because the said area is consisting of
ordinary clay / earth. Rest of the alleged area is found to be
virgin area. It was also confirmed by the local revenue

department too, (Copy of the report of revenue department is
also attached herewith.)

6. During the inspection it was also found that no illegal

Mining was noticed in the Forest area of Aravali Plantation.

Report of team constituted by Director General, Dept. of Mines
& Geology was forwarded vide letter dated 02.02.2021 Copy of

letter dated 02.02.2021 alongwith report dated 04.11.2020 is
annexed as (Annexure-R/17).

B Forest Department:

Additional Deputy Commissioner, Bhiwani submitted a letter no. 1860
dated 17.11.2020 of DFO, Bhiwani. In this report DFO has clarified
that the illegal mining done in Dadam hills area by M/s Sunder
Marketing Associates. lllegal mining noticed on 22.12.2019, an FIR
number 587 dated 23.12.2019 was lodged at Police Station, Tosham
against Sandeep etc.

The letter dated 17.11.2020 of DFO, Bhiwani stated that the said
project proponent is now not using any Aravalli plantation area for
ways and not made any illegal mining and is also same examined
with the help of Google images obtained from HARSAC, Hisar, it
appears that the illegal mining and illegal ways are created by
previous project proponent and not by present mining project i.e. M/s
Govardhan Mines & Mineral, Village Dadam, Bhiwani. Copy of DFO
letters dated 17.11.2020 is enclosed as (Annexure-R/18).

C Asstt. Geologist Ground water cell:

According to report dated 04-11-2020 of Asstt. Geologist, Ground
water cell the water table data of selected wells available in

surrounding alluvial formation is from 9.41 mtrs. to 18.52 mtrs,,

| b L
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w
" hereag the depth of mining pit is approx. 109 mtrs. as measured by
the officialg of

Mining department. This shows that presently the
/ Surrounding gy

pits, as the wat
109 Mtrs, g0 1
's seepage fr
Aravalli syste

€r level is having no inter connectively with mining
er table has not been encountered upto the depth of
IS concluded that the water accumulated in mining pits

Om the cracks and fissures of the quartzite rock of
M Annexure-R/1g.
12.

That i -
the Executive Engineer, Jui Water Services, Bhiwani submitted

are '
PO dated 20.11.2020 stating that as per available records, in the
case of Omparkash & others

Court of Sh. Sunil Kumar

Tosham was appointed as

VIs Raman & others in the Hon'ble
Dewan, ACJ(SD) Tosham, the Tehsildar
Local Commissioner who had mentioned
016 that from RD 21100 to RD 22800 of
ath of 1700 ft., the channel was damaged/

in his report dated 06.01.2
Dadam distributary in a len

not existing since last 10 years. It was further stated that the channel
Was mostly damaged by earlier mining Operations. Copy of letter

dated 20.11.2020 of the Executive Engineer, Jui Water Services,
Bhiwani is enclosed as Annexure-R/20.

13, That minutes of meting dated 01.12.2020 as referreq above is
enclosed as Annexure-R/21.

14. The Deputy Conservator of Forests, Bhiwani vide letter dated

21.12.2020 stated that illegal mining and illegal ways are created by
previous project proponent M/s Sunder Marketing, Dadam and not by
M/s Govardhan Mines & Mineral, Village Dadam, Bhiwani. Copy of
Deputy Conservator of Forests, Bhiwani letter dated 21.12.2020 s
enclosed as (Annexure-R/22).

15. The Deputy Commissioner, Hisar requested the Director Mines

Safety Ghaziabad to verify whether said project i.e. M/s Govardhan
Mines and Mineral, Dadam Stone Mine is doing scientific mining or
not. Subsequently the Mining Officer, Bhiwani vide letter memo no
1201 dated 18.12.2020 also requested the Director Mines Safety
Ghaziabad to verify the facts and Director Mines Safety Ghaziabad

vide its letter dated 28.12.2020 (Annexure-R/23) gave observations
and conclusion as under:-

; L
I
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(i)

(i)

(iv)

.
There were 25-30 number of pits dug within th o and
area. The pit name was locally numbered for dente® x100m-
-200m
convenience. The size of these pit was about 80-200

200m

The size of pit no. 38 was about 80mx60mx18m. The hefght'of
benches were 5-9m and width was about 5-7m. A haul road
leading to benches was provided The Aravali forest land was
located on the western part of the excavation. Men and
machinery were deployed by contractor. The size of pit no. 35
was about 60-65m(L)x40-45m(W)x8m-9m(D). The height of
bench was about 8-9m. Adjoining to this pit, forest land of
Aravali was located on western side. The size of pit no. 31 was
about 100-110m(L)x80-90m(W)x 16-18m(D). The height of
bench was about 8-10m adining to this pit, forest land of
Aravali was located on southern side. Loading of stone was
being carried on in these pits.

The size of pits no. 22 was about 200mx200mx200m(D). The
height of benches were about 9-10m. Drilling of holes were
being carried on the bottom bench. The drill machine was
provided with wet drilling arrangement (Photographs enclosed).
Management informed that the drill machines are provided with
wet drilling arrangement. Some of the drill machines whose wet
drilling mechanism was out of order were under repair.

There were three portable fogger machines installed near the
pit where loading operation was being carried on the settle the
dust being generated during loading. It was informed that these
foggers are moved to different pits where loading operations
are carried on. Two to three dedicated tractor mounted water
wanker was available for supplying water to these fogger
machine.

Three water tanker with water spraying arrangement on the top
(whiriling type) were provided for wetting the haul roads and
benches (Photograph enclosed). Water sparying was being

done on the haul roads and benches.

s
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(vi)

(vii)

(viii)

(ix)

(xi)

(xii)

9

of red flag

Th means
e danger Zone was demarcated by 5 fenced by

(photogl’aphs enCIDSQd). The |lease boundafy wa | staﬁs
arbed wire, During inspection it was observed that @

oes.
and work Persons were safety gadgets like helmeét and sh

An order under ; i
section 22(3) of the m
" 223) No. 2169

Imposed in Pit no. 12, vide this directorate’s letter
dated 28.06.2019. No work was being carried out at in this pit.
Men and machinery were no found deployed in this pit

The records of attendance in form D were kept maintained. The
employment register in Form_B was kept maintained.(COPY
enclosed

The deep hole drilling and blasting was carried out under the
personnel supervision of assistant manager and foreman. The
blasting time was reported to be between 1-4pm. A signage of
blasting time was displayed on board at several places
(photographs enclosed). Transport of explosive in license van
for blasting in the mine was done by the explosive supplier that
was in agreement with owner of mine. The records of explosive
used and return in RE-13 were being maintained by the
explosive supplier (Copy enclosed) and firings of shot were
done by statutory persons appointed by the owner of mine.

An efficient means of signaling by siren within the radius of 300
m from the place of firing was provided and in use (photographs
enclosed).

High mast tower consisting of cluster of bulb was found
installed on the haul roads around the quarry of the mines.
(photographs enclosed) for lighting arrangement toword beyond
day light hours.

There were crushers not belonging to owner of mine within the
danger zone in north eastern and north western side. However,
the crusher were located outside the danger zone from active
working face. The fly rocks generated during the blasting was
towords free face. It was informed by the management that the
adjoining field the lease were acquired by the lessee on rental

basis. No signs of fly rocks were seen near the adjoining field to

the lease. %\
R
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& 10
Conclusion:
; stone Mines,
(. Itis to be noted that, Mining lease for Padam stone
' ranted by

Khasra No. 132, Ms Goverdhan Mines & Minerals Was g
department of Mines & Geology, Government of Haryana. Consent (0
operate, consent to establish and environment clearance Was granted
by the state authority. Simplified Mining Scheme for working the Mine

& Geology, Haryana,

(). Inspection of Dadam mines, Mis Goverdhan Mines & Minerals

was carried out in accordance with mines Act, 1952.

(IlI). Under constitution of India, safety welfare and health of workers
employed in the mines is regulated by the mines Act, 1952 and
subordinate legislations framed under it. This Directorate, a
subordinate office under Ministry of labour & Employment,
Government of India administers and oversees the compliance of the
provisions of the mines Act, 1952 & the Rules under certain
Regulation for specific mining operations like Deployment of heavy
Earth Moving Machinery & Deep hole blasting .

(IV). Inspection are carried out in accordance with Mines Act, 1952 to

oversee compliance

(V). Scientific study is not carried out by the this Directorate.
However, Department of mines & Geology may engage recognize

scientific organisation or institutions to carry out scientific study of the

mine.

CO-ORDINATION WITH THE HARYANA SPACE APPLICATION
CENTRE (HARSAC) AT HISAR, THE FOREST SURVEY OF INDIA AND

CENTRAL GROUND WATER AUTHORITY:

16. The demarcation of adjoining area of M/s Govardhan Mines &
Minerals, Village- Dadam, Bhiwani was carried out on 06.11.2020,
30.12.2020 & 29.01.2021 by revenue department in compliance of
direction issued by the Deputy Commissioner, Bhiwani. Copy
attached as (Annexure-R/24 Colly). Thereafter, Deputy
Commissioner, Bhiwani requested the Director of HARSAC, Hisar to

b £
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e- Dadam from the year

080 dated 02.02.2021
02.2021

y .
Provide the satellite images of mining at Villag

-‘l]ln AT
to 2020 bY their office vide letter No. 1

g47 dated 11. .
provided the satellite

aNA sibs
( hlll\.\t\ﬂllnm lomlﬂdi‘f vide letter No 1

Mmmxure-mzs} The Director HARSAC has

IMages o . 1 2013, 2016 5
9™8 Of mining at Dadam for the year 2010, 2071,

2019 ¢

V19 Copy attacheq ag (Annexure-R/26).

The Deputy Forest officer, Bhiwani has intimated by vide his Jetief

dated 2202 2024 (Annexure-R/27) that they have requested
HARSAC 1o Provided the high resolution imaginary of the Aravali
plantation area from Hisar to Dadam and HARSAC vide its letter
dated 05.11.2020 have informed that the said data is not available
With them. Thereafter, DFO, Bhiwani vide letter dated 03.02.2021 has
also requested the Director, Forest Survey of India, Dehradun to

Provide the high resolution imaginary but the same has not been
received so far.

The Deputy Commissioner has directed that the Assistant Geologist
Ground Cell, Bhiwani to get the necessary report from CGWA
regarding ground water extraction accordingly. The Asstt. Geologist
Ground water cell, Bhiwani vide letter dated 14.12.2020 has
requested Regional Director .CGWA, Chandigarh to investigate
matter regarding level of groundwater table and illegal ground water
extraction at Dadam Mines, Bhiwani. The Regional Director CGWB
vide letter dated 31.12.2020 has nominated Sh. Saquib, HTG to
investigate the said matter. The CGWA » Chandigarh has inspected
the site on 05.02.2021 & vide letter dated 22,02.2021 (Annexure-
R/28) concluded that based on field investigation and chemical
analysis of collected water sample it is concluded that seepage in
mining pit is ground water from quartzite formation . Quartizes are
forming low yield aquifer and tubewell constructed in quartzite
generally yields 100-150 Ipm of water only, thus the seepage found in
pit is very minor and during rainy season they may vyield good
quantity of water resulting in filling of mines pits. As the water in the
alluvial formation is 9.41mbgl to 18.52 mbgl in the surrounding alluvial
areas of mines, the fracture in quartzite might be hydrologically

connected to the water table of the alluvial areas and seepage in

— —
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mine pit are of ground water only.

ConcLusion;
. ective
In view of the reports submitted by the I."E‘SP e
departments/authorities, no adverse comment against
Govardhan mines & Mineral can be made at this stage.
RECOMMENDATIONS:-
1 The Forest Department may take steps to restore the damage to

Forest area done in past. The work of afforestation and strict vigil

may be ensured in the forest area.

2. The Department of Irrigation through Jui Water Services, Bhiwani
may take steps for restoration of ‘Dadam Distrubutory’.

3. The Mining Officer and Regional Officer, HSPCB may ensure that
mining activity should be done strictly as per conditions of
permissions granted to project proponent. In case of violation, if any
appropriate action be taken in accordance with law.

. .2

Regional Officer, Deputy Commissioner,
Bhiwani

HSPCB,
Bhiwani Region
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Annexure-2
Item No. 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing]

Original Application No. 132/2020

Rakesh Dalal Applicant
Versus

State of Haryana Respondent

Date of hearing: 02.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Mr. Rahul Khurana, Advocate for HSFCB

ORDER

1. This application has been filed against illegal mining by M/s
Goverdhan Mines at Tosham, District Bhiwani, Haryana. It is alleged
that mining is done up to 150 meters which is not permissible. The
mining company has not given a closure plan. In the progressive closure
plan, the depth is shown to be up to 42 meters. Mining is not being done
in a scientific manner. Ground water is also being illegally extracted.
The applicant has annexed a letter addressed to the Additional Chief
Secretary, Mines and Geology Department pointing out illegalities in the
process of mining. A copy of order of Punjab and Haryana High Court
dated 20.09.2018 in CWP No. 9002-2018 (O&M), Rakesh Dalal v. State of
Haryana & Ors. has also been filed whereby the Writ Petition was allowed

to be withdrawn to move the concerned authorities.
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2. Vide order dated 21.07.2020, a factual and action taken report was
sought from a joint Committee of District Magistrate, Bhiwani and State

PCB.

3. Accordingly, the State PCB has filed its report on 27.03.2021 to the
effect that the joint Committee has visited the site on 06.10.2020 and

observed illegalities as follows :-

“i) Ways in the forest area created illegally without having
any valid permission. The mining equipment's/ machines were found
standing in the non-minable forest area. The ‘Dadam hills minor’is a
protected forest area under IFA, 1927 and same was found illegally
mined.

(ii)  The mining is done at the site about 200 feet depth. But
actual depth of the mining pits will be assured by the
inspection of the mining surveyor from Mining Deptt. Head
office, Panchkula.

(iiij The concerned mining officer stated that an approved
mining plan as well as a progressive closure plan of same is
already submitted by the said mining project proponent. The
mining project is still in progress and closure plan will be
implemented after closure of the mining.

(iv) In the progressive closure plan, the depth is shown to be up to
42 meters.

(v During the inspection the concerned mining officer stated that
the said mining project has given following dimensions of mining pit
as per approved mining plan:

(i) Length:536 meter

(ii) Width: 528 meter

(iii) Depth: 78 meter (from the ground level). But no record
provided at the site during inspection in this regard.

(vi) The mining is not done in scientific manner.,

(vii) The concerned Assistant Geologist Water Cell reported that
no bore well found in the lease mining area. The project is
meeting water requirement for plantation, dust suppression
& domestic purpose etc. through tankers from outside the
mining area and also using the water stored within mining
pits and water stored in pits cannot be identified at spot
whether it is ground water or rain water and same will be
identified within 7 days as assured by the concerned
Assistant Geologist Ground Water Cell.?
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4, [t is further stated that based on the above, a show cause notice
was given and action of closure was recommended. Thereafter, remedial
steps were taken as per further report of the joint Committee of Mining

Department which visited the site on 03.11.2020 and observed:-

“]1. Boundary pillars around the mining lease area were found in
order with GPS coordinate. Total 32 numbers of pillars were
found to be established as per approved Mining plan.

2. The maximum depth of the mining pits was found to be 109
meters from surface level at the time of inspection.

3. Some seepage water was seen in this pit during the inspectiorn.
The report of Assistant Geologist Ground water cell Bhiwani is
attached herewith.

4, Systematic and scientific Mining is regulated by the office of
Director Mines Safety Gaziabad. If any violation is found in
method of mining they took the action accordingly and
inform to the office of concerned Mining Officer, District
Collector, Director General Mines and Geology Haryana. But
no such type of information is received from Director Mines
Safety Gaziabad as reported by Mining Officer, Bhiwani.

5. Out of lease area in Khatoni No. 67//62min, khasra no.
16//20/1 min, 21/1min, 17111 min, 9min, 10min, 12min,
13min,14min, 16min, 17min, 18//6min, 7min, 14min haul
road is being created and used by the contractor having
approximate length 460 meters, width 20 meters and depth
0-15 meters and DGPS readings of the Haul Road is N 28" 53’
12.460" E 75'51'24.053, N 28°53' 14.350" E 75'51'28./33", N
28'53' 10.851" E 75'5 J '34.937". But no stone has been
extracted from above khashra numbers because the said area
is consisting of ordinary clay / earth. Rest of the alleged area
is found to be virgin area. It was also confirmed by the local
revenue department tco. (Copy of the report of revenue
department is also attached herewith.)

6. During the inspection it was also found that no illegal Mining was
noticed in the Forest area of Aravali Plantation.

Report of team constituted by Director General, Dept. of Mines &
Geology was forwarded vide letter dated 02.02.2021 Copy of letter
dated 02.02.2021 alongwith report dated 04.11.2020 is annexed as
(Annexure-R/17).”

5. Further inspection was taken on 28.12.2020 by the joint

Committee and it was found that past violations were required to be
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remedied but currently there are no serious violations. Observations and

conclusion are quoted below:-

“Observations

{i) There were 25-30 number of pits dug within the lease hold
area. The pit name was locally numbered for identification and
convenience. The size of these pit was about 80-200m x100m-
200m.

(11) The size of pit no 38 was about 80mx60mx18m. The height
of benches were 5-9m and width was about 5-7m. A haul road
leading to benches was provided The Aravali forest land was
located on the western part of the excavation. Men and machinery
were deployed by contractor. The size of pit no. 35 was about 60-
65m(L)x40-45m(W)x8m-9m(D). The height of bench was about 8-
9m. Adjoining to this pit, forest land of Aravali was located on
western side. The size of pit no. 31 was about 100-110m(L)x80-
90m{Wix 16-18m(D). The height of bench was about 8-10m adining
to this pit, forest land of Aravali was located on southern side.
Loading of stone was being carried on in these pits.

(il)The size of pits no. 22 was about 200mx200mx200m(D).
The height of benches were about 9-10m. Drilling of holes were
being carried on the bottomn bench. The drll machine was provided
with wet drilling arrangement (Photographs enclosed). Management
informed that the dnll machines are provided with wet dnlling
arrangement. Some of the drill machines whose wet dnlling
mechanism was out of order were under repair.

{iv)There were three portable fogger machines installed near

the pit where loading operation was being carried on the settle the
dust being generated during loading. It was informed that these
foggers are moved to different pits where loading operations are
carried on. Two to three dedicated tractor mounted water wanker
was available for supplying water to these foqger machine.
(v) Three water tanker with water spraying arrangement on the
top (whinling type) were provided for wetting the haul roads and
benches (Photograph enclosed). Water spraying was being done on
the haul roads and benches.

fvi] The danger zone was demarcated by means of red flag
(Photographs enclosed). The lease boundary was fenced barbed
wire. During inspection it was observed that all staffs by and work
persons were safety gadgets like helmet and shoes.

(uvii) An order under section 22(3) of the mines Act, 1952 was
imposed in pit no. 12, vide this directorate’s letter No. 2169 dated
28.06.2019. No work was being carried out at in this pit. Men and
machinery were no found deployed in this pit.

(viii) The records of attendance in form D were kept maintained.
The employment register in Form_B was kept maintained.(Copy
enclosed).
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fix] The deep hole drilling and blasting was carmied out under the
personnel supervision of assistant manager and foreman. The
blasting time was reported to be between 1-4pm. A signage of
blasting time was displayed on board at several places
{photographs enclosed]. Transport of explosive in license van for
blasting in the mine was done by the explosive supplier that was in
agreement with owner of mine. The records of explosive used and
return in RE-13 were being maintained by the explosive supplier
(Copy enclosed) and firings of shot were done by statutory persons
appointed by the owner of mine.

x) An efficient means of signaling by siren within the radius of
300 m from the place of finng was provided and in use
(photographs enclosed).

(xi] High mast tower consisting of cluster of bulb was found
installed on the haul roads around the quarry of the mines.
(photographs enclosed] for lighting arrangement toward beyond
day light hours.

{xii)] There were crushers not belonging to owner of mine within
the danger zone in north eastern and north western side. However,
the crusher were located outside the danger zone from active
working face. The fly rocks generated during the blasting was
towords free face. It was informed by the managerment that the
adjoining field the lease were acquired by the lessee on rental
basis. No signs of fly rocks were seen near the adjoining field to
the lease.

Conclusion:-

(i) It is to be noted that, Mining lease for Dadam 5tono winos,
Khasra No. 132, Ms Goverdhan Mines & Minerals was granted by
department of Mines & Geology, Government of Haryana, Consent
to operate, consent to establish and environment clearance was
granted by the state authority. Simplified Mining Scheme for
working the Mine & Geology, Haryana.

(ii) Inspection of Dadam mines, M/s Goverdhan Mines &
Minerals was carried out in accordance with mines Act, 1952.

(iti) Under constitution of India, safety welfare and health of
workers employed in the mines is requlated by the mines Act, 1952
and subordinate legislations framed under it. This Directorate, a
subordinate office under Ministry of labour & Employment,
Government of India administers and oversees the compliance of
the provisions of the mines Act, 1952 & the Rules under certain
Regqulation for specific mining operations like Deployment of heavy
Earth Moving Machinery & Deep hole blasting.

fiv)] Inspection are carried out in accordance with Mines Act,
1952 to oversee compliance.

v) Scientific study is not carried out by this Directorate.
However, Department of mines & Geology may engage recognize
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scientific organisation or institutions to carry out scientific study of
the mine.”
6. It is, thus, suggested that at the moment there are no violations,

However, following recommendations have been made:-

“Recommendations:-
1. The Forest Department may take steps to restore the damage to
Forest area done in past. The work of afforestation and strict

vigil may be ensured in the forest area.

2. The Department of Irrigation through Jui Water Services, Bhiwani
may take steps for restoration of ‘Dadam Distributary’.

3. The Mining Officer and Regional Officer, HSPCB may ensure that
mining activity should be done strictly as per conditions of
permissions granted to project proponent. In case of violation, if
any appropriate action be taken in accordance with law.”

7. [n view of the above, let further action be taken in terms of the
above recommendations. We also direct that whenever mine is closed on
expiry of lease, evaluation of impact on environment must be conducted
before commencement of new lease and if there are wviolations,
compensation must be assessed and recovered on ‘Polluter Pays’
principle as well as in accordance with Mining Rules. The Secretary
Mining and Secretary Environment, Haryana may hold a joint meeting
and prepare appropriate SOP in this regard as far as possible within one

month. The Secretary Mining, Haryana will be the nodal agency for

coordination and compliance.

The application is disposed of.

A copy of this order be forwarded to the Secretary Mining and
Secretary Environment, Haryana by email to facilitate compliance of

above order.

Scanned with CamScanner



P-36

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM

June 02, 2021
Original Application No. 132/2020
A
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Annexure-3 3

&

_

(To be substituted bearing same number & date)
Speed Post

From

The Director,
Department of Mines & Geology,
Haryana.

Toe

M/s KJSL-SUNDER (JV),
702, D.T. Pearls Business Park,
Metaji Subhash Place, Pitampura, Delhi - 34

Memo No.DMG/HY/ML/Dadam/2013/161
Dated Chandigarh, the 03.01.2014

Subject: Acceptance of the highest bid in respect of miner mineral mines of
+ “Stone alongwith Associated minor minerals” of “"Dadam"” over an area
of 55.50 hectares in the Tehsil Tosham district Bhiwani offered in the

auction held on 30.12.2013 and issuance of Letter of Intent {(Lol) -
regarding.

You offered the highest bid of Rs. 115,00,00,000/- [Rs. One hundred
fifteen crore only] per annum, against the Reserve Price of Rs. 6,25,00,000/- per
annum, for obtaining the Mining lease of Minor Mineral Mines namely “Dadam™ over an
area of 55.50 hectares falling in Khasra numbers 132min,133 of Villages “Dadam" in
Tehsil Tosham, District Bhiwani, in Lthe auction held on 30.12.2013 in the office of the
Mining Officer, Bhiwani for the grant of mining leases of miner mineral mines of stone
alongwith associated minor minerals of the districts of Bhiwanl.

1. You are hereby informed that the state government has accepted the
highest bid of Rs. 115,00,00.000/- [Rs. One hundred fifteen crore only] per annum,
offered by you in respect of the above said minar mineral mines/quarries of “Dadam™
under the provisions of the Haryana Miner Mineral Concession, Stocking, Transportation
of Minerals & Prevention of llegal Mining Rules-2012 (State Rules). Accordingly, you have
become the successful bidder in respect of “Dadam” quarries of the district Bhiwani.

1. The State Government having accepted the aforementioned highest bid
offered by you, the Department is pleased to issue this Letter of Intent (Lol) for grant of
mining lease in your favour in respect of the Mines/area namely "Dadam” of stone along

with associated minor minerals subject Lo the following terms and conditians:-

(i) The period of lease shall be 10 years and Lhe same shall commence with effect
from the date of grant of environmental clearance by competent authority or on
expiry of a period of 12 months from the date of this communication of

acceptance of highest bid/ issuance of “Letter of Intent”, which ever is earlier;

Page 1 of 6
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Though due care had been taken in specilying the details of the area of the
mining sites, however, in case of any inadvertent mistake, the same shall be got
reclified/corrected before execution of the lease deed/agreement;

{iii)  The amount of the highest bid i.e. Rs. 115,00,00,000/- [Rs. One hundred fifteen
crore only] per annum shall be the "Annual dead rent” payable by you in the
manner prescribed in the lease deed/agreement to be executed on form ML-1
appended Lo the State Rules;

{iv) The above said annual dead rent shall be increased @ 25% on completion of each
block of three years. Accordingly, the year-wise amount of the annual lease
money shall be as per details given below:

i 5F. Year of the lease | Annual Dead Rent |
Ho. | Period -
1 First Year Rs. 115,00,00,000
1 Second Year | Rs. 115,00,00,000
3 Third Year Rs. 115,00,00,000

"4 | Forth Year Rs_ 141,75,00,000 |
5 Filth Year Rs. 143,75.00,000

& | Sixth Year Rs. 143,75,00,000 |

7 | SeventhYear | Rs. 179,68,75,000 |
8 Eighth Year Rs. 179,68,75,000
g Minth Year Rs. 179,68,75,000
10 Tenth Year Rs. 224,60,93,750

(v) As per the terms and conditions of the grant, you are liable to deposit Rs.
18,75,00,000/-i.e. equal to 25% of the annual bid amount as "security deposit™
and Rs. 9,58,33,334/- on account of one month's advance dead rent. out of
which you have already deposited an amount of Rs. 11,50,00,000/- i.e. equal to
10% of the apnual bid amount as “initial bid security' at the fall of hammer. The
balance amount of Rs. 17,25,00,000/- of the bid security i.e. 15% of the annual
bid amount along with Rs. 9,58,33,334/- on account of one month's advance
dead rent shall be deposited befare commencement of the mining operations or
before expiry ot the period of 12 months, whichever is earlier;

{vi) You shall have to execute lease deed in Form ML-1 appended to the State Rules
within a period of 90 days from the date of issuance of this communication/

grant of Lol. The stamp as applicable at the time of execution/registration of the
agreement shall be payable by you.

(vii)  Four copies of draft lease deed/agreement shall be submitted, of which the first
copy shall be submitted on stamp paper of Rs. 4,61,97,660/-(Rs. Four crore sixty
one lakhs ninety seven thousand six hundred sixty only). This amount is subject
to audit and in case of any difference found at a later stage, the difference shall
be payable by you on demand;

Page 2 of &

Scanned with CamScanner



(ix)

(x)

{1}

[xii)

(xiif)

(xiv)

[%v)

(xvi)

The lease deed would also be required to be got registered on payment of the

applicable Registration fee;

In case you fail to execute the Lease Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amaount of 15% towards the bid security, amounting Lo Rs. 09,58,33,314/- being
the 15% of the annual bid amount, shall be recovered as arrears of land revenue
and, you, as the Lol holder/defaulter, shall be debarred from participation in any
future auctions for a period of 5 years;

You shall also furnish a solvent surety for a sum egqual Lo the amount of the
annual bid for execution of the lease deed/agreement. In case the surety offered
by the'lessee during the subsistence of Lhe lease is not found solvent, the lessee
shall offer another solvent surely and a supplementary deed shall be executed to
this effect;

You shall be liable Lo deposit the Dead Rent in advance at monthly intervals as
per provisions of lease deed/agreement i.e. from the date of commencement of

the lease deed;

You shall be liable to pay dead rent as determined through open auction or shall
pay royalty in respect of each of the minor minerals extracted or removed or
consumed by you or by your agent, manager, employee etc., whichever is more.
The royalty shall be payable at the rates prescribed in the First Schedule
appended Lo the State Rules and as may be revised by the State Government
from time to time.

You shall also deposit/pay an additional amount equal to 10% of the due Dead
Rent/Royalty, whichever is more, along with the monthly installments towards

the ‘Mines and Minerals Development, Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Section
206{c) of income tax act in addition Lo Dead Rent/Royalty, payable as per terms
and conditions of lease deed/agreement.

On enhancement of the annual dead rent with the expiry of every three years
period, you shall deposit the balance amount of security so as to upscale the
security amount equal to 25% of the revised annual dead rent as applicable for
one year with respect to the next block of three years. No interest, whatsoever,

shall be payable on the security amount deposited under the prescribed security
head of the government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive

Final) as per chapter 10 of the State Rules for the "Mining site' and shall not

PageJof &
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{xviii)

(xix)

{xx)

[xxi)

(xxil)

{xxiii)
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commence mining operations in any area except in accordance with such Mining
Flan duly approved by an officer authorised by the Director, mines & Geology, in
this behalf,

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining lessee for
the Minor Mineral Stone Mines/Quarries from the Competent Authority as
required under ElA notification dated 14/9/2006, as amended from time to time
by the MoERF, Gol and guidelines/ circulars issued in this behalf;

The Mining lessee to whom the mining rights have been granted through this
lease would alse be liable to pay the following to the landowners for undertaking
mining operation:-

{a) Annual rent in respect of the land area blocked under the concessian but not
being operated, and

{b} Rent plus compensation in respect of the area used for actual mining

operations.

The amount of annual rent and the compensation shall be settled mutually
between the landowner and the lessee. In case of non-settlement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012";

The total mineral excavated and stacked by the lease holder within the area
granted on mining lease shall not exceed Lwo times of Lhe average monthly

production as per approved Mining Plan at any point of time;

The lessee shall not stock any mineral outside the concession area granted on
mining lease, without obtaining a valid licence as per provisions contained in
Chapter 14 of the State Rules;

The lessee shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authority or
officer authorized in this behall. In case of refusal ol permission by such
authority or officer authorized in this behall, lessee(s) shall not be entitled to
claim any relief in payment of Dead Rent/Royally on this account;

A safety margin of two meters {Zm) shall be maintained above the ground water

table while undertaking mining and no mining operations shall be permissible

Page 4 of &
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below this level unless a specific permission is obtained from the competent
authority in this behalf.

{xxiv) The lessee shall be under obligation to make available up to 75% of the produced
raw material /stone to the downstream industries i.e. stone crushers operating in
the area. However, in case lessee is unable to find market for his raw mineral to
the extent of 79% of production, he would be required to obtain prior permission
of the department to consume raw mineral in excess of 25'% of his production but

not exceeding 50% of his production for grounds to be recorded in writing;

(xxv) No transfer of lease shall be permissible for a period of first five years of grant of
lease. However, on subrmission of an application, in accordance with the
provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of
Mineral & Prevention of Illegal Mining Rule, 2012, and after satisfying Itself the
state government may allow inducting of other partners/share holders Lo the

extent of forty nine percent of the total shareholding of the original leaseholder;

(xxvi) The lessee shall be under obligation to carry oul mining in accordance wilh all
ather provisions as applicable under the Mines Act, 1952, Mines and Minerals
{Development and Regulation) Act, 1957, Indian Explosives Act, 1BB4, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Preventlon and

Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981;

4, Accordingly, you are advised to submit the Draft Mining Lease deed/agreement
on Form ML-l (in Four copies) appended to the Haryana Minor Mineral Concession,
Stocking, Transportation of Minerals & Frevention of |llegal Mining Rules-2012, first copy
of which shall be on the stamp paper of Rs. 4,61,97,660/-(Rs. Four crore sixty one lakhs
ninety seven thousand six hundred sixty only) along with other requisite documents
including a solvent surety(s) for a sum egual to the amount of the annual bid for

execution of the agreement, within a period of 90 days from the date of issue of this bid

acceptance letter and the Lol.

5. Please note that one 5h. Rajbir Singh had filed a CWP bearing No. 27700 of 2013
before the Hon'ble Punjab B Haryana High Court challenging the conditions of the
auction notice and the rules relating to payment of Rent and Compensatian to Lthe land
owners and the lime of 12 months allowed to the highest bidders/Lol holders for
oblaining the Environmental Clearance as per EIA notification of the Ministry of
Envirenment & Forests, Government of India. While the Hon'ble High Court did not
restrain the auction proceedings and held that the auctions may be held but it has also
directed vide its orders dated 17.12.2013 that the same shall be subject to final
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outcome of the above said CWP, Accordingly, this acceptance/Lol is being issued subject
to the outcome in CWP Mo, 27700 of 2013 pending before Hon'ble Punjab B Haryana

High Court.

Ry

State Miming Engineer,
for Director Mines & Geology, Haryana.

’ :-l-n[c!lH
Endst.No. DMG/HY/ML/Dadam/2013/162 Dated: 03.01.2014

A copy Is forwarded to the following for infarmation and necessary action:-

1. The Chairman Haryana State Pollutien Control Board, Sector-6, Panchkula.
2. The Deputy Commissioner, Bhiwani,
1. The Mining Officer, Bhiwani.

— g/ -

State Mining Engineer,
for Director Mines & Geology, Haryana.
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No. J-11015/100/2014-1A.11 (M)
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
# ok ok K

Indira Paryavaran Bhavan,

Aliganj, Jor Bagh Road

New Delhi-110 003

Dated: 3™ July, 2015
To,
M/s KJSL =Sunder (JV)
702, D.T. Pearls Business Park
Plot No. D-7, Netaji Subhash Place
Pitampura, New Delhi-110 034

Tel. 011-47012747; Fax: 011-27355818
Email: kjslsunderjv@gmail.com

Sub.: Mining of Stone (Minor Mineral) with proposed production capacity
of 15.0 million TPA (ROM) of Stone by M/s KISL =Sunder (JV),
located at village - Dadam, Tehsil-Tosham, District—=Bhiwani,
Haryana (55.50ha)-Environmental Clearance regarding.

Reference: Online Application IA/HR/MIN/22928/2014
Sir

This has reference to your online application and subsequent letter dated
15.12.2014 and 13.01,2015 for the above mentioned proposal for Mining of Stone
(Minor Mineral) with proposed production capacity of 15.0 million TPA (ROM) of
Stone. The Latitudes & Longitudes of the site are 28° 51’ 45.00" N to 28° 53’
18.06" N and 75° 50’ 28.12" E to 75° 51" 23.08" E respectively on Toposheet No.

H43V13 (44P13).

2. The Ministry had prescribed TOR on 11.06.2014. The Proponent after
conducting Public Hearing on 01.10.2014 submitted the EIA/EMP report online for
seeking environmental clearance. The proposal was appraised before the Expert
Appraisal Committee in its Meeting held during December 10-11, 2014 wherein the
EAC sought information/clarification. Based on the information submitted by the
Proponent, the proposal was reconsidered by the EAC in its meeting held during
March 16-18, 2015 wherein the Committee recommended the Proposal for
environmental clearance for Mining of Stone (Minor Mineral) with proposed
production capacity of 15.0 million TPA (ROM) of Stone.

3. The total mining lease area is 55.50 ha, which is Government Land. Project
Proponent reported that there is no forest land involved. LOI was issued by
Department of  Mines &  Geology, Haryana vide Memo No.
DMG/HY/ML/Dadam/2013/161 dated 03.01.2014, Mining Plan & Progressive Mine
Closure Plan has been approved by the Director of Mines and Geology, Haryana
vide letter no DMG/HY/ML/Dadam/MP/2013/4684 dated 28.10.2014. Project
Proponent informed that the Department of Mines and Geology, Govt. of Haryana,
vide letter dated 14.01.2015 mentioned that the content of these mine plans are
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by and large same except estimation of the probable reserve. The other
typographical corrections and formatting are also there but no Iimpact on the
mining plan.

4. Method of mining will be mechanized opencast for Mining of Stone (Minor
Mineral) with production capacity of 15 million TPA (ROM) by digging, sorting,
grading of minerals and transportation by trucks/dumpers. The Proponent
informed that no crusher will be installed in the MLA. It is proposed to work by
forming benches of 9 m height and 9 m width. Project Proponent reported that
ground vibration, fly rock, air blast, noise, dust and fumes are the deleterious
effects of blasting on environment. Ground vibration from mine blasting is
expressed by amplitude, frequency and duration of blast. By adopting controlled
blasting, the problems will be greatly minimized and the impacts will also be
minimized by choosing proper detonating system, optimizing total charge and
charge/delay. Controlled blasting by using slurry explosive along with non- electric
nonel delay detonators will be carried out.

5. Proponent reported that total mined out area will be 43.34 ha area out of
which, 21.17 ha area will be converted into water reservoir & 25.17 ha area will be
used for plantation on benches and 9.16 ha for Greenbelt development /
Plantation. Total mineable reserves are 137.45 Million Tonnes. The life of the mine
is 10 years. Total water requirement for the project is 100 KLD which will be
sourced from Ground water. The ground water drawl permission has been obtained
from the Central Ground Water Authority vide letter dated 21% November, 2014.
With regard to waste dump management, Project Proponent reported that the
waste will comprise of soll and muram. Apart from this some rejects Iin form of
small chips of quartzite will be available from the mining which will have to be
removed and stacked separately. Around 18,000 m?® soil and 60,000 m® of waste
will be generated at the end of fifth year which will be dump in 0.63 ha area. At
the end of life of mine, it is estimated that about 1,32,000 m? of OB rejects/ waste
would be generated, which will be used for backfilling of the excavated pits to the
extent possible.

6. Project Proponent reported that there is no National Park, Wildlife
Sanctuary, Biosphere Reserve, Wildlife Corridors, Tiger/Elephant Reserves exists
within 10 km radius of the mine site. Project Proponent informed that mining lease
does not fall in Aravalli Hill range and submitted a certificate from the Department
of Mines & Geology, State Govt. of Haryana vide letter dated 08.11.2014. Project
Proponent has submitted Certificate received from DFO, Bhiwani vide letter no
2988 dated 12.01.2015 stating that there is no forest land in the mine lease area.

7. The baseline data was generated for the period during Sumer Season
{(March-May, 2014) and one month additional monitoring data for post monsoon
season (October, 2014). As reported by the Proponent, all the parameters for
water & air quality were within permissible limits. Proponent reported that at the
conceptual stage, out of the total mining lease area, greenbelt / plantation will be
developed on 34.33 ha area, out of which 25.17 ha area on dead benches and
9.16ha area will be on periphery of lease boundary, Road side, along the pits etc.
The plantation will be done @ 1,500 trees per ha of land species proposed for
greenbelt development are Aam (Magnifera Indica), Jamun (Syzygium cumini),
Neem (Azadiracta indica), Pipal (Ficus religiosa), Shesham (Dalbergia sissoo), Ber
(Ziziphus mauritiana), Gulmohar (Delonix regia), etc,
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8. The Public Hearing for the project was conducted on 1% October, 2014 at
Village- Dadam, Tehsil- Tosham, District- Bhiwani (Haryana). Public Hearing was
presided over by Shri D.K. Behera, Deputy Commissioner, Bhiwani. The
representative of Regional Officer of HSPCB was also present. Major issues raised
during Public Hearing were discussed during the meeting, which inter-alia,
included, local employment; Environment related issues like vibrations and noise
generation due to major blasting, Health and safety facilities, major diseases due
to pollution and others. As per the villager's requirements, it was informed by the
Project Proponent that they would take care of local employment on the basis of
qualification and experience, Blasting will be done with latest technology which will
help in reducing noise, vibration & air emission, Medical check-up will be done at
regular intervals under a health policy and other Services and Facilities would also
be provided. Project Proponent informed that Action Plan for ensuring good
occupational environment for mine workers has been prepared and same will
implemented during mining operation.

9. Total cost of the project is Rs. 18 Crores. The Project Proponent has
earmarked Rs. 90 Lakhs towards Environmental Protection Measures as capital and
Rs. 9.0 Lakhs per annum towards recurring expenses. The Proponent informed
that Rs. 92.50 Lakhs have been earmarked towards CSR activities. P

10. Project Proponent reported that there is a Court case in the Hon’ble High
Court Punjab & Haryana in the matter of CWP No. 27700 of 2013-Rajbir Singh
v/s State and others. The petitioner had challenged the conditions of the auction
notice and the rules relating to Payment of Rent and Compensation to the
land owners. The Hon'ble High Court did not restrain the auction proceedings
and held that the auctions may be held but it has also directed its orders
dated 17.12.2013 that the same shall be subject to final outcome of above
said CWP. Accordingly, the acceptance /Lol was issued to the outcome of said
case. The said case is still pending before Hon'ble Punjab and Haryana High Court
for adjudication.

11. The Ministry of Environment, Forest and Climate Change has examined the
proposal in accordance with the Environmental Impact Assessment Notification,
2006 and further amendments thereto and hereby accords the environmental
clearance under the provisions thereof to the above mentioned proposal of M/s
KJSL -Sunder (JV) for Mining of Stone (Minor Mineral) with proposed
production capacity of 15.0 million TPA (ROM) of Stone in the mine lease
area of 55.50ha, located at village - Dadam, Tehsil-Tosham, District-
Bhiwani, Haryana subject to compliance of the followings terms and conditions
and environmental safeguards mentioned below:-

A. Specific conditions

(i) Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon’ble High Court of Haryana and any other Court
of Law, if any, as may be applicable to this project.

(i)  Environmental clearance is subject to obtaining clearance, if any, under the
Wildlife (Protection) Act, 1972 from the Competent Authority, as may be
applicable to this project.

(iif)  The environmental clearance is valid for 10 years as the life of mine is 10
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years.

(iv) No mining activities will be allowed in forest area, if any, for which the
Forest Clearance is not available.

(v) The Project Proponent shall obtain Consent to Operate from the State
Pollution Control Board, Haryana and effectively implement all the conditions
stipulated therein.

(vi) Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the Project and
maintain records accordingly; also, Occupational health check-ups for
workers having some ailments like BP, diabetes, habitual smoking, etc. shall
be undertaken once in six months and necessary remedial/preventive
measures taken accordingly. The Recommendations of National Institute for
ensuring good occupational environment for mine workers shall be
implemented.

(vii) An independent study be organized during peak activity, to understand how
the actuals compare with the carrying capacities and further decisions taken
to maintain sustainability of this essential stone extraction and supply
activity. Project Proponent shall ensure that the road may not be damaged
due to transportation of stone.

(viii) Implementation of Action Plan on the issues raised during the Public Hearing
shall be ensured. The PP shall complete all the tasks as per the Action Plan
submitted with budgetary provisions during the Public Hearing held on
01.10.2014.

(ix) The mining operations shall be restricted to above ground water table and it
should not intersect groundwater table. In case of working below ground
water table, prior approval of the Ministry of Environment, Forest and
Climate Change and Central Ground Water Authority shall be obtained, for
which a detailed hydro-geological study shall be carried out; The Report on
six monthly basis on changes in Ground water level and quality shall be
submitted to the Regional Office of the Ministry.

(x) The pollution due to transportation load on the environment will be
effectively controlled & water sprinkling will also be done regularly. Vehicles
with PUCC only will be allowed to ply. The mineral transportaticn shall be
carried out through covered trucks only and the vehicles carrying the
mineral shall not be overloaded. Project should obtain ‘PUC’ certificate for
all the vehicles from authorized pollution testing centres.

(xi) There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional
Director, Central Groundwater Board and implementation of conservation
measures to augment ground water resources in the area In consultation
with Central Ground Water Board.

(xii) Use of effective sprinkler system to suppress fugitive dust on haul roads and

other transport roads shall be ensured.
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(xiii) A comprehensive study for slope stabilization of mine benches and OB
dumps shall be undertaken within one year. The Clearance is only for the
Stone and not for any associated mineral.

(xiv) Washing of all transport vehicle should be done inside the mining lease.
(xv) Native plant species as suggested by villagers/specialist may be planted.

(xvi) Implementation of Haryana Government Rehabilitation and Resettlement of
Land Owners’ Policy as per applicability in the area.

(xvii) Implementation of Environment Management Policy of the Company w.r.t.
judicious use of Mineral resources for growth & development synchronizing
mining & environment with prosperity.

(xviii) The Project Proponent shall also take all precautionary measures during
mining operation for conservation and protection of endangered flora/fauna,
if any, spotted in the study area.

(xix) The illumination and sound at night at project site, disturb the villages in
respect of both human and animal population. Consequent sleeping
disorders and stress may affect the health in the villages located close to
mining operations. Habitations have a right for darkness and minimal noise
levels at night. Project Proponent must ensure that the biological clock of
the villages is not disturbed; by orienting the floodlights/ masks away from
the villagers and keeping the noise levels well within the prescribed limits for
day light/night hours.

(xx) Where ever blasting is undertaken as part of mining activity, the Project
Proponent shall carry out vibration studies well before approaching any such
habitats or other buildings, to evaluate the zone of influence and impact of
blasting on the neighbourhood. Within 500 meters of such sites vulnerable
to blasting vibrations, avoidance of use of explosives and adoption of
alternative means of mineral extraction, such as ripper/dozer
combination/rock breakers/ surface miners etc. should be seriously
considered and practiced wherever practicable. A pravision for monitoring of
each blast should be made so that the impact of blasting on nearby
habitation and dwelling units could be ascertained. The covenant of lease
deed under Rule 31 of MCR 1960 provides that no mining operations shall
be carried out within 50 meters of public works such as public roads and
buildings or inhabited sites except with the prior permission from the
competent authority.

(xxi) Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers
fitted with sprinklers.

(xxii) Transportation of the minerals by road passing through the village shall not
be allowed. A ‘bypass’ road should be constructed (say, leaving a gap of at
least 200 meters) for the purpose of transportation of the minerals so that
the impact of sound, dust and accidents could be mitigated. The Project
Proponent shall bear the cost towards the widening and strengthening of
existing public road network in case the same is proposed to be used for the
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Project. No road movement should be allowed on existing village road
network without appropriately increasing the carrying capacity of such
roads.

(xxiii) Likewise, Alteration or re-routing of foot paths, pagdandies, cart roads, and
village infrastructure/public utilities or roads (for purposes of land
acquisition for mining) shall be avoided to the extent possible and in case
such acquisition is inevitable, alternative arrangements shall be made first
and then only the area acquired. In these types of cases, Inspection Reports
by site visit by experts may be insisted upon which should be done through
reputed Institutes.

(xxiv) CSR activities by Companies including the Mining Establishments has
become mandatery up to 2% of their financial Turn-over, Socio Economic
Development of the neighborhood Habitats could be planned and executed
by the Project Proponent more systematically based on the '‘Need based
door to door survey’ by established Social Institutes/Workers. The report
shall be submitted to the Ministry of Environment, Forest and Climate
Change and its Regional Office located at Chandigarh on six monthly basis.

(xxv) Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking,
mobile tollets, mobile STP, safe drinking water, medical health care, créche
etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

(xxvi) A Final Mine Closure Plan aleng with details of Corpus Fund shall be
submitted to the Ministry of Environment, Forest & Climate Change 5 years
in advance of final mine closure for approval.

B. General conditions

) No change in mining technology and scope of working should be made
without prior approval of the Ministry of Environment, Forest & Climate
Change,

(ii) No change in the calendar plan including excavation, quantum of stone and
waste should be made.

(liiy The Project Proponent shall obtain necessary prior permission of the
competent authorities for drawl of requisite quantity of surface water and
ground water for the project,

(iv) Regular monitoring of ground water table to be carried out at the upstream
and depth of water available in the dug well is to be measured. Monitoring
to be done by establishing a network of existing wells and constructing new
piezometers.

(v) Monitoring of Ambient Air Quality to be carried out based on the 2009
Notification, as amended from time to time by the Central Pollution Control
Board. Water sprinkling should be increased at places loading and unloading
points & transfer point to reduce fugitive emissions.
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The upliftment of scheduled caste/scheduled tribe population, specific
programmes have been taken in to consideration specially with respect to
education, health care, livelihood generation, infrastructure development &
promotion of sports & culture for SC/ST population and that these will be
intensified in future.

The top soil, if any, shall temporarily be stored at earmarked site(s) only
and it should not be kept unutilized for long. The topsoil shall be used for
land reclamation and plantation. The over burden (0OB) generated during
the mining operations shall be stacked at earmarked dump site(s) only and
it should not be kept active for a long period of time. The maximum height
of the dumps shall not exceed 8m and width 20 m and overall slope of the
dumps shall be maintained to 45° The OB dumps should be scientifically
vegetated with suitable native species to prevent erosion and surface run
off. In critical areas, use of geo textiles shall be undertaken for stabilization
of the dump. The entire excavated area shall be backfilled and afforested.
Monitoring and management of rehabilitated areas should continue until the
vegetation becomes self-sustaining. Compliance status shall be submitted to
the Ministry of Environment, Forest & Climate Change and its Regional Office
located at Chandigarh on six monthly basis.

Catch drains and siltation ponds of appropriate size shall be constructed
around the mine working, mineral and OB dumps to prevent run off of water
and flow of sediments directly into the river and other water bodies. The
water so collected should be utilized for watering the mine area, roads,
green belt development etc. The drains shall be regularly desilted
particularly after monsoon and maintained properly. The drains, settling
tanks and check dams of appropriate size, gradient and length shall be
constructed both around the mine pit and over burden dumps to prevent run
off of water and flow of sediments directly into the river and other water
bodies and sump capacity should be designed keeping 50% safety margin
over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine site. Sump capacity
should also provide adequate retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at the corners of the
garland drains and desilted at regular intervals.

Plantation shall be raised in a 7.5m wide green belt in the safety zone
around the mining lease, backfilled and reclaimed area, around water body,
along the roads etc. by planting the native species in consultation with the
local DFO/Agriculture Department. The density of the trees should be around
2500 plants per ha. Greenbelt shall be developed all along the mine lease
area in a phased manner and shall be completed within first five years.

Dimension of the retaining wall at the toe of over burden dumps and OB
benches within the mine to check run-off and siltation shall be based on the
rain fall data.

Effective safeguard measures such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
PM,p and PM;s such as haul road, loading and unloading point and transfer
points. It shall be ensured that the Ambient Air Quality parameters conform
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to the norms prescribed by the Central Pollution Control Board in this
regard.

Regular monitoring of the flow rate of the springs and perennial nallahs
flowing in and around the mine lease shall be carried out and records
maintained. Regular monitoring of water quality upstream and downstream
of water bodies shall be carried out and record of monitoring data should
be maintained and submitted to the Ministry of Environment, Forest &
Climate Change, its Regional Office, Chandigarh, Central Groundwater
Authority, Regional Director, Central Ground Water Beoard, State Pollution
Control Board and Central Pollution Control Board.

Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease by establishing a network of existing wells and
constructing new piezometers during the mining operation. The monitoring
shall be carried out four times in a year - pre- monsoon (April-May),
monsoon (August), post-monsoon (November) and winter (January) and the
data thus collected may be sent regularly to Ministry of Environment, Forest
& Climate Change and its Regional Office, Chandigarh, Central Ground
Water Authority and Regional Director, Central Ground Water Board.

Blasting operation shall be carried out only during the daytime. Controlled
blasting shall be practiced. The mitigative measures for control of ground
vibrations and to arrest fly rocks and boulders should be implemented. Drills
shall either be operated with dust extractors or equipped with water
injection system.

The critical parameters such as PM,, (size less than 10 micro meter), PM;s
(size less than 2.5 micro meter), NOy in the ambient air within the impact
zone, peak particle velocity at 300m distance or within the nearest
habitation, whichever is closer shall be monitored periedically. Further,
quality of discharged water shall also be monitored [(TDS, DO, PH and Total
Suspended Solids (TSS)]. The monitored data shall be uploaded on the
website of the company as well as displayed on a display board at the
project site at a suitable location near the main gate of the Company in
public domain. The circular No. J-20012/1/2006-1A.1I (M) dated 27.05.2009
issued by Ministry of Environment, Forests & Climate Change, which is
available on the website of the Ministry www.envfor.nic.in shall also be
referred in this regard for its compliance.

Four ambient air quality-monitoring stations should be established in the
core zone as well as in the buffer zone for PMy;, PM;s, SO; & NO,
monitoring. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board. Data on
ambient air quality should be regularly submitted to the Ministry including
its Regional office located at Chandigarh and the State Pollution Control
Board / Central Pollution Control Board once in six months.

Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.
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(xviii) Measures should be taken for control of noise levels below 85 dBA in the
waork environment. Workers engaged in operations of HEMM, etc. should be
provided with ear plugs / muffs.

(xix) Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards prescribed
under GSR 422 (E) dated 19" May, 1993 and 31 December, 1993 or as
amended from time to time. Oil and grease trap should be installed before
discharge of workshop effluents.

(xx) Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects.

(xxi) Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed.

(xxii) A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

(xxiii) The funds earmarked for environmental protection measures should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office
located at Chandigarh.

(xxiv) The project authorities should inform to the Regional Office located at
Chandigarh regarding date of financial closures and final approval of the
project by the concerned autherities and the date of start of land
development work.

(xxv) The Regional Office of this Ministry located at Chandigarh shall monitor
compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer (s) of the Regional Office by furnishing
the requisite data / information / monitoring reports.

(xxvi)} The Project Proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment, Forest & Climate Change, its Regional Office, Chandigarh,
Central Pollution Control Board and State Polluticn Control Board.

(xxvii)The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment, Forest and Climate Change, its Regional Office, Chandigarh,
Central Pollution Control Board and State Pollution Control Board.

(xxviii)A copy of clearance letter will be marked to concerned Panchayat / local
NGO, if any, from whom suggestion / representation has been received

while processing the proposal.
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(xxix) State Pollution Control Board should display a copy of the clearance letter at
the Regional office, District Industry Centre and Collector’'s office/
Tehsildar’s Office for 30 days.

(xxx) The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control
Board and also at web site of the Ministry of Environment, Forest & Climate
Change at http://envfor.nic.in and a copy of the same should be
forwarded to the Regional Office of this Ministry located Chandigarh.

12. The Ministry or any other Competent Authority may alter/modify the above
conditions or stipulate any Ffurther condition in the interest of environment
protection.

13. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

14, The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules made there
under and also any other orders passed by the Hon’ble Supreme Court of India/
High Court of Haryana and any other Court of Law relating to the subject matter.

14, Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section

16 of the National Green Tribunal Act, 2010.
Yoyrs f‘althfully,
,ﬁ . \_BV\M_
(Dr. U. Sridharan)

Director (S)
Copy to:
1). The Secretary, Ministry of Mines, Government of India Shastri Bhawan,
New Delhi.

2). The Secretary, Department of Environment, Government of Haryana,
Chandigarh.

3). The Secretary, Department of Forests, Government of Haryana,
Chandigarh.

4). The Secretary, Department of Mines and Geology, Government of
Haryana, Chandigarh

5). The Additional Principal Chief Conservator of Forests, Region Office
(Northern Region) Ministry of Environment and Forests, Bays No. 24-25,
Dakshin Marg, Sector-31A Chandigarh-160030.

Page 10 of 11
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7).

8).

9).

10).

P-53
The Chairman, Haryana State Pollution Control Board, Plot No., C-11,
Sector-6, Panchkula- 134109, Haryana

The Member Secretary, Central Ground Water Authority, A2, W- 3
Curzon Road Barracks, K.G. Marg, New Delhi-110001.

The District Collector, Bhiwani District, State of Haryana.

Guard File.

MoEF &CC website. /

(Dr. U. Sridharan)
Director (S)
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M Annexure-5
-

From

The Director General,
Mines and Geology Department, Haryana,
15t Floor, 30-Bays Building, Sector-17, Chandigarh.

To

\/((} M/s K]JSL-Sunder (JV),

702, 7t Floor, Pearls Business Park,
Plot No. D-7, Netaji Subhash Place,
Pitampura, Delhi 110034

(ii) M/S Karamjeet Singh & Company Ltd.
F-5, Shradha House, Kingsway Nagpur
440001

(i)  M/S Sunder Marketing Associates,
C-1/28, Parshant Vihar, Rohinl,
Delhi-110085.

Memo No. DMG/HY/ML/Dadam/2013/3864
- Dated Chandigarh, the 17.06.2015

Subject: Permission to allow transfer of mining lease/ Share of lease of Dadam Stone
mine, originally granted in favour of M/s K]SL- Sunder (JV). in favour of one
of the partners namely M/S Sunder Marketing Associates along with change
in name and to allow surrender of lease share by other partner namely M/S
Karamjeet Singh & Company Ltd.- regarding

Kindly refer to representations received from the partners of the M/s K]SL-Sunder

(JV) reclating mining lease dealt under this letter.

2. You are aware that the mining lease for a period of 10 years over an area of 55.50
hectares in village Dadam, Tehsil Tosham, district Bhiwani was granted in favour of M/s
KJSL-Sunder (JV), 702, 7% Floor, Pearls Business Park, Plot No. D-7, Netaji Subhash Place,
Pitampura, New Delhi, after accepting the highest bid of Rs. 115 crore per annum offered
in the auction held on 30.12.2013 against the reserve price of Rs. 6.25 crore per annum.
M}'s KJSL-Sunder (JV) is / was a JV/ consortium between M/S Karamjeet Singh & Company
Ltd. and M/S Sunder Marketing Associates who participated in the auction dated
30.12.2013 being pre-qualified mining agency.

3. The bid offered in the auction held on 320.12.2013 was accepted and the
acceptance/Letter of Intent (Lol) was issued in favour of M/s KJSL-Sunder (JV) on

03.01.2014. The period of the lease as per terms and conditions of grant fauction was to

)QJQSJ&M__
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commence from the date of grant of Environmental Clearance by the MoEF, Gol or after

expiry of a period of 12 months from the date of issuance of Lol whichever Is earlier.

4. The State Government separately granted a mining lease in favour of HSIIDC over
an area of 258.30 hectare In village Khanak, Tehsil Tosham, district Bhiwani in accm:dance
with powers vesting in it under Rule 118 of the Haryana Minor Mineral Concession,
Stocking, Transportation of Minerals & Prevention of lllegal Mining Rules-2012. However,
M/s K]SL Sunder(jv), challenged the grant of mining lease in favour of HSIIDC by way of a
CWP No. 2599 of 2014 before the Hon'ble Punjab and Haryana High Court. The grant of
mining lease in favour of HSIIDC was challenged mainly on the plea that lease in favour of
HSIIDC may harm the business interest of private mine lease holders including M/S KJSL-
Sunder(JV) and that the lease in favour of HSIIDC was granted by the State Government
without having approval of the Central Government as per requirement of Section 17A (2)

of the Mines & Mineral [D&R] Act, 1957,

5. . The Hon'ble Punjab & Haryana High Court vide order dated 04.03.2015 dismissed
the Writ Petition filed by M/S KJSL-Sunder (V). The Hon'ble High Court however, directed
the State Government to obtain the approval of the Central Government as per requirement
of Section 17A (2) of the MMDR, Act 1957 before commencement of mining by the HSIIDC.
In addition to above, you were allowed to exercise the option either to continue with the
lease or rescind the same by 30.04.2015. In this behalf the orders of Hon'ble High Court
was also challenged by way of a SLP (c ) No. 12623 -12624 of 2015 filed by M/s K]SL-
Sunder(JV) before Hon'ble Supreme Court. The said SLP was also dismissed by Hon'ble
Supreme Court on 01.05.2015, however, the time granted by Hon'ble High Court up to
30.04.2015 was extended up to 10,05.2015,

6. Shri Akbal Singh Bhullar, Director, M/s Karamjeet Singh & Company Ltd. (one of the
partners of the consortium holding 51% share) vide letter dated 07.05.2015, informed
this office that all authorisation given in their previous correspondences in respect of
Dadam mine stands cancelled. Shri Akbal Singh Bhullar further stated that henceforth only
he is authorised to sign all documents, agreements and other hecessary documents relating

to refund of initial auction amount and interest for above said work.

7. Shri Akbal Singh Bhullar vide another representation [as partner of M/s K|SL-
Sunder (JV) ] vide separate letter 07.05.2015, also stated that as per orders dated
04.03.2015 of the Hon'ble High Court, M/s KJSL-Sunder (JV) have already had rescinded the

R Kt
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contract of Dadam mine the same was claimed to have been made by way of another/
Separate representation. The claim in this behalf were factually wrong as no such
representation was received in this office by that time or even after that i.e till date.
Notwithstanding the same through letter dated 07.05.2015 he demanded interest of 18%
on the amount deposited and keeping the rights reserved to claim damages thmugi{

Separate representation.

8. At the outset it needs to be clarified here itself that contentions of Sh. Akbal Singh
Bhullar, Director, M/s Karamjeet Singh & Company Ltd,, relating to sole authorisation of
the consortium was not legally tenable because he at the most could have withdrawn his
authorisation given to any other person but he can not claim that he became sole
authorised person of the JV/ consortium. It needs to be pointed out here that he even not
submitted any resolution on behalf of company (M/s Karamjeet Singh & Company Ltd)

;autl_jurising him to make such representation.

9. It niay be pointed out here that for completion of formalities for execution of lease
deed a communication dated 13.05.2015, was received through authorised signatory of
the consortium along with requisite documents as were sought by the department. The
balance amount of 1.75 crore on account of security amount was also submitted, with
request to inform date and time for execution of mining lease. In this way it was clear that
the consortium was otherwise ready to execute the lease deed. This further makes it clear
that any claim to have sought to rescind from lease as stated by Sh. Bhullar under his letter
dated 07.05.2015 were factually wrong.

10. Itis further pointed out that after submission of letter/ request to rescind the lease
by one of your partners namely M/S Karamjeet Singh & Company Ltd., Sh. Naveen Goel for
M/s Sunder Marketing Associates ( the partner of JV/ Consortium) vide letter dated
14.05.2015 submitted that the request for rescinding from the lease of Dadam by other
partner M/s Karamjeet Singh & Company Ltd is not on behalf of consortium/JV, however,
even If the other partner intends to Bo out of lease, he would continue with the lease. He
also undertook that in case the other partner is not interested, he may be allowed to go out
of the JV and he would continue with whole of the lease. The joint reading of letters dated
13.05.2015 and 14.05.2015 of Sh. Naveen Goel for M/s Sunder Marketing Associates made

itamply clear that there was no request by |V to rescind from lease,
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11.  Sh Karamjeet Singh Bhullar, Director, M/s Karamjeet Singh & Co. Ltd. again vide
letter dated 02.06.2015 (received on 08.06.2015) requested for refund of amount
deposited at the time of auction and thereafter. He further, informed about the receipt of
the copy of letter dated 13.05.2015 submitted by Sh. Naveen Goel, relating to execution of
lease deed. Sh. Bhullar claimed that nobody has been authorised by M/s Karamjit Singh
and Co. Ltd. to execute the mining lease deed on its behalf and requested not to execute the
lease deed with other partner M/s Sunder Marketing Associates..

12, In view of peculiar facts and circumstances of the case it was observed that as per
orders of Hon'ble High Court/Supreme Court the original lessee M/s KJSL-Sunder(jv)
could have opted to rescind from the lease maximum by 10.05.2015. However, in view of
' the facts stated above there was no such request from authorised person or a joint request
by both the partners. As such the Opportunity in this behalf after 10.05.2015 was not
available to them which otherwise had not been sought. The facts of the case otherwise
became peculiar when one partner strongly seeks to continue with the lease despite the
fact that state has granted mining lease of adjoining stone mine of village Khanak in favour
of HSIIDC, a State PSU. The said partner namely M/s Sunder Marketing Assoclates even
undertook to own whole of the responsibility of the lease even if the other partner M/s

Karamjeet Singh and Company Ltd. is allow to Bo out of the lease.

13. Keeping in view of over all facts and circumstances of the case as well as in the

interest of state revenue it has been considered and found appropriate to allow one of the

partners M/s Sunder Marketing Associates to continue with the lease of Dadam Stone mine

.-\_\- . and allow other partner M/s Karamjeet Singh & Co. to go out of the present lease. However,
in order to avoid any complication it has been decided that lease may be allowed to be

transferred /changed in the name of M/s Sunder Marketing Associates, C-1/28, Prashant

Vihar, Delhi 110085 subject to conditions that:

(0 M/s Sunder Marketing Associates shall execute the lease deed with the
department/State;

(ii)  M/s Sunder Marketing Associates shall furnish fresh affidavits of all the
existing Sureties (in place of existing affidavits) to the effect that they stand
surety for M/s Sunder marketing Associates In place of M/s KJSL
Sunder (JV) and in case any of the existing Sureties do not furnish such
affidavit, the firm shall be liable to furnish new surety for such amount;

/Q(JMM__E
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(iii)  M/s Sunder Marketing Associates shall also furnish an Indemnity Bond to
the department that “the firm will fulfil all the obligations arising from the
existing lease and notwithstanding of the withdrawal of one of the partner/
firm would honour stipulated conditions therein and firm alone shall be
liable for running of the lease himself and shall at no stage seek any |

modification, or change in the conditions thereof/ lease”.

(iv)  M/s Sunder Marketing Associates will also be responsible to settle all
accounts/ issues with outgoing partner M/S Karamjeet Singh & Co. Ltd., and
state shall not be responsible for claims, if any made by M/s Karamjeet
Singh & Co. Ltd.

The decision to transfer the lease/share in favour of M/s Sunder Marketing
Associates is further subject to condition that in case, at any stage M/s Sunder Marketing
Aﬁssoéiatea fails to settle all issues with M/s Karmjeet Singh & Co. Ltd, and any claims with
regards to refund of amount qua above said lease, if any, paid by M/s Karamjeet Singh &
Co. Ltd. to the consortium are not refunded, appropriate action including cancellation of
lease would be initiated against the them.

Atme

Ining Engineer,
for Director General, Mines & Geology,
Haryana.

Endst. No. DMG/HY/ML/Dadam/2013/3865 Dated: 17.06.2015

A copy is forwarded to Mining Officer, Mines and Geology Department, Bhiwani for
information and further necessary action.
./‘Sd‘/f"

Mining Engineer,
for Director General, Mines & Geology,
Haryana.
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Annexure-6
= HARYANA STATE POLLUTION CONTROL BOARD
- C-11, SECTOR-6, PANCHKULA
HSPEB Website — www.hspeb.gov.in E-Mail - hspch.pkl@sifymail.com
Telephone No. — 0172-2577870-73
No. HSPCB/Consent/ : 2811915BHICTE2179882 Dated:24/07/2015
To

M/s : M/s Sunder Marketing Associates
khasra No. 132(Min) & 133 at village Dadam
BHIWANI
127040

Sub. : Issue of Consent to Establish from pollution angle .

Please refer 1o your Consent to Establish application received in this office on the subject noted

above.Under the Authority of the Haryana Siate Pollution Control Beard vide its agenda Ilem No. 47.8

dated 28.04.83 sanction to the issue of “"Consent to Establish” with respect to pellution control of Water

and Air is hereby accorded to the unit M/s Sunder Marketing Associales, for manufacturing of

Masonary Stone, with the following terms and conditions:-

d

10.

The industry has declared that the quantity of effluent shall be 90 KL/Day i.e
0K1/Day for Trade Effluent, 60 KL/Day for Cooling, 30 KL/Day for Domestic and the
same should not exceed .

The above “Caonsent to Establish™ is valid for 9 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts its
trial preduction whichever is earlier. The unit will have to set up the plant and obtain
consent during this period.

The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent should
conform the effluent standards as applicable

That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 as amended to-date-even before starting trial production

The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its

functionaries in all respects before commissioning of the operation and during its actual
working strictly.

No in-process or post-process abjectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meler before/after commissioning.
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
caommercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or cantrolled
area under Town and Country Planning laws CLU or Municipal laws has 1o be obtained
from the competent Authority in law permitting this deviation and be submitted in original
with the request for consent to aperate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution contrel Board and Haryana State Pollutien Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant ta
receive trade effluent from industries etc. then the permission of the Competent Autherity
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to aperate.

15. That if at any time, there is adverse reporl from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any ather public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

17. In case of change of name from previous Consenlt to Establish granted, fresh Caonsent to
Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous

resource.
19. That the unit will take all other clearances from concerned agencies, whenever required.
2Q. That the unit will not change its process without the prior permission of the Board.
21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali Area or

non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same excep! for pit in their own premises or with the authorized disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as impaosed in the above Consent 1o Establish within 30 days failing
which Consent ta Establish will be revoked.

24, That unit will cbtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditiens within the stipulated period,
Consent 1o Establish will be revoked.

Specific Conditions

Other Conditions :

1.unit will comply with the conditions of the environmental clearance issned from MOET and
will submit the compliance of the same
2.unit will implement the EMP plan and will submit the compliance of the same
3.unit will get the name modify in the environmental clearance issued and will submit the same
at the earliest.

Regional Officer, HQ
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For and on be'half of chairman

Haryana State Pollution Control Board

---It is system generated certificate no signature is reguired---
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BOARD

== HARYANA STATE POLLUTION CONTROL | M_:)',
== |

MSPER SCO-21, Ist floor, Improvement Trust D

near Hansi Gate Bhiwani Ph. 01664-240259

E-mail: hspcb.pkl@gify.com

No. HSPCB/Caonsent/ : 31310041 7BH1CTO4578505 Dated:28/11/2017

Ta.

M/s :M/s Sunder Marketing Associates
khasra No. 132(Min) & 133 at village Dadam

Subject: Grant of consent to operate to M/s M/s Sunder Marketing Associales.

Please refer to your application no. 4578505 received on dated 2017-11-09 in regional
office Jind. With reference to your ahove application for consent to operate,M/s M/s Sunder
Marketing Associates is here by granted consent as per following specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

01/10/2017 - 30/11/2017

Industry Type Mining and ore beneficiation
Category RED

Investment({In Lakh) 1800.0

Total Land Area(Sq.| 555000.0

meler)

Total Builtup Area(Sq.| 555000.0

meter)

Duantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 7.0 K1/Day

Number of oullets 1.0

Mode of discharge

1. Domestic septic Tank with soak pit
2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. DG Set

15 Meter

Emission parameters

1. SPM

1 100 micro gm/m3

Product Details

1. Rock Stone

I 50000 Metric Tonnes/day

Capacity of hoiler
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I.NA l Ton/hr

Type of Furnace

L. NA I

Type of Fuel

1. Diesel |0.050 K1tday

Raw Material Details

Masonary Stone '5[}[}00 Metric Tonnes/Day

Regional Officer, Jind
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any erder/directives. Issued at any time and or non compliance
of the terms and conditions of his consent crder.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for abtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred Lo above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The indusiry shall comply noise pallution (Regulation and cantrol) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time Lo time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the indusiry would immediately submit the
consent application ta the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
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11. The officer/official of the Board shall reserve the right to access for the inspecticn of the
industry in connection with the various process and the treatment facilities. The consent to
operale is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to aoperate order should not
exceed the concenlration permitied in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is clased temporarily at its own, they shall inform the Board and obtain
permission before restart of the unil.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit will strictly implement mining plan and Environment management plan besides
compliance of conditions of EC granted to the unil by the Competent Authority

2. The unit will comply with provisions of all environmental laws including Air Act. and
comply with the directions issued by the SEIA A/CPCB/State Govt./HSPCB/ Hon'ble Courls
from time to time.

3. The CTO so granted is valid from 01.10.2017 to 30.11.2017 only as per order of Hon'ble
Supreme Court of India on dated 30.07.2017.

4. The unit will strictly make compliance of Hon'ble Supreme court of India order
di.31.07.2017

4. The unit will abide with the directions/guidelines HSPCB/CPCB/ any court decision/
direction of any competent authority

Regional Officer, Jind
RAKES gg-mmmmnes Haryana State Pollution Control Board.
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Annexure-8
REPORTABLE
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

JAL LEAVE TQ APPE:

M/s. Sunder Marketing Associates ....Petitioner

VErsus

State of Haryana & Ors. ...Respondents

JUDGMENT
Madan B. Lokur., J,

1. This is a classic case of someone (the petitioner in this case)

apparently having influence in high places, using that influence to violate the
law and get a benefit that would ordinarily not be granted to anybody else.
We cannot say with any degree of certainty how high is the reach of the

petitioner but it is quite apparent from the facts of the case, that the reach is

pretty high.

Tuwwedaveid D)

'?‘N;;’!. 5]
“!‘&b:‘l'—[

The only real issue before us arising out of the judgment and order

1]

dated 1* June, 2017 passed by the High Court of Punjab and Haryana in a

writ petition filed by the petitioner is.whether the petitioner should be

SLP (C) No. 19166 of 2017 Page 1 of 15
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allowed to surrender the mining lease granted to it and if so, under what
conditions, if any.

3. The facts of the case reveal that a joint venture (for short JV) was
formed between the petitioner and Karamjeet Singh and Co. Ltd. (for short
KJISL). The JV was formed on or about 18" September, 2012 but the terms
of the arrangement or partnership are not available on the record of the case.
4. Be that as it may, it transpires that on 30" November, 2013 the Mines
and Geology Department of the Government of Haryana issued an auction

notice for the grant of several mining leases. One of the quarries sought to be

auctioned for mining purposes was the Dadam quarry in District Bhiwani
from which stone could be extracted. The reserve price (or dead rent or
royalty) mentioned for this quarry in the auction notice was Rs. 6.25 crores
per annum and the lease period was for 10 years. The JV of the petitioner
and KJSL gave the highest bid for this quarry in the auction conducted on
30" December, 2013. Some of the terms and conditions of the auction need
mention.

5. Condition No. 4 provided that the period of the lease shall commence
with effect from the date of environmental clearance by the competent
authority as required under the EIA notification dated 14™ September, 2006
issued by the Ministry of Environment and Foresis of the Government of

India as amended from time to time or on expiry of a period of 12 months

SLP (C) No. 19166 of 2017 Page 2 of 15
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from the date of acceptance of the highest bid or the issuance of a letter of

intent, whichever is earlier.

6.  Condition No. 7 provided that all prospective bidders were expected
and presumed to have surveyed the areas to rilakc their own assessment for
the potential of the areas for which bids are to be offered.

7.  Condition No. 19 provided that after acceptance of the highest bid by
the State Government and on the issuance of a letter of intent, its holder
shall execute an agreement in form ML-1 appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012 (for short the Rules) within a period of 90 days
of the grant of a letter of intent.

8. Condition No. 36 provided that no transfer of the lease shall be
permissible for the first 5 years of the grant. However, on submission of an
application, in accordance with the provisions of the Rules and after
satisfymg ilself, the State Government may allow inducting other partners or
shareholders to the extent of 49% of the total shareholding of the original
fease holder. It may be mentioned that the petitioner had a 49% share while
KJSL had a 51% share in the JV.

9. As mentioned above, the auction was held on 30% December, 2013
and the JV was the highest bidder for the Dadam quarry in District Bhiwani

with a bid of Rs. 115 crores per annum towards dead rent or royalty

SLP (C) No. 19166 of 2017 Page 3 of 15
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whichever is higher, At this stage, it may also be mentioned that the admitted
position is that the JV was qualified to participate in the auction, but the
petitioner by itself was not qualified to participate in the auction. The
relevance of this will become apparent at a later stage.

10.  As required by Rule 55(3)(iii} of the Rules, the JV deposited Rs.
28.75 crores with the State Government towards 25% of the annual bid
amount as security deposit.

11.  On 3" January, 2014 the JV received a letter of intent from the
Director, Department of Mines and Geology of the Government of Haryana
to the effect that its bid was the highest for the Dadam quarry and had been
accepted by the State Government. The letter of intent laid down certain
terms and conditions which were not at variance with the terms mentioned in
the auction notice. In any event, there is no dispute in this regard.

12.  Surprisingly, a short while after having received the letter of intent,
the JV filed a writ petition in the High Court of Punjab and Haryana seeking
an order quashing the grant of a mining lease in favour of the Haryana State
Industrial, and Infrastructure Development Corporation (a public sector
undertaking under the control and management of the State of Haryana — for
short HSIIDC). The grievance of the JV was that while it had given a bid of
Rs, 115 crores per annum as the dead rent, the HSIIDC had been granted a

mining lease in a different area at a negligible amount. According to the JV
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this was not disclosed to it and the grant of the lease in favour of HSIDC

and the failure of the State Government 10 disclose this to the JV had
seriously prejudiced their commercial interests since it would give HSIIDC
an unfair advantage because of the low dead fent payable by it. The writ
petition came t0 be dismissed by the High Court on 4 March, 2015.

13. An alternative submission was made by the IV in the writ petition o
{he effect that the JV desired the cancellation of its contract in view of the

grant of a mining lease 10 HSIDC. In this regard, it was stated by learned

counsel appearing on behalf of the Government of Haryana that it would

refund the amount paid by the JV and that no penalty would be imposed if it
wanted the contract 10 be cancelled and if the proposal was accepted by the

State Government. The High Court granted time 0 the JV to exercise the

option to either continue with the contract of rescind it by 30" April, 2015. 1t

was made clear that if the JV chooses to rescind the contract, the State

Government shall refund all the amounts paid within g weeks of the
demand. The JV was entitled to take appropriate proceedings for recovery of

compensation or damages on its OWD merits.

14. Feeling aggrieved, the IV preferred 2 petition for special leave 10

appeal in this Court and on 1# May, 2015 the following order was passed:

«pr. A.M.Singhvi, Jeamed senior counsel, on instructions,
would submit that the petitioner(s) is/are not carrying on with the
mining activities.
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made by leamed senior

We take on record the gtatement sO

counsel.
of the High Court of Punjab & Haryana

tition filed by the petitioners had granted
ption either

The Division Bench

while dismissing the writ pe
time to the petitioners il 30.04.2015 to exercise their 0

to continue with the contract Of to rescind the same.

The time has expired and therefore, the learned senior counsel
requests us 10 grant ten days more 10 exercise the aforesaid option.

such permission is granted, it may not cause
re, we extend the time

ption till

In our opinion, if
any prejudice to either of the parties. Therefo
that was granted to the petitioners for exercising its ©

10.05.2015.

Accordingly, the gpecial leave petitions are disposed of.”

e Government was informed of its decision

15. On 7® May, 2015 the Stat

ontract and it also sought a refund of the deposit of

by KISL to rescind the ¢
other hand on 14% May, 2015

Rs. 28.75 crores with interest thereon. On the

itioner wrote to the Chief Minister of the State of Haryana to the

the pe
the JV that is

offect that it would have no objection if the other pariner in

KJSL surrenders its shate. In such an eventuality, the State Government may

consider the transfer of 51% share of KJSL in favour of the petitioner of

rmit any other mining agency to replace KJSL. It is not clear why the

the Chief Minister of the State

pe
but the fact is that

petitioner chose to write to

it did.

16. Acting on the communication sent by the petitioner a3 well as the
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decision of KISL to rescind the contract, detailed note was prepared by the
concerned Mining Engineer on 25% May, 2015. The note drew attention to
{he anomalous situation where one partner in the JV was desirous of
rescinding the contract while the other partner ‘was desirous of continuing
with the contract. The note also drew attention to Condition No. 36 of the
auction notice and recorded that the request of one partner in the JV to
rescind thelcontract does not qualify to be accepted as such but at the same
time it might be better to allow KJSL to withdraw its share. Accordingly, it
was proposed that the State Government may consider allowing the
petitioner to continue with the lease and allowing KJSL to surrender its
share. It was also proposed that the surrendered 51% share of KJSL could
either be allowed retention by the petitioner or the petitioner may induct a
new partner. It was suggested that before a final decision is taken, it would
be appropriate to take the opinion of the Advocate General of the State of
Haryana, This proposal was accepted by the next superior authority and
eventually the opinion of the Advocate General of the State of Haryana was
ubtaine:d.

17. On the basis of the opinion given as well as on the basis of official
notings, it was proposed by the concerned Mining Engineer on 10" June,

2015 to allow the transfer of the entire share of KJSL in favour of the
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petitioner subject to certain conditions. This was approved by the superior
authorities including the Chief Minister of the State of Haryana.

18. At this stage, it is useful to recall that the petitioner by itself was not
qualified to participate in the auction and this-is the admitted position. Only
the JV was qualified to bid in the auction. Therefore, it is not clear how and
why the petitioner alone was allowed to take over the share of KJSL and be
the sole beneficiary of the dissolution of the JV and to acquire the mining
rights when it was originally not even qualified to participate in the auction.
19.  Be that as it may, on 17" June, 2015 the Director General of the Mines
and Geology Department of the Government of Haryana wrote to both the
partners in the JV that the mining lease would continue with the petitioner
and that KJSL could walk out of the contract. It was also stated that to avoid
any complication it had been decided that the contract may be transferred or
changed in the name of the petitioner subject to certain conditions. The
decision to transfer the contract in favour of the petitioner was challenged by
some persons by filing Writ Petition No. 9419 of 2016 in the High Court the
writ petition having been filed on 22 April, 2016. We shall refer to this a
little later.

20.  Subsequent to the above decision taken and communicated on 17%

June, 2015 the Ministry of Environment, Forests and Climate Change in the

Government of India issued an Environment Clearance to the JV on 3" July,

SLP (C) No. 19166 of 2017 Page 8 of 15

Scanned with CamScanner



P-73

2015 with a proposed production capacity of 15.0 million tonnes per annum
(RoM) of stone. It is quite clear that the Government of India was not kept
informed of the developments that had taken place including the decision of
the State Government to hand over the quarry to the petitioner alone,

21. On the basis of the decisions taken as well as the Environment
Clearance, the State of Haryana granted a mining lease to the petitioner on
5" August, 2015 (actually signed on 19* August, 2015). The dead rent was
fixed at Rs. 115 crores per annum or royalty whichever is higher. There were
certain other terms and conditions of the mining lease but we are not
presently concerned with them.

22. Thereafter on the application of the petitioner, the Ministry of
Environment, Forests and Climate Change of the Government of India
transferred the Environment Clearance granted to the JV in favour of the
petitioner on 28" October, 2015. On the basis of the mining lease granted to
the petitioner as well as the Environment Clearance, the petitioner started
mining operations on 1* November, 2015 and began paying the dead rent or
royalty from that date onwards.

23.  As mentioned above, the permission granted o the petitioner on 17%
June, 2015 by the Director General of the Mines and Geology Department of
the Government of Haryana was challenged by some persons by filing Writ

Petition No. 9419 of 2016. These persons had, prior to filing the writ
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petition, made a query under the Right to Information Act on 12" of January,
2016 with regard to the transfer of the contract in favour of the petitioner. A
/ response was received by these persons on 10% March, 2016 from the
Government of Haryana to the effect that the file dealing with the subject
was not available! The High Court has mentioned in its judgment and order
that till the date of delivery of the judgment and order, the file was not made
available even to the High Court. This is surprising indeed.
24. Be that as it may, perhaps as a result of all these developments, a
notice was issued to the petitioner on 9* August, 2016 by the Director
General of the Mines and Geology Department of the Government of
Haryana to show cause why the permission granted to transfer the mining
lease or the share of 51% of KJSL in favour of the petitioner as
communicated on 17" June, 2015 should not be withdrawn with immediate
effect.
25,  The show cause notice was challenged by the petitioner by filing Writ
Petition No. 16735 of 2016 in the High Court and that was disposed of on
27" August, 2016. It was directed by the High Court that the petitioner may
file a supplementary response to the show cause notice (it had already filed a
response on 23" August, 2016). The persons who had filed Writ Petition No.
9419 of 2016 were also given an option to be heard by the Director General

of the Mines and Geology Department before a final decision is taken on the
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show cause notice.

26. The petitioner then filed a supplementary response to the show cause
notice on 2 September, 2016 and since the Writ Petition No. 9419 of 2016
had become more or less infructuous, it was disposed of on 14® September,
2016.

27.  On 29" September, 2016 a detailed order was passed by the Director
General of the Mines and Geology Department of the Government of
Haryana withdrawing the permission granted to transfer the mining lease or
the share of 51% of KISL in favour of the petitioner as communicated on
{7* June, 2015. Consequently, the lease deed executed on 5" August, 2015
with the petitioner on the basis of the letter dated 17* June, 2015 was
declared void being not maintainable. However, it was made clear that any
action taken by the petitioner and the State Government in terms of the letter

dated 17 June, 2015 and in terms of the lease deed shall remain valid and

. shall not have any adverse implication for any of the parties. It was also
directed that the order dated 29" September, 2016 will not be given effect to

‘ for a period of two weeks after which the petitioner will immediately stop its

mining operations.

| 28. Feeling aggrieved by the order of 29% September, 2016 the petitioner

filed Writ Petition No. 20986 of 2016 in the High Court which came to be

dismissed by the impugned judgment and order dated 1™ June, 2017,
SLP (C) No. 19166 of 2017 Page 11 of 15
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29. At the outset, we must mention that the High Court dealt with every
submission raised by learned counsel for the petitioner in a lucid and wel]
reasoned judgment. We really have nothing to add to the decision rendered
by the High Court. Perhaps that is the reason-why detailed submissions on
the merits of the case were not made before us and the only issue agitated
was the desire of the petitioner to walk out of the contract without having to
Pay any penalty or suffer any other adverse consequence. It was generally
submitted by learned counsel for the petitioner that the cancellation of the
mining lease granted to the petitioner was illegal but that contention was not
pressed beyond a point particularly because it was very clear that the
petitioner alone or by itself was not a qualified bidder and that it wag the JV
between the petitioner and KJISL that was qualified to bid at the auction.
That being the position, it wag appreciated that under no circumstance could

the letter of intent or the mining lease have beep transferred from the JV in

favour of the petitioner. It s this totally illegal transfer carried out within 5

years of the execution of the mining lease that has prompted us to believe
that the petitioner could exercise influence in high places,

30.  The surrender of a mining contract is dealt with in Rule 25 and Rule
41(v) of the Rules. These rules read as follows:-

“25, The Government may accept the contractor's request for
surrender of a contract or part thereof in cases where it is established
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that it has not been found feasible to operate the contract grant for
whatsoever reasons subject to the condition that the contractor:-

()  has been regular in furnishing the production retums as
required in terms of the contract agreement;

(i)  has been taking the requisite steps for the progressive mine
closure plan as per the conditions of the contract gran;

{iii)  is not in default of payment of any dues of the Government as
on the date of making such application and undertakes to pay
all such dues till the date of expiry of the notice period either
in cash in advance or by way of adjustment of the security or
both;

Provided that in case the contractor makes an application for
surrender of part of the contract area, it shall not resuit in any
prorated reduction of the contract money and the rate of
contract amount payable and applicable for the entire arca at
the time of making such application shall remain intact.”

“41 (v) The lessee may surrender the lease at any time by giving not
less than three calendar months notice in writing to the lessor after
paying all outstanding dues to the lessor.”

31. In view of the peculiar facts of the case and the offer of surrender or
rescission of the contract having been accepted by the State Government, we
would not like to place any hurdle in the ‘agreement’ but the provisions of
Rule 25 and Rule 41(v) of the Rules must be complied with by the petitioner
and the State Government.

32. Learned counsel for the petitioner had made a prayer to the effect tha.t
the petitioner may be permitted to continue its mining operations till 30"
November, 2017 so that it could wind up its activities and put its mine
closure plan into operation. We had passed orders on 31* July, 2017 and 3¢

August, 2017 permitting the petitioner to continue its mining activities till
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judgment is delivered.

33, Keeping in view the prayer made:

()  We permit the petitioner to continue its mining operations till 30"
November, 2017 in accordance with the Mining Plan. On or before
that date, it shall ensure implementation of the mine closure plan to

the satisfaction of the concerned authorities in the State of Haryana.
(i)  The petitioner will be under an obligation to continue paying the dead

rent or royalty whichever is higher till 30" November, 2017 regardless

of whether it ceases its mining operations before that date or not.
(i) The petitioner shall ensure that all the dues (including wages etc.) of

all the persons (including labour) employed in the mining operations
in terms of Rule 56(10) of the Rules are paid to the satisfaction of the
concerned autherities in the State of Haryana. To ensure that the
employees and labour (casual or otherwise) are not left in the lurch,
the petitioner is restrained from alienating or transferring or otherwise
creating any charge or encumbrance on the equipment and machinery
and all other moveable property in the lease area and connected with
the mining operations (such as trucks, excavators etc.) so that there is

no difficulty in recovery of dues.
Giv) Al the laws applicable to the petitioner shall be strictly enforced by

the State Government regardless of its apparent influence in high
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places. We make it clear that we will hold the Chief Secretary of the

State of Haryana responsible for any lapse in this regard.
It is not clear whether or not the security deposit of Rs. 28.75 crores

has been refunded to KJSL or the petitioner. If the refund has not been
made, it is deemed to have been forfeited to the State and is not

adjustable against any dues of the petitioner.

34, The petition for special leave filed by the petitioner is disposed of on
the above terms and the judgment and order of the High Court is modified to

the above extent. No costs.

.'l‘llliilllﬂﬂI-lIIIIIIIICI.I.lI.J

(Madan B. Lokur)
BEaddEadannnns ISR R RN TR Y] SESREN II
(Deepak Gupta)
New Delhi;
August 11, 2017
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Registered/Speed Post | Annexure-9 .

From

The Director
Mines and Geolopy, Haryana,
J0-Bays, Sectan-17, Chandigarh.

To

M/s Gavardhan Mines and Minerals,
House Na 51, Urban Estate-2, :
lisar

“Memo No, DMG/HY/ML/Dadam /2018/5062
Dated Chandigarh, the 11.10.2018

Subject: Acceptance of the highest bid / fissuance of Letter of Intent (Lol) in
respect of minor mineral mines .ol “Stone alongwith Associated
minor minerals” of “Dadam” having tentative area of 48.87 hectares
in district Bhiwani, offered in e-Auction held on 04.01.2018 &
05.01.2018 and in compliance with orders dated 14.08.2018 of the
Hon'ble High Court passed in CWPno. 18712 of 2018 - regarding.
Kindly refer ta the subject cited above

You participated in the in the e- Auction held on 04.01.2018 & 05.01.2018 an
the State Government web portal https://baryanaeprocurement.gov.in after accepting
the terms and  conditions of the austton notice  bearing Na  DMG/HY je-

AuctioniStone/2017/Dadamy/7:362 dated 06122017 in arder Lo obtain mining lease of

minor minerai mine in village “Dadam”, Bistewt Bhiwani. You offered the highest bid

of Rs 92,12,00,000/- [Rupees Ninety Two Crores Twelve Lacs only] per annum,
against the Reserve Price of Rs, 92,00,00,000/- per annum, for obtaining the Mining

Lease of Minor Mineral mine namely "Dadam” for extraction of “Stone alongwith

Assuoulated minur minerals” having entative area of 487 hectares talling in khasra

nos, 132 min. You also deposited an wmount of R 9.21,20.000/7- towards imual bid

security at the time of auction.

2 However, the hid offered by you was refused hy the state government as the
same was decided o be granted in pubhc mterest t the HSHDC the State PSU The
decislon as per above was communieated tovovide this aftice memo no, DMGHYZE-

auction/stone,2016,/3697 dated 25.07 2018

3 You ¢hallenged the decision datei 2507 2018 by way of C\WVP No, 18712 ot 2018
filed before the Hon'ble Punjaly and Harsan o tgh Court The Han'ble High Court vide

orders dated 14,08.2018 set aside the orders dated 25072008 and ailowed the writ
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petition filed by you. The state was directed o award the mining lease in your favor as
expeditiously as possible,

1 I the fght of above orders of Uie Hoa e Tl Court thee State Government hag
decided te avward the mining lease by acceptmg the highest bid of Rs, 92,12,00,000/-
[Rupees Nineiy Two Crores Twelve Lacs only] pen annum, otlered by you in the e-
Auction held on 4+ -5 January, L0183 in respedt of minor mineral mine of Village Dadam
tehisil Tosham district Bhiwani having tenrative arei ol 987 heetares falling in khasra

nos. 132 min for extraction of "Stone along with Associated minoar minerals”,

o I the fght of above that state gevernment lias accepred your hid oftered in the
suction dated 45 Jaunyrary, 2018, as per condition no, 12 of the auction notice dated
UB.12.2017 you have Lecome the suceessful bldder respect of "Dadam™ mine of the

tistrict Bhiwani.

b. The State Government having aceepted e alorementivned highest bid offered

by you, the Department {s pleased to fssue this Lot of e {Lol) tn your favour being

suceessiul bidder in respect of the Mine/aea namely “Dadam” of "Stone along with

Associated Minor Minerals” subject to the following terms and conditions:-

{1 The perind of lease shall be 10 years and the same shall commence with effect from
rhe date of grant of environmental clearance by competent authority as required
under 1A natification dated 14.09.2006 40 as amended from time to time by the
MOEF, Gol or on expity of a period of 12 months from the date of this
commimicalion of acceplante of highest bid/ issuance of “Letter of Intent”,
whichever s carlicr;

[ir) You may note that the area ol te mining lease is tentative and weas notified on "as iy
where 15" basis (refer condition no. 4 of the notice). In cuse of any inadvertent

tmistake, il any, the sume would be rectified/ corrected belore executinn nf the lease

deed fayreemuent (refer condition no. 3 of the notice);

(i)} No request regarding reduction in bid amount en aceount of reduction in land/area
of the Mininglease, on any account including that of change in description of khasra
numbers / lacation cte. al any stage wilt be entertained. This shal) also include any
loss/recuction of area flur actual mining for want of cumpliance of applicable
laws/restrictions for micing or part of tie leased area had alveadly been operated in
the past. Necdless to stale that this also includes the changes, if a ny, #s per condition

nu. (3) of auction notice:
(v The amount of the highest bid e Rs, UZ,12,00,000/- |Rupees Ninety Two

Crores Twelve Lacs only| per annmn skall be the Annial dead rent” payable by
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(vi)

(vii)

(viii)

e e —————————————————

ted on form
R—— e execuled o
you in the manner prescribed i the lease deedfagreement Lo br exea

ML-1 appenderd to the State Rules;

. i . i ch
The above said annual dead rent shall be incrensed @ 25% on completion of ea
black of three years. Accordingly, the year-wise amount of the annual dead rent/

lease money shall be as per details given below'-

'S | Year of the lLease mmu_aT]Jund Rent

| No. | Period (niNg) ]

1 | First Year - s 92,12,00,000/-
2 Second Year N Rs.92,12,00,000/-
3 | Third Year Rs.92,12,00,000/-
4 Forth Year Rs. 115,15,00,000/-
5 | Fifth Year s 118,15,00,000/-
& [Sithvear | Rs 1151500000/ |
7 Seventh Year - E 1*?-3,'-Ji§.?5.[}ﬂﬂf-
8 | Eighth Year - s, 143,93,75,000/-
) Ninth Year s, 143,93,75,000/-
10 | Tenth Year T Rs. 179,92,18,750/-

As per the rerms and conditions of the ygrant, you are liable to deposit Rs.
23,03,00,000/- i.c. equai to 25% of the annual bid dmount as "security deposit” and
Rs. 7.67,66,667/- on account of one manth's advance dead rent. Out of which you
have already deposited an amount of Rs, 9,21,20,000/- 1.e. equal to 10% of the
annual bid amount as ‘initial bid security’ afler the conclusion of e-Auction. The
balance amount of Rs. 13,81,80,000/- of the bid security ic. 15% of the annual bid
ameount along with Rs. 7,67,66,667 /« un account of one month's advance dead rent
shall be deposited before commencement of the mining operations or before expiry

of the period nf 12 months, whichever is earlicr;

You shall have to execute Lease Deed in Form ML-! appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of legal
Mining Rules-2012 (the State Rules 2012) within u period of 90 days from the date

of Issuance of this communication/ grant of Lul;

The agreement/ lease deed executed shall be duly registered under relevant law
with concerned Registering Authority and you shall be liable to pay applicable stamp
duty and registration fee etc. as per the applicable rates and as demanded by the

Registering Authority/ Revenue Department al the time of registration;
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J ncase you snl to execnte the Lease Devd with):, 2he prescribed perad ol Y0 days,
this Lol shall he deemed w bave heen revaked ane the amaot ol initial bid security
Liupusl.l.ct'l Jy the time ol auction shall be forfeised wether, the alanoe amaunt af
15% vowsards the hid seCcutity, amannting to By 13 81,00,0000 /- beiny the 15% af
the anoual bid amaunt, shall be reevvered as aovcars o land cevenne andd, you, as the
Lol halder/defaulter, shall he dolzreed from pavicipation in any future auctions for
aperied ol 5 vears;

[x] Your shidl also foeaish solvent surery for a sum gl o the amowst of the annual
Bidd {or execution of the Tease deedapreemen: e ense e suroty olfered by the
lesser during the subsistence of tre Jease is not loune solvent, the lessee shall nffer
anather solvent surety and o supplememary deed shall be exeeuted to this effect;

1) After excoudion of Lense Devd, cither belore commetan ertens af the mining operation
or before expiry o the period of 12 months [ e date of issuance ol this Lol
whichever Is earlier. in vase of Gilure to deposit the balone 15% amount towards
security [as required under clanse (vi) above] the acceptance of bid/issuance of
Lol/execttion at agrevment shall be deemed to bave heen revoked and 10% amount
deposited Lowinds as initial bid secueir ol the coee of auction shall stand forfeired.
Further, un-paid 15% amount tewvards seeurity shall e recovered as arrears ol land
revenue and you shall be debarred from participation tn any subsequent bids for a
periad vl S years;

(xii]  Yuw shall he liahle o deposit the Dead Jem inadvanee @t monthly inlervals as per
provisions af lease deed/agreement Lo, rom the date of conmmeneement of the lease

deed;

(xiii)  You shall be hiable to pay dead rent as determined theough open auction or shall pay
rayalty in respect af cach of the minor nunerals extiacted ar removed or cansuimed
by you o1 by your agent manages, coployee o, s hichever s mare. “The royalty
shall be payable at the rates preseribed in the Firs: Schedude anperded to the State
Rules and as may be revised by the State Goverpment from time to time.

(xtv}  You shall also deposit/pay an additional amount eiial o 109 of the due Dead
Rent/Rayalty, alang with along with the momthly fzstalnents wweards the 'Mines

and Minerals Development, Restoration and Rehabilitation fund',

(xv)  You shall also be liahle o pay advance tnceiee Lax as ser provisions of Seetion
206(c) of mcome rax act maddition W contact money, sdvabile &5 per terms and

conditions of the Lease Do,

(xvi}  Onenhancement of e antiad dead sent st e eosi o8 evene three vears period,
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AMOURL ol Lo 25 % o) i pen ] il dewd rentas apolivable for one year with

respect 1o the nexe block of [y Jears. Ko hierest, whatsoeser, shall be payable on
the secwity amoun) tdeposited under the preseribed security head of Lhe

Hovermmwen::

(xvil)  You shan prepar a Mindmg i'la wdang with the Sine Closcee 3 (Progressive &
Final) as per Chapter 1o of e Staze Rules 101 the Ty s and shall not
ummeiee minlag OPRTILOAE L,odiy rea exveplin atentd e with such Mining
Plan duly appnowvel by an officer anthorised Dy the Direcor, mines & Geology, in this

behall

(i) Farther, the gl minng eE Lo llowed L be comeoneed unly after prior
Environmental Clonanee s ob e L van w5 Lol e ' Zlegsen for the mHuing
lease aren fiom ghe Lompeiess Astlony as peanered mpsdop 1A notification datoed
FH/972006 00 amended trom e to e b the Rinisury of Fivironment, Forest &

Climate Chanpe, Gove of ludin il piridelines S vieeilars issied issued in this behalf:

{xix)  The Mining lessee to wham < mining vights hived been gronted through this lease

would also be liahle to pav the felloweing to the lindowne: s for undertaking mining
operatign:-

(2] Annual rent g respuecl o e il ween blucked e (e concession hut not

heing operated, el

{(h) Rent plus CURPEISIHON I respect of tie area used (op actuil mining aperntions,

(xx)  The amount of annuat UL S compiensat g shatl [ s s inutually between

the Tamdowne; g e lessee, 10 cage Honeiestidenient of the rent and

tompensation, the same sho'l e ecided by the Distege tallector concerned in
accordance with the provisiale contained in Lhapter Y ol the State Rules;

(xxi)  The to:al miper) CXeavaled oo s ackerd by

the teise hoides within the area pranted
an mining lease shall noy UNECCE Two ames ol e Average ionibly produetion as per

approved Mining lan at o Ly jouiid o) tie.

L4

(xxli)  The [essec shall not stogk T mineral oiside the Canee gion arey Eranted on
mining lease, without oltain e G vaiig miserad Bealor s 48 per provisions
contained i Chapuer 14 ¢f (. D Kafes:

(xxiii) The levsee shall not carey o gy M upesitions i g eserved/ protecteq
forest or any areq prohibited by ane fw 1 vee i i, ur prohibited by any
authority without ohtainin: ~oor pormis sy, LWl m sych authority or
officer authorized in s s, LIt et of e il sien by such autharty or
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dfficer authovized iy (his Dehalt, Jesseets ] shall nos be entitted 5o i any relief in

payment of contract money an this eeoner

7oA salety margin of two meters (2] st e maintained alioso e vround water
B B

tahle while indertaking miming aid o tising operations shall be permissible

below this Jeyvel unless o specitye Prerision (s o abilained ame the rompetent

Authoriy in this behali-

[xxv} - The lessee shall net undertake Ay misig operations e woeo granted on mining
lease withou: ublaining 1equisite prontission om e cotasent duthority as
required for undertaking mining operaio o dnded relevant by

(¥xvi]  The lessee shall be under ebligation to ey autmining inacensilipee wizh all other
provisions as applicable vmler e ey A, 1%5E, ies amd Minerals
(Development and Regulaton! et 00 Ddia lsplosivn o it b, Forest
(Conservation) Act, 1980 and Bivi oo [(Mrotee e Ace 1986 and the rules
made thereunder, Wild Lifo [Proteciion® Aok, 1972 Wepenp (1 =vontion nnd Contiol
of Pollution) Act, 1974 and Air f™ e -oti 1 el Contro® Plum anlAct 1081,

7. Accordingly vou are advised 1 sl 1

RS [T (R IS T IR [Jeed /apreement

an Form MLl (in Five CopIes), appenied o the State Kujes, 200l along with other

requisite documents including a solven: o LTS g - lie amount of the

annual bid for execution uf the ARTLCIMCRL W pentog of Y1 s ron the date of

issue of this bid acceptance letrer aimi th

The same is heing issucd with the oo ol of chmpeent an aorily,

S Mindng Engineer,

e D Mines & renlogy,
4 Haryana

Endst.No. DMG/HY/ML/Dadam /201875063 sl 1112018
Acopy is forvarded to the follieion e alnrmation ani

L The Chairman Haryana State 1005 0

RS et ion-

nred Bois L Se L Panehkula,
2. The Deputy Commissioner, i

3. The Mining Otficer, Mines and Geology Departiient, hive

Y t{./ _
*w dlining Engineer,
or, dlines & Geology,
Haryvana
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) - Annexure-10
248 C\\'l’-28378-2018(0&1\'l)

VoS GOVERDIAN MINES & MINERALS
STATE OF ARy ANA & ORS

Presentt  Mr, Girig)y Agnihotri, Senior Advocate Wi th

IE‘lr. Vijay Pal, Advocate
tor the Petitioner,

Mr. Ankur Mittal, Additional A.G., Haryand:

¥k

.. > contention

On 02.11.2018 we had passed an order noticing the con
of the petitioner and his grievance, Pursuant to an e-auction notice dated
24.07.2017, the present mine was set up for auction with a reserve price of

Rs.115 crores, and three times over, an attempt was made to auction this

mine on the very same reserve price but with no success. Finally, on a bid
- of Rs.92 crores 12 lacs, the mine was granted to the petitioner. It is
pertinent to mention here that the petitioner deposited a sum of Rs.9 crores
20 lacs and an additional sum of Rs.1,20,000/-. The respondents, however,

did not grant the necessary permission required but rather kept quict over

the issue despite the petitioner's best efforts (o get the mine operational,

Finally, the petitioner filed a petition bearing CWP No,17829 of 2018 ang

while issuing notice on 26,07.2018, an order wag passed informing the

petitioner . that his bid had been refused ang given to HSIIDC The

petitioner then filed Civil Writ petition No,18712 0['2018, where

g the grant
of mine to the HSIIDC was sel aside, Therealier, (e petitioner has
struggled to get the mine operational ag (lye

fespondents were not ar

| | : anting
him environmental «clearance,

Neither any reason g

assigned nor g
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Proper decigion Wy

y he penis
this Coyp by " Pelition

Way of (e

Prudent 1y see

er hag Approacheq

we inilia]ly thoug
k a Cport gy | -

0 why

the Sy
Assessmep| Committee is gy in plagg

En'p‘ifﬂﬂf‘l’lﬂl‘ll Im[‘:lfl

Stood

08,2018 Whereafier he
Proposal was sep on 16.11.2018 Which is still under conside

ralion, The
pelitioner

auction gp 04.01.2018 and

r beneficial 10 1he petitioner

nar o the respondents-State, The petitioner loses his money o the Stage

Which retains it uncthically withouy discharging its obligation in time, n

the process, it not only hurts the interest of the petitioner linancially bu
also depriv

es the State of the returns that 3 mining activity would fetch.

Leamned counsel for the pelitioner contends that regarding this

very mine, (o an area confined 1o 55 hectares, the Union of India had

granted the environment clearance (o Operale the mine but since the area

now stands reduced 10 48 hectares, it is (he State which has to grant the

environment clearance and not the Union of India. He further contends that

the clearance granted by the Union of India was for a period of ten years

Teld

1 Plamlan d. 4 --
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NG Mt 15 hectayes, The Cleatinee
Ky
. Sy \
Climg Wb

Rowl
Mo
‘ e \le-:htu e

Wl Permie 1y,
ssug,

aceept 1y ArRument fpsg lheto py

I ssuey thit e o

"rany \] RTT
U suey, Cleanance Tt drawing suste
“mcm LI

e Cout where i SOmMewlat - shingiay
-’lﬂt‘esmin‘

§ ullmm'l. Wy

Ninee

Would persuade OUTSelVes (o permig

INttenluly when setious el

e itsell indtially, by sranting the mine o
HSIIDC Clandegr;

Sll M J [T .
e, Which, SN we haye negited in other Proceedingy
thereayye .
b not Aeceding 1y e Petitioner’s request for prant of
clea R .
Tance (g enable him 1o mining activity,

Indt:v:d, the Petitioner g

boutd by (e contract 1o pay what s

due 10 1he State in s thereol pg also by statatory linbilities may
flow from the Mining activity, which would safeguard the interest of the
State,

We bind he petitioner w such an undertaking that he shall

furnish to the respondents-State and become compliant wil regird to the

monetary liabilities and g discharge withou any default. Sinee an

environment clearance has indeed been granted by the Union of India for g

period of ten years qua this mine, it would be safe 10 permit the petitioner

10 commence mining but subject to the fing] appraisal by the State in this

regard, which they shall conclude within g period of two months,

Jol4
b rnlasdad oo b T T T
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N o ji
e ity Uetalleq Lespanse,

(MANESU GROVER)

04.12 2015 JUDGE
ﬁmpal
(LALLT BATRA)
JUDGE
LA et
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y Annexure-11
From
The Direcror,

Mines and Geology, Haryana,
30-Bays, Sector-17, Chandigarh.

To
M/s Govardhan Mines and Minerals,

House No. 51, Urban Estate-2,
Hisar.

Memo No. DMG/HY/ML/Dadam/2018/6009
Dated Chandigarh, the 21.12.2018

Subject: Letter of compliance of orders dated 04.12.2018 passed by the
Hon'ble Punjab and Haryana High Court in CWP No. 28378 of 2018,

Reference this office memo no. DMG/HY/ML/Dadam/2018/5062 dated
11.10.2018 and your letter dated 13.12.2018 received in this office on 14.12.2018

through your advocate on the above noted subject.

2. You (M/s Govardhan Mines and Minerals) participated in the in the e- Auction
held on 04.01.2018 & 05,01,2018 and after accepting the terms and conditions of the
auction notice dated 08.12.2017 In order to obtain mining lease of minor mineral mine in
village “Dadam”, District Bhiwani, offered the highest bid of Rs. 92,12,00,000/- per
annum, against the Reserve Price of Rs. 92,00,00,000/- per annum for obtaining the
Mining Lease of Minor Mineral mine namely “Dadam” for extraction of “Stone alongwith
Associated minor minerals’ having tentative area of 48,87 hectares falling in khasra

nos. 132 min.

3. You are aware that the auction was conducted subject to condition that actual
mining would be allowed to be undertaken only after prior Environmental clearance is
obtained b;z the lease holder from the competent authority as per requirement of EIA

Notification dated 14.09.2006 issued by the MoEF&CC, Gol. Further, the period of lease
Page 1 of 4
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|n the Instant case 1s/was 1 i
\ 0 years which had 1o reckon f
ke cempesso amhurity G an n from the date of grant of EC by

I &
| issuance of Lol, whicheyer i pai. PT¥ of the peried of 12 months from the:date of l
= earlier, As Per above the Jzsye relating to time taken by the i

tate Government f
S Or acceptance of the bid got settled and not remalined : i

" You Participated ip i !
the e-auction process after having accepted the terms and '

conditions of the aycyj i
On and offered pig Without any objection, hence were Fully aware

the prior Envirenmenta] cleara

Govardhan Mines ang Minerals an 11.10.2018

'3 You af i i
alter having obtained the Lol holder submitted an application dated

13.12.2018 to the Department (received on 14.12.2018) stating that mining lease of
Dadam Stone Mine earlier granted was prematurely cancelled by the State. Even before
the application could have been decided on its merit, you filed a Civil Writ Petition No.
28378 of 2018 before the Hon'ble Punjab and Haryana High Court seeking permission
for mining in Dadam stone mine on the basis of Environmental Clearance earlier granted

in favour of ex-lease holder on 03.07.2015,

7. The Hon'ble High Court in its interim order dated 04.12.2018 permitted you to
'‘commence mining, subject to condition that you shall be bound by the contract to pay
" what is due to the State in terms thereof as also by statutory liabilities that may flow
from the mining activity, to safeguard the interest of the State. However, the Hon'ble
High Court has permitted the same subject to the final appraisal by the State in this

regard, which they shall conclude within a period of two months.

B.  In view of above you are permitted to undertake mining on the basis of EC
already n.htained by the former lease holder for Dadam stone Mine, til] they are granted
fresh EC for your cwn project/ lease. The permission granted / relaxation as per earlier
EC, hence you shall ensure o undertake all environmental safeguards and precautions

and paying required dues to the government before and after commencement of mining

\ Page 2of 4
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without any default. However, before commencement of mining operations, you are shall
fulfil the [cllowing requirements:-

(0

Execute lease deed with the Government/ Department by furnishing

surety equal to the annual dead rent without any delay;

(i)  Deposit amount totalling to Rs. 22,41,58,667/- on account of following

dues as per terms and -conditions of grant/auction qua monetary \
liabilities:-

(a) Rs. 13,81,80,000/- ie. 15% of the highest bid towards remaining

amount of security to make it equal to 259 of annual dead rent;
(b) Rs. 7,67,66,667 /- as one month advance dead;

(c) Deposit Rs. 76,76,667/- Le. 10% of the monthly instalment towards

‘Mines & Mineral Development, Restoration & Rehabilitation
Fund’; and

(4) Rs. 15,35,333/- for TCS on monthly instalment @2%.

(i)  Obrain the Consent to Establish /Consent to Operate of Haryana State

Pollution Control Board, or obtain permission to run on the basis of

garlier CTE/CTO granted to the earlier leaseholder, as may be permitted
L. by the HSPCB

(iv) An undertaking to the effect that you shall fulfil all the terms and

conditions of the Environmental Clearance pranted by the MoEF&CC,

Gol on 03.07.2015 to the earlier leasehelder M/s KjSL-Sunder (JV) and

was transferred by the MoEF&CC, Gol on 28.10.2015 in favour of M/s

Sunder Marketing Associates. Further, you shall undertake mining as per -

Mining Plan already approved in favour of the earlier lessee M/s KjSL-
Sunder-(JV)/ M/s Sunder Marketing Associates. You

shall also procure

the copies of all related documents of the earlier leaseholder and submit

a copy of the same dully attested by you representative to the office of

Mining Officer, Bhiwani and this office 50 that it could be ensured that

Page 3ol 4
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you are havirg knowledge of related permissions which you undertook to

follow. However, your operation shall restrict within the area of

48.87 hectares, the area granted under present auction/ lease grant.

(v)  You shall take required actions for getting prepared and approved their
own Mining Plan and for obtaining EC for their own lease grant/project.
You shall also give status of your application if already submitted to the
competent authority under EIA Notification dated 14.09.2006.

— e

Rop.
State Mining Engineer
fFur Director, Mines and Geology,

Haryana, Chandigarh
|
* Endst No. DMG/HY/ML/Dadam/2018/6010 Dated: 21.12,2018

A copy along with orders dated 04.12.2018 of the Hon’ble Punjab and
Haryana High Court passed in CWP No. 28378 of 2018 M/s Govardhan Mines and
Minerals v/s State of Haryana and others is forwarded to the Secretary, Ministry
of Environment, Forest and Climate Change, Government of India, New Delhi for
information and necessary action.

P

State Mining Engineer
zFor Director, Mines and Geology,
Haryanajfghandigarh

Endst. No. DMG/HY/ML/Dadam/2018/6011 Dated: 21.12.2018

A copy is forwarded to the following for information and necessary
action;-
1. The Director, Environment Department, Haryana.
2. The Chairman, Haryana State Pollution Control Board, Panchkul;x

3. Minipg Officer, Bhiwani ) E
State Mining Engineer

/For Director, Mines and Geology,
L Haryana,J__Chandigarh

Page d of 4
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~  HARYANA STATE POLLUTION CONTROL | |

= i\ = P-94

= BOARD !}'-‘*-fg“lgj\‘

gsse3 SCF-32, sector 13, HUDA, Bhiwani Ph., 01664-240259 s es s
Website: www.hspcb.gov.in E-Mail - hspch.pki@sifymail.com

Telephone No.: 0172-2577870-73 Annexure-12
No. ISPCB/Cousent/ : 313100419BHICTE6267995 Dated;10/02/2019
To.
M/s: Govardhan Mines And Minerals
Dadam
BHIWANI
127040 e e Dp————p——— - I — X

Sub. : Grant of consent.to Establish to M/s Govardhan Mines And Minerals
Please refer to your application no. 6267995 received on dated 2019-01-21 in

regional office Jind.

With reference to your above application for consent to establish,M/s Govardhan Mines And

Minerals is here by granted conscm as pcr followmg specnf’ ication/Terms and conditions.

£ ‘-_

Comsent Under | AR/WATER' ==
Period of consent 10/02/2019 - 09/02/2024
Industry Type | Mining and ore beneficiation l
Category RED

Investment(In Lakh) 1245.0

Total Land Area (Sq.| 488700.0

meter) :

Total Builtup Area (Sq. | 5000 - -

meter) e

Quantity of effluent

1. Trade 0.0 KL/Day - -

2. Domestic 2.0 KL/Day' ~  =o—

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank with soak pit

2. Trade

Permissible Domestic Effluent Parameters

1.NA |

Permissible Trade Effluent Parameters

1.NA mg/l

Number of stacks 1

Height of stack

1.NA | ,
Permissible Emission parameters

1. PM10 | 100 Microgram/meter cube
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Capacity of boiler
1. NA | Tonstir
Type of Furnace
1.NA |
Type of Fuel
1. Diesel 120 KL/day
Regional Officer, Jind
Haryana State Pollution Control Board.
Terms and conditions

1. The industry” has declared that the quantity of effluent shall be 2 KL/Day i.e

0K L/Day for Trade Effluent,” 0 KL/Day for Cooling, 2 KL/Day for Domestic and the
same should not exceed , _ i

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier. The unit will have to set up the plant
and obtain consent during this period.

3 The officer/official of the Board shall have the right 1o access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultansously with the ¢onstruction’of building/machinery. The effluent
should conform the effluent standards as applicable

4. That necessary arrnﬁgement shall be made 'I-::y the industry for the control of Air
~~Pollution before commissioning the-plant:- The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollutien) Acl, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-dale-even before starting trial
production : —4

6. The above Consent to Esiablish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly. :

7. No in-process or post-process objectionable emission or the effluent will be allowed, if:
the scheme furnished by the unit turms out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10, Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

1. That in the case of an industry or any other process the activity is located in an area

approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted in original with the request for consent Lo operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar. '
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14,

16.

19.

20.
21

22.

24,
25.

26.
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That the industry or the unit concerned is not sited within any prohibited distances'
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries ete. then the permission of the Compelent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Commitiee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption’
of water in their Process. ‘Ground water based proposals of new industries shouid get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take all other clearances from concerned agencies, whenever
required. )

That the unit will not change its process wil{lqu}jhe prior permission of the Board.

That the Consent to Establish so-g'ranted' will-be invalid, if the unit falls in Aravali

_Area or non conforming area,. —— ————

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

That the unit will submit an undertaking that'it will comply with all the specific and
general conditions as imposed in the above Consent td'Establish within 30 days failing
which Consent to Establish'\rill be revoked.’

That unit will'obtain EIA from MoEF, If required at any stage.

'
In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked. -

; . ;
That unit will obtain consent to operate from the board before the start of product
aclivity.

Specific Conditions

That if at any stage the unit will found non complyin? with the provision of
Environment Laws at any stage the CTE granted will be revoked by the Board.,

That the unit will not add any air polluting process/ machinery and also not to add
any process which increases water pollution load without prior permission of the

Board.

That the unit shall keep all the parameters within the prescribed limits and shall
comply with all the Norms and Rules as prescribed in the Act

That the unit will provide separate energy meter on their ETP/APCM and maintain
the Log Book for energy consumption of ETP/APCM and chemicals used daily for
the ETP/APCM .

¢

Other Conditions ;
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(I)The previous unit EC is consider temtEorar}' for this unit ,the said project will apply for
fresh E([.“ when SEIAA constiluted and then submit fresh EC in the said firm name as soon as
possible . (II)The unit will apply for consent to operate before starting production activity and
will comply with each condition of EC obtained by previous firm from MOEF(III}Unit will
apply for HW authorization & make agreement with board authorized agency for safe disposal
of Hazardous waste as per HOWM Rules,2016. (TV) The said unit will make Dust Suppression
and wet drilling by using 65 KLD water through sprinklers etc.(V)Unit will obtain necessary
permission from Mines and Geology Department in compliance of Hon’ble Punjab & Haryana
High court Chandigarh order dt.21.12.2018.

Reglonal Officer, Jind
Haryana State Pollution Control Board.
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| HARYANA STATE POLLUTION CONTROL ”"*‘Q f
4 _ BOARD dﬂ[*.i‘. it \J
SCF-32, sector 13, HUDA, Bhiwani Ph, 01664- | emmmat ““_1

240259

E-mail: hspeb.pkl@sify.com Annexure-13

No. HSPCB/Consent/ : 313100419BHICTO06356744 . Dated:25/02/2019
To.
M/s :Govardhan Mines And Minerals
Dadam
> Subject: Grant of consent to operate to M/s Govardhan Mines And Minerals.

Please refer to your appl:eation no: 6356744 received on dated 2019-02-25 in regmmi
uff‘ ce Jind. Wnth reference to your, above app]leauon for consent to opcrate M/s Govardhan

conditions.
Consent Under  *~ |'BOTH: =" 1° =~ * -
Period of consent  |'23/02/2019 - 30/09/2020
Industry Type W ,Mmmg and ¢ ure beneﬂe:anon, T B
Category RED
Investment(In Lakh) 12450
Total Land Area(Sq.| 488700.0
meter)
Total Builtup Area(Sq.| 488700.0
meter) ;
N Quantity of effluent - ° .
1. Trade  Gariny 'o‘o'KLfDay“
S—g_— s I(L/Day a—————"i e
Number of outlets 1.0
Mode of discharge ) .
1. Domestic septic tank with soak pit
2. Trade
Domestic Effluent Parameters
1.NA l
Trade Effluent Parameters
1, NA
Number of stacks 1
Ieight of stack
1.NA |
Emission parameters
1. PM10 1100 mg/m3
Product Details i
1. Stone associated with | 50000 Metric Tonnes/day
minor minerals
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Enpacity of boiler

1.NA | Torhr
Type of Furnace
1.NA I

Type of Fuel

1. Dicsel [20 KL/day
Raw Material Details

Stone associated with 50000 Metric Tonnes/Day f
|minor minerals _J

Regional Officer, Jind
Haryana State Pollution Control Board.
— ~Terms and conditions

|. The applicants shall maintain good house keeping both within factory and in the premises,
All hose pipelines values, storage ranks etc. shall be leak proof. [n plant allowable pollutants
levels. if specified by State Roard should be met strictly.

2, The upplicanﬂcumpuny_sha'ﬂ camply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times wiﬂjgg't-pcgl-‘iéfnée_bf his /its part. The
applicant/company shall be liable [_'ﬁi-_ﬁﬁclilg@i_:;éii_bh against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance '
of the terms and conditions of his consentorder. Sats '
3. The applicant shall make an application for grant of consent at Jeast 90 days before the date
of expiry of this consent.

4, Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. - $ 3 "

5. If due to any technological imprnvcmeﬁl or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole o in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied. _

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment efc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time 10 time and at no time
{he concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any s1age during the consent period, the industry shall submit fresh
consent application alongwith the consent 10 operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consentto
operate is subject to review by the Board at any time. ;
12. Permissible limits for any pellutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to aperate order, the
consent to operate so granted shall automnatically lapse.

15. If the industry is closed tempoerarily at its own, they shall inform the Board and obtain
permission before restart of the unit.” S
16. The industry shall comply all the Directions! Rules/Instructions issued from time to time by
the Board. — - =
19. The industry shall obtain Environmental Clearance, if applicable as per MOEF
Notification,
20. The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
21. The industry shall submit Environmental Audit report once in a year. :
22, The industry shall submit on site/off site emergency plan, if required.
23, The industry shall provide a&:nus'ti.c}‘qhambér‘s'dq'])ti"'slé“ts to control noise poliution and
ensure noise level within the permissible limit. o -
24. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
25. The existing air pollution contrel equipment if required shall be alerted or replaced in
accordance with the dircction of the Board.
Specific _Cunditid:is s

. (i).That the unit will submit the analy_sil; report from the Board lab within three month from
the date of issue of first consent to operate. (ii). That the unit will run and maintain the APCM
& green belt, (iii). That the unit will applif for renewal of consent to operate before 90 days
from the expiry of this CTO. (iv]'.Thc'salid mining project will make strict compliance of EC
granted by MOEF/SEIAA. (v).The said unit will submit half yearly Environment management
report as per EC condition & board policy for mining projects.(vi). The previous unit EC is
consider temporary for this unit the said project will obtain fresh EC from SEIAA and then
submit fresh EC in the said firm name as soon as possible.. (vii).Unit will apply for HW
authorization & make agreement with board authorized agency for safe disposal of Hazardous
waste as per HOWM Rules,2016. (viii). The said unit will make Dust Suppression and wet
drilling by using 65 KLD water through sprinklers etc.(ix) unit will install AAQMS at three
locations within mining lease area for EC compliance.

% | Digitakegipmed Byficer, Jind
Sa nj e %},‘:}fﬂm ,.-"‘!I"%Fg:ﬁ%ég@g" trol Bourd.
Kurrjar /18430340530
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ARYANA  Annexure-14

SVIRONMENT IMPACT ASSESSMENT AUTHORITY 1

SIATE R
fay No., 8588, Prayatan Db Sector-2, I CHKULA
awan, Sector-2, PANC el 01722565112

L — p-munll 1d: ()

No SEIAA(126/1IR20206.3 b) Dated: ] 122020

l\'l

Alh Govardhan Mines & Minerals,
125005

House No. 51, Urban Estate-2, Hisar, Haryana«
E-mail Id: wnr.lnlnghkuhnr@gmnil.com
ining Project “Ston¢ along with

~city (ROM) 153079927 "ml\l

Environment Clearance for Proposed M
Jage Dadam, Tehs

associated Minor Mineral Mine, Projection cap
at Khasra No. 132 Min, Mine Area 48.87 Ha Near Vil

Tosham, District Bhiwani, Haryana.

Subject:

06.2019 addressed 10 M.S.

ived on 20.06.2019 and subsequent lette d25.07.2019, 02.11.2020 &
f the above project under the EIA

scribed procedure in the light of
ocuments enclosed

This letter is in reference lo your application dated 18.
SEIAA, Haryana rece rs date

12.11.2020 sceking prior Environmental Clearance ©

7006, The proposal has been appraised as per Pre

2006 on the basis of the mandatory d
proved Mining Plan,

Notification,
rovisions under the EIA Notification,

P
with the application viz, Fom-l, pre-feasibility report, COPY of ap
EIA/EMP on the basis of approved TOR and the additional clarifications furnished in response 10
the observations of the State Expert Appraisal Committee (SEAC) constituted by MoEF & CC.
Gol vide their Notification dated 30,01.2019, in its meeting held on 28.02.2019, 25.07.2019 &
10.11.2020.
2] The SEAC has examined the application for Mining Project “Stone along with
associated Minor Mincral Mine, Projection capacity (ROM) 153079927 TPA at Khasra No. 132
Min, Mine Area 48.87 Ha near Village Dadam, Tehsil Tosham, District Bhiwani, Haryana. The
ot et ]
Sr. Particulars
No.
7, [ Online Proposal Number STA/RR/MIN/56009/2018
2 Latitude Pillar
oot : No. Latitude Longitude
3 Longitude
e 2859 7550
P-1 14.7375'N 40.0167"E
28°53' 75°50'
p-2 12.2466"N 52.8342'E
28°53' 75°50'
P-3 17.4676"N 54.0918"E
28°53' 75°50'
P-4 16.8270"N 57.3155"E
28°53'
-5 12,6596"N 75°50' 56.968"E
28°53' 75°51"
P.6 | 114548'N 01.0161"E
28°53'
Br | UGN L ToL 03.964'E
N 28°53 75551
L.~/ - 13.2686'N 04.9481"E
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0 I”-('GEJ?’HN// . 7?3;5;[5-”'
P- g 0 J' IJ,
R 2877 T
us.‘)ﬂfﬂ"N 78
Pl 753 15,394
=] 23 = 14
481N 75%
.11 ([ Rhre 65"
___I_:,...-"" 28053 18-]4 .
o |1 7797 75 ],-E
I’I 2 osj'l 21'3148'
291457 755!
I)_|3 ~Z7' 9ﬂE
pis | 7833 75051'
28053l 22'4746"5
p-15 01.9382 75°51'
p-16 /O/IE‘EE’E”
28052' ?5951' 18 453"E
69241"N oz1'
o | ST e
2 o 16_67?8"
p-18 55-??; N 75951’
— 2 052’ trE
" /@8,62’/
K2 55;;123.1\1 75%51"
5553"E
p-20 ’,53/0‘?.12'/’ | =
i 28°52 .
0c1' 8.0164 E
p-21 ’jﬂﬁi/ 15‘5}_3,0//
28°52 »
| s TS
—T 3% [
p-23 WM
28°52'
p-24 ’ﬁ—w 75°50' 59.455"5
28°52' 75°50'
P-25 51 9484"N 58.1 109"E
28°52' 75°50'
P-26 52.0634"N 55.4144"E
28°52' 75°50'
p-27 50.2454"N 51.3455"E
28°52' 75°50'
p-28 51.8567"N 46.0144"]5
28°52' 75°50'
P-29 55.8663"N 41.8626"E
28°53' 75°50'
P-30 01.6066"N 18.7877"E
28°53' 75°50'
P-31 06.4183"N 36.9323"E
28°53' 75°50'
p-32 12.6679"N 37.8223"E
28°53' 75°50'
pa3 | 11.3924'N 42.3651"E
28°53' 75950'
p.34 | 07.3594'N 39.9908'E
28°52' 75°50'
nas | 58.8510N 43.0553"E
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28°52' 75°5()
P-36 55.5215"N 45,0233"E
28°52' 75°50'
p-37 53.9391"N 47.2003"E
28°52' 75°50'
P-38 53.8676"N 51,1492'E
28°53' 75°50'
P-39 05.3629'N 55.1028'E
28°5%' 75°50'
P-40 08.9423'N 52.0524"E
4. | Plot Area /Lease Area 48.87Ha
: I
5. Total Green Area with % 16.1 ha (33%)
-
6. \ Total Water Requirement e N —
\T Domestic Water Requirement 9.0KLD
8. Fresh Water Requirement EB_K,LE///
9 | Waste Water Generated %3 KLD (Domestic waste)
10. | Solid Waste Generated 45 kg (Municipal waste )
11. | Total Cost of the project: Govt. land .
Expected Project cost: Rs. 25 Crore /-
Incremental Load | PM 10 21.8pg/m’
in respect of:
EMP BUDGET
Description of | Budgetary Calculation Capital Cost Recurring Cnst__
. | Item (in Lac) (Rs/Lac) Per
Annum
Air Pollution Water Sprinkling - 7.20
Control (300 days x 2 times x 1200
Rs./day) =7,20,000 Rs./-
Environmental [ Air quality Monitoring 172
Monitoring and | (location X Monitoring
Management Frequencies X Cost)
(7x2x5000) =70000 Rs./-
Ground Water sampling
analysis
(7x2x5000) = 70,000 Rs./-
Surface Water sampling
analysis
(2x2x5000) = 20,000 Rs./-
Soil Sampling Analysis
(7x2x5000)= 70,000 Rs./-
Noise Sampling
(7x2x3000)=42,000 Rs./-
Green Belt (200 Rs./plant) 4,02 Lac 10.0
Development 200 X 2013= 4,02600 Rs./-
Water and maintenance cost for
Plant
(500 Rs/plant)
500 X 2013 =10,00,650 Rs./-
Schedule - I . =
conservation Fusdsto:be subn}lt.te.d by thc. 50 (For 10
.| user agency to Divisional Wild
plan cost (Indian | . Years )
Life Officer
Peafowl)
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scholarship ; 20 Lac P-104
: Sudent of Nearby Sclool (2
Bault Lac/ year [oF 1) Years) g
""" [Scholarship 1 [lla"dicuppc[d 10.0 Lac
- Jucation siudents of Nearby Schoo )
6 |Bhwt (50,000/ student for 10 Years) | ———

o Rs. 51.0 Lac for EMP purpose |50
7 | For EMP Budget | o pe given to Gram Panchayat W
= Health check-up Camp,
Sanitation facility, [nfrastructure
Development in nearby school,

Education facility stch 5
Books, Uniforms, Organizing
Sports Day and Plantation 1

community areas.
g |Socil s Awareness programme on
cancer and AIDS, Rain Water
Harvesting structure in
Panchayat, Repairing of school |29.0
and Panchayat Bhawan &
required, Helpin Sanitation
development in Dadam village
164.02 61.41
Total |
Land use pattern of Mining lease Area
-
S.no | Particulars Existing Areain | In5years At the end of
Ha Area in Ha life of mine in
' Ha
I. | Area Excavated due | 34.6672 44,1807 45.7033(water
‘o Mining reservoir)
2. | Dump or waste - T =
overburden
A [ " 27827 2.7827
plantation
4, | Infrastructure Road, | 1.5863 1.9066 03840
electric line etc.
5. Undisturbed area 12.6165
Total area 43.87 RE Yy

Ultimate Pit Limits
It is proposed to work the deposit from the top to bottom of the top surface level.
Accordingly, the Ultimate Pit Limit has been drawn up to the 150MRL (refer conceptual plate),
Proposed ultimate pit angle 70 degree as the rock is competent enough to make the slope
stable. Excavated part will be developed a water reservoir for water recharge and will be

properly fenced and secured to stop the inadvertent entry. Also proposed to reuse rainwater for
nearby villages for agriculture purposes.
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Ultimate size of the pit:

Block:-

l?r..No

Length(in m)

Width(in m)

Depth(in m)

P

1 536

528

78(from ground level)

TableS: Year wise production details

Sr..no.

mRL

Stone (tone)

Mineral Rejects

Total Mineral
(tone)

330250

15001832.85

306159

15307992.7

250-220

14616034.97

298286.428

149143214

300-210

14666250.

37294808.63

14961059

230-200

14683239.65

299657.952

14982897.6

1

2;
3
3
>

200-190

14524920.256

296426.944

14821347.2

Total

73492278.096

1495339.804

74987617.9

Table 6:- Mineral waste generation

Year

Mineral Reject(tone)

1* year

306159.85

2I‘Iﬂ year

298286.428 -

3% year

294808.63

4" year

299657.952

| 5™ year

296426.944

Total

1495339.804

Table 6: List of Machinery

Sr.

No.

Type of Machine

Class/ Capacity of
machine

Number of
machine

Hydraulic Excavators

480 class Bucket
Capacity 1.85 m3

19+5

Drill machine

Hydraulic DTH 102-
115mm dia

3+1

Hydraulic rock breaks

Fitted on 210 class
excavator

Dumpers

25MT

Explosive Van

Ambulance

Service Vehicle for
Maintenance

Transport Vehicle for
Manager and staff

Disel tanker

Table 7: Details of blasting parameters

Total quantity of explosive required per day= 4878 kg/day

(Depth of diameter | 11 m depth; 100 mm dia
of hole
[ Blasting pattern | 2 row blasting
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Space between 4 meler
11—
Durden apacing___| 3.5 meter
Charge perhole | 40kg _
Yield per hole 410MT
Powder factor 10.25 tonne per kg of
\ explosive.
owde t g
10. 25 tones per kg of explosives. Blasting will be done for heavy purpose only.
[Yearly Production | : | 150.0 lakh tonnes
(Mineral+Reject)
Average daily excavation .| 15000000/300=50000 tonnes
No. of holes drilled per day : | 150
Main charge per hole .| 40kg
Total main charge per day : [ 6000kg
Explosive in each round : | 840kg. (As taken seven rounds)
Yicld/Hole ¢ | 410MT
Powder Factor : | 10.25MT/kg

The SEIAA in its 126" meceting held on 11.12.2020 decided to agree with the

recommendations of SEAC to accord Environment Clearance to this project by imposing the
following conditions:

A: Specific conditions:-

e e’ T, ¥

T}.\c E‘nvironmcnta] clearapcc is valid for 10 years from the start of mining as the life of
mine is 10 years. The pgnod oi: mining as per Hon’ble H'court order for which mining
has been carried on earlier Environment clearance granted to the project. The Mining is
in progress as per Hon'ble High Court orders.

'I_'he Envirol_'lmental clearance is subject to obtaining clearance, if any, under the wild

life (prolr:cllon) Act, 1972 from 'Lhe competent Authority, as applicable to the project

The Environmental c_learance is g_rantcd subject to the Final outcome of Hon'ble

Supreme Court of India, Hon'ble High Court of India and any other court of law, if any

as applicable to this project.

The PP shall not carry mining in the Aravalli plantation of Khasra no 132 and also get

demarcated from forest department and also not to carry out any mining in the

demarcated area by DFO,

5. The PP shall construct the pucca link roads to the mining site before the start of mining.

6. The PP shall prepare the Mine safety plan and get it approved from the competent
authority before the start of mining

7.  Main haulage road in the mine should be provided with permanent water sprinklers and
other roads should be regularly wetted with water tankers fitted with sprinklers.

8.  Transportation of the minerals by road passing through the village shall not be allowed.
A ‘bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the
purposc of transportation of the minerals so that the impact of sound, dust and accidents
could be mitigated, The Project Proponent shall bear the cost towards the widening and
strengthening of existing public road network in case the same is proposed to be used
for the Project, No road movement should be allowed on existing village road network
without approprintely increasing the carrying capacity of such roads.

9. Likewise, Alteration or re-routing of foot paths, pagdandies, cart roads, and village
infrastructure public utilities or ronds (for purposes of land acquisition for mining) s'n.all
be avoided 10 the extent possible and in case such acquisition is inevitable, alternative
arrangements shall be made first and then only the area acquired. In these types of
cases, inspection Reports by site visit by experts may be insisted upon which should be
done through reputed institutes.

10. The PP shall ensure that total 2% of the cost of project shall be spent on EMP.Budgel.

However, the amount and component shown in EMP table above shall nlsq be included

for the purpose of 2% amount. The EMP cost on Socio Economic activities shall be

monono0UUUUUTOUSSE

e asaratatatatatitatate
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14,

15.

16.

13

18.

20.

21.

7

used before the commencement of the project & EMP recurring inside the project shall

solemented throughout the operation of the project.
t:e::t':)pl'écommic Development of the neighborhood Habitats could be planned and

j / ically based on the ‘Need based door
vecuted by the Project Proponent nore sy stematically bas :
:r::m sur)\'c\-‘ by established Social Institutes/Workers. The report shall be submitted

o i i basis.

e §l:hlt‘l}\ lllolc:lf:n[:;u?t:::l::::g;:::lsi?lg1Efnlzl:lls}:lriclion labour within the site with all
Provision shall be Mate e king, mobile toilets, mobile
ssary infrastructure and facilities such as fuel for cooking, mob y N
2?;“::& drinking water, medical health care, créche etc. l.he housing may be in the
form of temporary structures to be rc_movcd after the cqml_JICIIOH of lhtll pmjfic{};eriodical
Proponent shall appoint an Occupational Health ‘Speclahsl 'for Regular and ’
medical examination of the workers engaged in the Project anc{ maintain recor S
accordingly; also, Occupational health check-ups for workers having some ailments
like BP, diabetes, habitual smoking, etc. shall be undertaken once in six months and
necessary remedial/preventive measures taken accordingly. The Recommendations of
National Institute for ensuring good occupational environment for mine workers shall

be implemented

An independent study be organized during peak activity, to understand how the actual
compare with the carrying capacities and further decisions taken to maintain
sustainability of this essential stone extraction and supply activity. Project Proponent
shall ensure that the road may not be damaged due to transportation of stone.

Traffic management plan as submitted shall be implemented in letter and spirit. Apart, a
detailed traffic management and traffic decongestion plan shall be drawn up to ensure
Lhat‘lhe current level of service of the roads within a 05 kms radius of the project is
marnnated and improved upon after the implementation of the project.

No tree cutting has been proposed in the instant project. A minimum of 1 tree for every
80_sqn1 of land should be planted and maintained. The Existing trees will be counted for
this purpose. The landscape planning should include plantation of native species. The
species with heavy foliage, broad leaves and wide canopy cover are desirable. Water
intensive and/or invasive species should not be used for landscaping. As proposed the
plan}atlon in 13.40 hectares area will be carried out including statutory boundary
ba_mer, Gram Pancl}ayat, nearby schools, hospitals and along the road in consultation
“':lth local guthonty or Govt. Body. Native plant species as suggested by
villagers/specialist may be planted

Implementation of Action Plan on the issues raised during the Public Hearing shall be
ensured. The pp shall complete all the tasks as per the Action Plan submitted with
budgetary provisions during the Public Hearing held on 28.07.2020. The PP shall spent
total Rs. 20 lakhs in ten years (2 lakhs per year) to award scholarship to students who
secured merits in dadam and nearby villages. The PP shall give financial help of Rs.
50000 per handicapped person and total of Rs. 10 lakhs in ten years in dadam and
nearby villages. The PP shall give Rs. 51 lakhs to Gram Panchayat Dadam as
announced in Public Hearing.

The mining operations shall be restricted to above ground water table and it should not
intersect groundwater table. In case of working below ground water table, prior
approval of the Ministry of Environment, forest and Climate Change and Central
Ground Water Authority shall be obtained, for which a detailed hydro-geological study
shall be carried out; The Report on six monthly basis on changes in Ground water level
and quality shall be submitted to the Regional Office of the Ministry.

The pollution due to transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly Vehicles with PUCC only will
be allowed to ply. The mineral transportation shall be carried out through covered
trucks only and the vehicles carrying the mineral shall not be overloaded. Project
should obtain ‘PUC’ certificate for all the vehicles from authorized pollution testing
centres.

There shall be planning, developing and implementing facility of rainwater harvesting
measures on long terms basis in consultation with Regional Director, Central
Groundwater Board and implementation of conservation measures to augment ground
water resources in the area in consultation with Central Ground Water Board.

Where ever blasting is undertaken as part of mining activity, the Project Proponent
shall carry out vibration studies well before approaching any such habitats or other
buildings, to evaluate the zone of influence and impact of blasting on the
neighbourhood. Within 500 meters of such sites vulnerable to blasting vibrations
avoidance of use of explosives and adoption of alternative means of mineral extraction,
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i ¢. should be seriously -
oh as ripper/dozer combination/rock breakers/surface 'mmFrrS :nlonitoring P
. 1'd gpe d practiced wherever practicable. A provision [0l o eling il
conSlme;c and pro that the impact of plasting on nearby habita IfMCR i
wide, muﬂc i od. The covenant of lease deed under Rule 31 1} oAl
it ﬂmemltions chall be carried out within 59 meters of pu cion on 18
gﬁl?: g;g;nfn(c}lpbuildings or inhabited sites except with the prior perm

uthorit iesion from all relevant
n Eroh??:;:c? Propogcm chal btain all necessary clearance/permission
agencies before commencementof vk ¢ obtained from the State Pollution

i ¢ the project shall b :

23. Consent to estabhsh:’OP_ﬁmd‘e ﬁ:ier thz ﬁfir (Prevention and Control of Pollution) Act
Control Board as required un 4 Control of Pollution) Act, 1974.
1981 and the Water (Prevention and LON i and around the mining site. Use of

24. The pp shall take precautions to suppress the o | roads and other transport
effective sprinkler system to suppress fugitive dust on haul roa

roads shall be ensured,

Implementation of Haryana Government Rehabilitation and Resettlement of Land

] Owners’ Policy as per applicability in the area. judici

26.  Implementation of Environment Management Policy of the Company W.r.t. Jlicions

use of Mineral resources for growth & development synchronizing mining &
environment with prosperity,

27. The Project Pro . . .
i ponent shall also ¢ measures during mining
operation for conservat 0 take all precautionary

the study area, tion and protection of endangered flora/fauna, if any, spotted in

28. thlgﬁma“‘“é and sound at night at project site, disturb the villages in respect of
affect the?]n alatnh _ammal. population. Consequent sleeping disorders a!;d stress may
right for d ekn in the ‘{ll}ages lo.cated close to mining operations. Habitations have a

the biol arkness and munimal noise levels at night. Project Proponent must ensure that

¢ bological clock of the villages is not disturbed; by orienting the floodlights/masks

away from the villagers and keeping the no; ithi ibed limi
for day lightnight hours. ping the noise levels well within the prescribed limits

5. A comprehensive study for slope stabilization of mine benches and OB dumps shall be
undertaken within one year,

The P.P shall manage the overburden at the mining site if left after sale.
Washing of all transport vehicle should be done inside the mining lease.
The PP shall create environment division unit
conditions of Environment clearance.

The PP shall obtain the permission regarding withdrawal of ground water from CGWA
before the start of the project if any and also obtained the CTO from HSPCB after the
approval from CGWA

Any change in stipulations of EC of the approved mining plan will lead to Environment
Clearance void-ab-initio and PP will have to seek fresh Environment Clearance

The PP shall adhere to the approved mining plan and approved closure plan by the
competent authority.

No mining activity is being carried out within the 500 meter of the radius by the Project

Proponent itself and or by anybody else.

37. No intention to expand the mining activity beyond the stated/ approved area.

38. Sprinkler would be deployed to curb fugitive emission by using treated water.

39. Area concerned would be reclaimed as per the norms and orders of Hon’ble Courts
there upon.

40. Reclamation status would be submitted along with the six monthly compliance reports.

41. Trees would be planted as per the submitted plantation plan.

42. Water trough would be provided for incoming/ outgoing water to wash the wheels.

43, No natural water course/ water body would be obstructed due to any mining activity or
due to the dumping of the material. o

44. Smog Gun/Dust Suppression system of sufficient would be installed at the project site.

45. That they will develop & maintain 33% Green Area of the above said project.

25.

30.
31

32. in the project for implementing the

33.

34,
35.

36.

B: Statutory compliance:-

i i is subj judgment of Hon'ble Supreme
vironmental Clearance (EC) is subject to orders/ judgm
: g::ﬁ&:)f India, Hon’ble High Court, Hon'ble NGT and any other Court of Law,
Common Cause Conditions as may be applicable.
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> The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of
2014 in matter of Common Cause versus Union of India &Ors before commencing the
mining operations.

3. The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of Judgment of Hon’ble Supreme Court dated 2nd August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India
&Ors. »

4. This Environmental Clearance shall become operational only after receiving fonpal
NBWL Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

5. This Environmental Clearance shall become operational only after receiving formal
Forest Clearance (FC) under the provision of Forest Conservation Act, 1980, if
applicable to the Project.

6. Project Proponent (PP) shall obtain Consent to Operate after grant ?f EC and
effectively implement all the conditions stipulated therein. The mining activity shall not

commence prior to obtaining Consent to Establish/Consent to Operate from the
concerned State Pollution Control Board/Committee.

7. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP
shall adhere to various circulars issued by Directorate General Mines Safety (DGMS),
Mines & Geology Department, Haryana and Indian Bureau of Mines from time to
time.. Also adhere to Haryana Minor Mineral Concession, Stocking, Transportation of
Minerals and Prevention of lllegal Mining Rules, 2012.

8. The Project Proponent shall obtain consents from all the concerned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and rules
made there under in respect of lands which are not owned by it.

9.

The Project Proponent shall follow the mitigation measures provided in MoEFCC's
Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October, 2014, titled
“Impact of mining activities on Habitations-Issues related to the mining Projects
wherein Habitations and villages are the part of mine lease areas or Habitations and
villages are surrounded by the mine lease area™.

10. The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

11. A copy of EC letter will be marked to concemed Panchayat / local NGO etc. if any,
from whom suggestion / representation has been received while processing the
proposal.

12. State Pollution Control Board/Committee shall be responsible for display of this EC
letter at its Regional office, District Industries Centre and Collector’s office/
Tehsildar’s Office for 30 days.

13. The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in vernacular
language of the concemed area. The advertisement shall be done within 7 days of the
issue of the clearance letter mentioning that the instant project has been accorded EC
and copy of the EC letter is available with the State Pollution Control Board/Committee
and web site of the Ministry of Environment, Forest and Climate Change
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned
MOoEFCC Regional Office for compliance and record.

14. The Project Proponent shall inform the MoEF&CC for any change in ownership of the

mining lease. In case there is any change in ownership or mining lease is transferred

than mining operation shall only be carried out after transfer of EC as per provisions of
the para 11 of EIA Notification, 2006 as amended from time to time.

I. Air quality monitoring and preservation

i. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. . PM)g, PMzs, NO2, CO and SO2 etc. as per the
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methodology mentioned in NAAQS Notification No, B-29016f20!90/]’t€lﬂ, ‘dated
18.11.2009 covering the aspects of transportation and use of heavy machinery in }he
impact zone, The ambient air quality shall also be monitored at prominent places like
office building, canteen etc, as per the site condition to ascertain the exposure
characteristics at specific places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site. _
il Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall be
carried out in areas prone to air pollution wherein high levels of PMyg and PM; s are
evident such as haul road, loading and unloading point and transfer points, The Fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipments/ machineries and preventive maintenance. Use of suitable water-soluble
chemical dust Suppressing agents may be explored for better effectiveness of dust control

system. It shall be ensured that air pollution level conform to the standards prescribed by
the MoEFCC/Central Pollution Control Board.

IL Water quality Monitoring and Preservation

L In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance sha] bec

ome operational only after receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at

later stage, then PP shall engyre that prior approval from CGWA and MoEF & CC is in
place before such mining Operations,

The permission for intersection of ground water
., table shall essentially be baseg o detailed hydro-geological study of the area.
ii. Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and
around the mine lease shal| pe carried out and records maintain, The natural water bodies
and or streams which are

flowing in an arung the village, should not be d
Water Table should be g lage, should not he disturbed, The

on six-monthly basis to the
Groundwater Department / State Pollution Control Boarg,
Project Proponent shal] regularly m

Top onitor and maintain records W.r.t. ground water leve]
and quality in and around the mine lease by establishing a network of existing wells as

iii.

=

iv. The Project Proponent shall undertake re

of water bodies passing within and nearby/
records. Sufficient number of gullies shall be
¢ lease for management of water. PP shall
d included the same in monitoring plan. The
parameters to be monitored shall include their water quality vis-&-vis suitability for usage

as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/ or
alteration be made to water bodies during mining operations without justification and
prior approval of MoEF&CC. The monitoring of water courses/ bodies existing in lease
area shall be carried out four times in a year viz, pre- monsoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the record of monitored
data may be sent regularly to Ministry of Environment, Forest and Climate Change and
its Regional Office, Central Ground Water Authority and Regional Director, Central

adjacent to the mine lease and maintain its
provided at appropriate places within th
carryout regular monitoring w.r.t, pH an
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Ground \\'nte.r Board, State Pollution Control Board and Central Pollution Control Board
Clearly showing the trend analysis on six-monthly basis. |

Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in
runofY shall be monitored along with Total Suspended Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on
th‘e website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company. The circular No.

1-20012/12006-TA.11 (M) dated 27.05.2009 issued by Ministry of Environment, Forest
and Climate Change may also be referred in this regard.

vi. Project Proponent shall plan, develop and implement rainwaler harvesting measures on
long term basis to augment ground water resources in the area in consultation with
Central Ground Water Board/State Groundwater Department. A report on amount of
water recharged needs to be submitted to Regional Office MoEF &CC annually.

vii. Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concemed State Pollution Control Board (SPCB). The workshop effluent shall be treated
after its initial passage through Oil and grease trap.

viii. The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional Office of the
MoEF& CC and State Pollution Control Board/Committee.

III.  Noise and vibration Monitoring and Prevention

i. The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

{i. The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of
the villages is not disturbed; by orienting the floodlights/masks away from the villagers
and keeping the noise levels well within the prescribed limits for day/night hours.

iii. The Project Proponent shall take measures for control of noise levels below 85 dba in the
work environment. The workers engaged in operations of HEMM, etc. should be
provided with ear plugs /muffs. All personnel including laborers working in dusty areas
shall be provided with protective respiratory devices along with adequate training,
awareness and information on safety and health aspects. The PP shall be held responsible

in case it has been found that workers/ personals/ laborers are working without personal
protective equipment.

IV. Mining Plan

i. The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden &
dump management, O.B & dump mining, mineral transportation mode, ultimate depth of
mining ctc.) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change, which entail adverse environmental impacts,
even if it is a part of approved mining plan modified after grant of EC or granted by State
Gowt. in the form to Short Term Permit (STP), Query license or any other name.

ii. The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
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under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent authority to the concerned Regional Office
of the Ministry of Environment, Forest and Climate Change and SEIAA for record and

verification.

iii. The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MOEF&CC and its

concerned Regional Office.

V. Land reclamation

i. The Overburden (O.B.) generated during the mining operations shall be stacked at

earmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical parameters of the OB dumps like height, width and angle of slope
the approved Mining Plan as per the guidelines/circulars issued

shall be governed as per
adhered to maintain the

by D.G.M.S w.r.t. safety in mining operations shall be strictly
stability of top soil/OB dumps. The topsoil shall be used for land reclamation and

plantation.

ii. The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width
and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

iii. The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.

iv. The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local

species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. In
critical areas, use of geo textiles/geo-membranes/clay liners/Bentonite etc. shall be
undertaken for stabilization of the dump.

v. The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned regional
office of MoEF&CC/SEIAA.

vi. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run
off of water and flow of sediments directly into the water bodies (Nallal/ River/ Pond
etc.). The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc, The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly afier monsoon season, and maintained properly.

vii, Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodics. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing
proper settling of sediments/silt material. The scdimentation pits/ sumps shall be
constructed at the corners of the garland drains.

viii, The top soil, if any, shall temporarily be stored at carmarked site(s) within the mine Jease
only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved
Mining Plan and as per the guidelines framed by DGMS w.r.t. safety in mining
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operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall
be used for land reclamation and plantation purpose.

VI. Transportation

i, No Transportation of the minerals shall be allowed in case of roads passing through

villages/ habitations. In such cases, PP shall construct 2 ‘pypass’ road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) s0 that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road networlf shall
be bome by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be -allowed
in consultation with nodal State Govt. Department only after required strengthening s?ch
that the carrying capacity of roads is increased to handle the raffic load. The pollution
due to transportation load on the environment will be effectively controlled and wate1]'
sprinkling will also be done regularly. Vehicular emissions shall be kept under c-c;;nn:
and regularly monitored. Project should obtain pollution under Control (PUC) certificate
for all the vehicles from authorized pollution testing centers. — -

ii. The Main haulage road within the mine lease should be p mjn . : should be
sprinkling arrangement for dust suppression, Other roads within the mine i

wetted regularly with tanker-mounted water sprinkling system. The other areas of dust

generation like crushing zone, material transfer points, material yards ‘-3“‘- should
invariably be provided with dust suppression arrangements. The air pollution control
system etc. shall be

equipments like bag filters, vacuum suction hoods, dry fogging
installed at Crushers, belt-conveyors and other areas prone t0 air pollution. The belt
conveyor should be fully covered to avoid generation of dust while transportation. PP

shall take necessary measures to avoid generation of fugitive dust emissions.

VII. Green Belt

i. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to arrest pollution emanating

from mining operations within the lease. The whole Green belt shall be developed within

first 5 years starting from windward side of the active mining area. The development of

greenbelt shall be governed as per the EC granted by the Ministry irrespective of the

stipulation made in approved mine plan.
ii. The Project Proponent shall carryout plmtation!aﬂ"orestation in backfilled and reclaimed

area of mining lease, around water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department/ Agriculture
Department/ Rural development department/T ibal Welfare Department/Gram Panchayat
such that only those species be selected which are of use to the local people. The CPCB
guidelines in this respect shall also be adhered. The density of the trees should be around
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection
and care of trees.
iii. The Project Proponent shall make necessary alternative arrangements for livestock feed
by developing grazing Jand with a view to compensate those areas which are coming
within the mine lease. The development of such grazing land shall be done in
consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against
felling and plantation of such trees should be promoted.
iv. The Prf}jccl Proponent shall undertake all precautionary measures for conservation and
in::nf:;:;;? o([:‘ endangclrcd flora and fauna and Schedule-I species during mining operation.
= Conservation Plan shall be prepared for the same clearly delineating action to
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be taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild \ .'

Life Warden of the State Govt, \;‘
v. And implemented in consultation with the State Forest and Wildlife Department. A copy

of Wildlife Conservation Plan and its implementation status (annual) shall be submitted
to the Regional Office of the Ministry.

VIII. Public Hearing and Human Health Issues

i. The Project Proponent shall appoint an Occupational Health Specialist 'ﬁ?r chflli'!r. as
well as Periodical medical examination of the workers engaged in the mining activilics,
as per the DGMS guidelines. The records shall be maintained !Jropcrly. P? shi'lll also
carryout Occupational health check-ups in respect of workers which are having mh-ncn_ts
like BP, diabetes, habitual smoking, etc. The check-ups shall be undertaken once In SiX
months and necessary remedial/ preventive measures be taken. A status rcpc-m on the
same may be sent to MOEF&CC Regional Office and DGMS on half-yearly basis.

ii. The Project Proponent must demonstrate commitment t0 work towards 'ZCI'C-' Harfn frf)m

their mining activities and carry out Health Risk Assessment (HRA) fO}' identification
workplace hazards and assess their potential risks to health and determine appropnfltc
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculor;fs, HIV,
Angemia, Diarrhoea in children under five, respiratory infections due to bio mass
cooking. The proponent shall also create awareness and educate the nearby comm1ly
and workers for Sanitation, Personal Hygiene, Hand washing, not to defecate 1n open,
Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol
use. The Proponent shall carryout base line HRA for all the category of workers and
thereafter every five years.

iii. The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminum, Iron, Manganese, Chromium, Lead,
Uranium need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to

make arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray
must meet ILO criteria (17 x14 inches and of good quality).

iv. The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities ,(c) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (¢) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any
body part. The record of the same should be submitted to the Regional Office,

Mol.ZF&CC annually along with details of the relief and compensation paid to workers
having above indications,
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v. The Project Proponent'shall ensure that Personnel working in dusty areas should wear

protective respiratory devices and the
; . y should olso be provi : i
and information on safcty and health aspects. BB aR

vi. Project -

c::strucll]“;:::rcn:a;hil ‘:7::‘;;5;:'::0? for the housing for wor'kcrs.’labors or slm'll

inf cuel it £ compay _own?d land) ‘w:th necessary basic
rastruct el Jac ities like fuel for cooking, mobile toilets, mobile STP, safe drinking

water, medical health care, créche for kids etc. The housing may be provided in the form

?f temporary structures which can be removed after the completion of the project related

infrastructure. The domestic waste water should be treated with STP in order to avoid

contamination of underground water.

vii. The activities proposed in Action plan prepared for addressing the issues raised during
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concemned Regional Office of the Ministry along
with District Administration.

IX. Corporate Environment Res onsibility (CER

i, The activities and budget earmarked for Corporate Environmental Responsibility (CER)
as per Ministry's OM No 22-6512017-1A. 11 (M) dated 01.05.2018 or as proposed by
EAC should be kept in a separate bank account. The activities proposed for CER shall be
implemented in a time bound manner and annual report of implementation of the same
along with documentary proof viz. photographs, purchase documents, latitude &
longitude of infrastructure developed & road constructed needs to be submitted to
Regional Office MOEF&CC annually along with audited statement.

ii. Project Proponent shall keep the funds earmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported to the MoEF & CC and its concerned
Regjonal Office.

X.  Miscellaneous

i The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
etc.

ii. The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease area once in five years purpose of monitoring land use pattern and submit a report
to concerned Regional Office of the MoEF & CC.

iii. The Project Authorities should inform to the Regional Office regarding date of financial
closures and final approval of the project by the concerned authorities and the date of

start of land development work.

iv. The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEF&CC &its
concemed Regional Office, Central Pollution Control Board and State Pollution Control

Board.

v. A separate *Environmental Management Cell' with suitable qualified manpower should
be set-up under the control of a Senior Executive. The Senior Executive shall directly
report to Head of the Organization. Adequate number of qualified Environmental
Scientists and Mining Engineers shall be appointed and submit a report 10 RO, MoEF &
CC.

vi. The concerned Regional Office of the MoEF&CC including other authorized
organization shall randomly monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the MoEF&CC officer(s) including other
authorized officer by furnishing the requisite datw/information

vii. The SEIAA, Haryana rescrves the right to add new conditions, modify/annual any of the
stipulated conditions and/or 10 revoke the Clearance if implementation of any of the
condition stipulated by SEIAA, Haryana or any other competent authoritics is not
salisfactory,

——
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iti i in withdrawal
viii, Failure to comply with any of the conditions mentioned above may result in

isi 2nvi ion) Ac
of this Clearance and attract action under the provisions of Environment (Protection) Act,
9%6. . o
X ‘M\ ‘lhe other statutory Clearances such as the npprow_:l§ for storage Dc»f tlmle::cln:’rolr;; v
N Chief Controller of Explosives, Fire Department, Civil A\rmtmg1 b:?)bmined'asmay
Conservation Act, 1980 and Wildlife (protection) Act, 1972 etc. sh' T .smn .
be applicable, by Project proponent from the competent authority be
ining operation. - - ,
I"I}l‘:ltnﬁ\cp;mnt of this Environment Clearancle [EIE)) is 1s51:e(;r gf:nommleheo:ﬁ‘;"g?;?::;
ple only and does not absolve the Project Proponen : ]
a(;‘t\igaliogs prescribed under any other Law or any .o‘lher m'strument_ malil'or::heér']l':::?;
and complete responsibility, to comply with the conditions laid down in all o

the time being in force, rests with the IndustryﬂJniUPro‘ject Prgpo:legt. M¥ﬁ%pu[;?
against this Environmental Clearance shall lie with the Hon'ble National Green i

\f preferred, within a period of 30 days as pres under Section 16 of National Green

Tribunal Act, 2010.

man,
State Level Environment Impact

Assessment Authority, Haryana, Panchkﬂa.
Endst. No. SEIAA/HR/2020/

=
Dated: 11212020
A copy of the above is forwarded to the following:
1. Director (1A Division), MoEF & CC, Gol, Indra Paryavaran Bhavan, Zor bagh Road-
New Delhi-110003.
2 Regional office, Ministry of Enviro

nment, Forests & Climate Change,
Bay’s no. 24-25, Sector 31-A, Daks|

Govt. of India,
hin Marg, Chandigarh-160018.
Chairman, Haryana State Pollution Control Board, C-

11, Sector-6, Panchkula,
Director General, Mines & Geology Department Haryana, Chandigarh.
Concerned File/ Office Copy

—d -

Chairman,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula,
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JOINT INSPECTION REPORT OF OA No. 132/2020 IN THE MATTER OF RAKESH
DALAL VS. STATE OF HARYANA

i Regarding illegal mining by M/s Govardhan Mines at Dadam, Tosham, Bhiwani

Harvana.,

Observation — During the inspection it is observed that he sqid mining project has illegally created

ways in the forest area without having anv valid permission. At the time of inspection, the mining

cquipment’s/machines are also found standing in the non-minable forest area.

The Dadam Hill Minor is a protected forest area under IFA_ 1927 amnd same is tound Hlegally mined at

the time ol the fnspeetion.

2, It is alleged that mining is done upto 150 meters which is not permissible,

Observation — During the inspection, the concerned mining officer stated tha the mining is done

the site abour 200 feet depth. But actual depth of the mining pits will be assured by the inspection of

the mining survesor from Mining Dept.. Head Offjee. Panchhula within 7 days as mentioned hy
coreeriied mining olficer.

3. The Mining Company has not given 2 closure plan.

- Observation - During the inspection the concermed mming officer stated that an approved mining j1lan
e el us o srogressive closyre plan of same s already submitred by the suid muming project and the
miing praject is still in progress and closure plan will be implemented after closure of the mining.

4. I the progressive clasnre plan, the depth is shown to be up to 42 meiers,
Obseration - Diring the inspection the coneerned mining officer stated (hat (e saich mining project
has iven (allowing dimensjons ormining pitas per approved mining plan:
vobenzthe 36 meter (1) Widgly- 328 meter (iDDepth: 78 meter (from ground levely, Byt
o record provided at the site during inspection in this regarg,
s Mining is nai being dane in a sciemific manner,
Obsorvation — During the inspection rhe watcerned mining officer stated that the Mmining is not done in
seiitific manner i.e. benclies of 9-meter heisht and 9-meter w idil are not prapery farmed,
0. Ground water is also being illegally exteacted.
- Oservation - During the inspecrion the concerned Assistant Geologisg, Ground Water Coll reported
s he bore well found By the feise mining aren. The Projéet s meeting wuter requirement for
plantaiion, dust suppression & domestic ere, througly tankers from cutside the mining aren and also
using the warer siored within Mg pits and water siored i pits cannot he ilentitied at spot whether
IS grovndwater or rin Water and same will be idenritied w 1thin 7 days as assured by the concerned
Assi=tnt Gealogist, Groum Water Cell,
7 The applicant s annesed a letter addressed to the Additianal Chief Secretary, Mines
atd Geology Department Pointing out illegalities in (he pProcess of mining,

Observation - During the inspection ihe concerned minfing aflicer stated that he s nat aware about the

said comnrunication because the Ietter number & daie are not mentioned, .

Buring the inspeciion the cancemed SDO, Irrigation Department stated that the said mining project is

/é-ing the famd of Dadam distributary illegally for mining purpose.
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Onxpechon geposd Dated— ©6-lo-w20

JOINT INSPECTION REPORT OF QA No. 1692020 IN THE MATTER OF
KULDEEP SINGH VS. STATE OF HARYANA

Point: Grievance in this application is against alleged illegal mining in forest area by M/s
Govardhan Mines and Mineeals, Hisar at Dadam Hills. Tosham, District Bhiwani. The applicant
has reficd upon FIR, complaints and letters in support of the allegation,

Observation — During the inspection it is ohserved that the said mining praject has illegally created
wivs i the lorest area without having any valid permission. Al the time of inspection. the mining
equipmiznl sinachines are also found standing in the son-minable Toirest area,

Pl Dadam Hill Minor is a provected forest area under [FA1937 and same is found illewally mined at
the time o the inspection.

At the time ol inspection, the team has also reported following ahservations:

During the inspection. the concerned mining officer stated that the mining is done at the site gbout 200
feet depth. But actual depth of the mining pits will be assured by the inspection of the mining surveyor
from Mining Dept,. Head Oftice, Manchkula within 7 days as mentioned by concerned mining olficer.
At the time of  inspection the concerned mining officer also stated that an approved mining plan as
well as a progressive elosure plan of sume is already submitted by the said mining project and the
N project is still in progeess and closure plan will be implemented alter closure of the mining.

During the mspection the concerned mining officer stated that the said mining praject has given

fallowing dimensions of mining pit as per approved mining plan:

{nLength: 336 meter (i) Width: 528 meter (iDepth: 78 meter (from around level).
AL the time of inspection. the concerned mining officer mentioned that the mining is not done i
scientific imanner i.e. benches of 9-meter height and 9-meter width ave not praperly formed.

Durmne the ipspection the concerned Assistant Geologist. Ground Warter Cell reported that no bore
well found 0 the lease mining arca, The praject s meeting water requirement for plantation, dust
suppression & domestic ete, through tankers from outside the mining area amnd also using the water
stored within mining pits and water stored in pits cannot be identified af spot whether it is groundwater
or rain water and same will be identified within 7 davs as assured by the concerned Assistant Geologist.
Crround Water Cell,

= The concerned SDO. Irrigation Department at time of’ inspection stated that the said mining project
is using the land of Dadam distributary illegally for mining purpose.
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Annexure-16 Tele No. 01664-256259°-119
Regional Office

SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
Email-hspcbrojr@gmail.com

No. HSPCB/BHI/2020/ F{ Dated: m9—fp—I o020
To

M/s. Govardhan Mines & Mineral,
Village Dadam, Bhiwani

Sub: Show cause notice for closure under section 5 & 15 of EP Act, 1986 for
violation of Env. Clearance & revocation consent to operation granted
under Air Act, 1981 & water Act, 1974,

Whereas an NGT order dated 21.07,2020 OA No. 169/2020 titled as Kuldeep
Versus State of Haryana and order dated 20.08.2020 OA No. 132/2020 titled as Rakesh
Dalal Versus State of Haryana

Whereas a joint team constituted by Worthy Deputy Commissioner, Bhiwani and
headed by Addl, Deputy Commissioner, Bhiwani including Mining Officer, Bhiwani,
Assistant Geology, Ground Water Cell, Bhiwani, Addl. District Forest Office, Bhiwani, and
SDO Nigana, Water Service, Sub Div. Bhiwani visited the site of mining project on
06.10.2020 Whereas during inspection, following deficiencies are observed by the joint
team :-

1. You have created lllegal ways in the forest area without having any valid
permission, f

2. The mining equipments/machines are also foqnd standing'in the non-minable forest
area, v

3. The Dada Hill Minor is a protected forest area under IFA, 1927 and same is found
illegally mined at the time of inspection.

4. During the inspection the concerned mlni_ngl'nfﬁcer stated that the mining is not
done in scientific manner i.e. benches of 9-meter height and 9-meter width are not
properly formed.

5. During Inspection water found standing in mining pits clarify your position whether
it is ground water or rain water.

6. Your project is found using land of Dadam Distributary illegally for mining purpose.

Whereas unit will be liable to pay the environmental compensation in the terms of
direction of the Board issued by order no. HSPCE/PLG/2019/GD43-?5 dated 29.04.2019 as
assessed by the Board as per methodology defined

Whereas you are not complying with the conditions of Env, Clearance issued by
Competent Authority |.e. MoEF & CC, New Delhi. |

In view of the above, you are hereby directed to show cause for 15 days, as to
why closure/legal action may not be taken under Section 5§ of 15 of EP Act, 1986 taken
against your unit besides disconnection of electric supply and captive Powers for non
compliance of the provisions of the said Acts and CTO granted previously vide No. 7841923

Section 5 of 1986 notwithstanding anything contained in any other law, But
subject to the provision of this Act. The Central Government may, in the exercise of its
powers and performance of its function shall be bound to comply with such directicns.

£l
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Explanations: For the avoidance of doubts, It is herfeby declared that the power to Issue
directions under this section includes the power to direct:-

{a) The Closure, prohibition or regulation of any industry operation or process or

(b) The stoppage or regulation of supply of electricity, water or any other service.

Reglonal Officer,
k Bhiwani Region

Endst. No. HSPCB/BH1/2020/ 3 45Y & pated » §~/0 — 2028
A copy of above is forwarded to the Chairman, Haryana State Pollution Control Board, Panchkula
for information please.

Regional Officer,
: hiwani Region
Endst. No. HsPCB/BHI/2020/ 20 37 2L pated 3 (0 /00

A copy of above Is forwarded to the Worthy Deputy Commissioner, Bhiwani for Information

please, i
: Rﬁ%:;k)m
O{ L%Ehlwa ni Reglon
Endst. No. HSPCB/BHI/2020/ ,ﬁ@ﬂé Dated ©J ~{o— 200

A copy of above is forwarded to the Additional Deputy Commissioner, Bhiwani for information
please,

p/ " Regional Officer,
[r"/ Bhiwani Reglon
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d) Mining officer stated that mining is not done scientifically I.e. benches of 9 meter

e} Water was found standing in pitsto clarify whether ground water or rain water.
f) Project is found to using land of Dadam [}isltr'lbutar',r ilegally for mining.. ;

2,

was conducted in compliance of the arder of Hon'ble
no. 132/2020 tiltled as Rakesh dalal
Versus State of Haryana. Itis very much relevant t
Govardhan Mines & Minerals was allo
Memo No. DMGvafMLjDadamfzumfﬁoﬁz dated 1
Punjab & Haryana in its judgement in CW
Operations on the basis of Environmental Clearance of
Marketing Associate. New Delhi. T
DMG/HY/ML/Dadam/2018/6009 Dated 21-12-201
after complying certain conditions. The
obtaining permission from Haryana

ﬁliTERED OFFICE:- KHANAK POLICE CHECK POST, HISAR TOSHAM ROAD,

dated 8-10-2020 on the above cited subject.
Vide above mentioned show cause notice you have observed following deficignciesiT ; by

a) Created illegal ways in the forest area without having any valid permission.
b) Mining machines/equipment’s were found standing in non-minable forest area.
¢) Dadam hill minoris a protected forest area under IFA 1927 and same found illegally

Vu C Pu)@h J',?Mq.fﬁb- Annexure-17 .
;gg—j; o o b2 Y .
/ szb ﬁﬂ:;m

GOVARDHAN MINES & MINERALS, VILLAGE, DADAM.

KHANAK.
Aolea 22 Jo. roleo

F.Rt el
gegional officer, ) B | F\EE"nhEE'“ .SCE“
lon Cont CLERK, G‘?ﬁ :
Haryana State Pollution Control Board, SCF no. 32,
community Centre, Sector-13, Bhiwani. i ,EQ%J fl}?,}a}o

Sub:- Show cause notice for closure under section 5 & 15 of EP Act 1986 fot violation
of Env. Clearance & revocation of consent to operation granted under Alr Act 1981 &
water Act 1974 —reg-

Kindly reh_ar to vbur office show cause notice issued vide No. HSPCB/BHI/2020/2633

mined at the time of inspection.

height and 9 m. width are not properly formed.

re you that the said Inspection of Dadam Stone Mines

National Green Tribunal order in OA

yersus state of Haryana and second that of Sh, Kuldeep

o mention here the few facts . M/s
tted lease of Dadam Stone Mines vide Letter of Intent
1-10-2018. The Hon'ble High Court of
p 28378 of 2018 allowed us to commence mining
previous lease holder i.e. M/s Sunder
g Director Mines & Geology Haryana vide Memo
g allowed us to start mining operations
firm started mining operations on 25-2-2019 after
State Polluticn Control Board regarding Consent to

In this regard it is sub mitted befo

Scanned with CamScanner

Scanned with CamScanner



, | P-122
. |

tabl'l5'" and Consent to operate. The necessary permissions from DGMS, Ghaziabad was
Tso uhtained. The firm Is successfully doing mining operation from Feb 2019 to till dated.
an 6-10-2020, the team {.unde'r \eadership of ADC, Bhiwani, RO & SDO Pollution Control
soard) Mining Ofﬁm.ar Bhiwani, Range Forest Officer, Tosham , Distt. Hydrologist Officer
Bhiwaﬂi conducted inspection of mining area fg\llng in our lease allotted to us. The said
inspection was carried out on the basis of application moved by one Sh. Rakesh Dalal before
The National Green Tribunal, Principal Bench, New Delhi. The ground taken by applicant is
egarding alleged mining up to 150 meter, non-submission of closure plan, unscientific
mining etc. The petitioner Sh. Rakesh Dalal has filed writ petition against state of Haryana
and others in CWP 9002-2018(0&M). The said petition was dismissed as withdrawn and

petitioner was allowed to move the respondent authorities and files representation, the
same shall be considered in accordance with law.

b) At the time of filing of petition and above order, M/s Govardhan Mines &
Minerals was even not allotted Letter of Intent in spite of being highest bidder. Before us
the mining was being done by M/s Sunder Marketing Associate, New Delhi. The said lease
of M/s Sunder Marketing was terminated prematurely on certain grounds. The applicant
has pointed irregularities in petition in the time of mining being done by that firm. However
he with a motive of extortion of money filed the same against M/s Govardhan Mines &
Minerals. However the alleged violations if any has occurred in the time of old lease holder.
Thus the petitioner has misled the Hon'ble NGT that the violations are being done by us. In
fact the inspection team itself failed to take note of this fact.

With this background we subi‘nit point wise replyto shurtcomings pointed outin Inspection:-

Paint 1. :- We have not created illegal ways in the forest areas. These ways have been
created in the time of previous leaseholder. Old maps showing these ways (Annexure “A”)
is enclosed herewith which substantiate our claims. This Map shows the position of mining
area between May 2016 to Jan 2019 ie. before commencement of Mining by M/s
Govardhan Mines and Minerals. We have already obtained permission from Forest
department for making ways o enter into mining areas. The permission was sought vide
F.No. 9-HRB)A)/2019-CHA dated 25 th September 2019 by DDG( Forest } Central, MOEF N.
Region office Chandigarh (Copy Enclosed Annexure “AL"). For this we have deposited more
than Rs. 17 lakhs with department. However the same is not started yet. Again we have
sought permission for two more passages (Copy Enclosed Annexure "A2 & A3"). EvidEnFE of
same is enclosed. However the same are pending with department. It is furtherlsubmltted
that Officials of Mining and Forest depa rtment have regularly conducted inspections of t.h:
lease areas in one or two times in a month. They have regularly checked the lease .area T;:;t
coordinates used by both the departments and if there was @ Slightes Shmcj:;nr:%:d”).
was removed at the spot. Proof of inspection by sald officials is enclosed (Anné

t Officer Tosham is

res
Point 2. It is submitted that a copy of reply filed by us to Range For® (Annexure

i inted by you
enclosed. The Reply filed by us satisfactory explains the deficiency poin
nBuL - ' .

Scanned with CamScanner

Scanned with CamScanner



P-123

een done by us. The same have occurred during the time of

No mining work has b
nclosed showing

at 3 ]
P“'":Dus easeholder. A copy of judgment of Court dated 07.01.2016 is e
pre? me facts (Annexure “C"). In this judgment at page 2 itis clearly mentioned that the

th;-‘; is in broken condition for the last 10 years. A copy of report of SDO (Irrigation) Nigana
s enclosed-

_ It is submitted that the issue regarding scientific mining etc. are dealt with
departmE"t of Director General of Mines safety Ghaziabad. The have visited the mining site
5 number of times. Further the making and breaking of benches is a continuous process in
mining. Height and width of benches also depend upon the available area of mines. So they
are only the fit persons who can say that the mining is scientificornot. A simple word of MO

cannot allege this irregularity. We do our mining in a complete and safe scientific way.

point 4.

point 5:- It 1S submitted that the water in the pit was that of rain water. As the pit is
surrounded by stones on all the sides and there is no point of water coming from
underground. Few of our partners have experience in mining in Khanak/ Dadam and there
practical experience in this area state that there is no water in these hill areas as there is

stone all around.

Point 6:- As pointed above in point 3, we have never done mining in the_ai'ea of Ijistributary.
The proof of court judgement proves this crystal clear.

3, In view of above explanations with evidence we submit that there is no violations of
ued by competent authority. If there is any small
en also we have made no default as these are
n another visit to mining area for re-inspection

conditions of Environment Clearance iss
shortcomings on the issue discussed above th
very minor. We request your honour to make a
of the alleged shortcomings.

We further assure that we will do the mining work' with complying with all the rules

and regulations.

-léor M/s Govardhan Mines and Miperals

Goverdhan ﬁes INCEA'S

grﬁg&w}
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Pollution Control Board, | P.124

SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani

Email-hspcbrojr@gmalil.com

No. HSPCB/BHI/2020/ S_G;].'Sj_"

To

Sub:

The Chaiman,

Haryana State Pollution Control Board,

Panchkula.

Dated:- f;£|—//-—-20}p:

Fim .f—'fj'-_?_\j)

1

Recommendation for closure actlon against - M/s Govardhan Mines & Mlnaral Vlllaga- Dadam,

Bhiwani under section § of EP Act,
consenl to operate granted under Air Act, 1981 & water Act, 1974,

1986 for violation of Env. Clearance & revocatlon of

In this connection, it is submitted that recommendation for closure order of Jihe above sald unit for
violation is given as under:-

1

Name of the unit with address

M/s Govardhan Mines & Mineral, Village- Dadam, Bhiwani

2 Category & Product Category Red
Product Mining & Ore beneficiation
3 Status of CTE & CTO Status Letter No. Dated
CTE Granted 6267995 10.02.2019
0 Ci0 Granted 7641923 08.08.2020
4 Sr. No. | Detail of violation:
A Operating without CTE | NA
{CTC _ of the Board
B ETP not installed MNot applicable
Cc APCM not installed Installed
D Sample exceeding the | Mot applicable
nomms -
E Complaint / Court case, | Hon'ble NGT order dated 21.07.2020 in the matter of DA No.
If any. 169/2020 titled as Kuldeep Veruse State of Haryana and order dated
20.08.2020 In the malter of OA No. 1322020 litled as Rakesh Dalal
Versus State of Hanfana. |
F Any other NA
5 Detail of violation made as above

Whereas a joint team constituted by Worthy Deputy
Commissioner, Bhiwani and headed by  Addl. Deputy
Commissioner, Bhiwani including Mining Officer, Bhiwanl,
Assistant Geology, Ground Water Cell, Bhiwani, Addl. District
Forest Office, Bhiwani, and SDO Nigana, Water Service, Sub
Div. Bhiwani visited the site of mining project on 06.10.2020
Whereas during Inspection, following deficlencies are
observed by the joint team ;-
1. Unit has created illegal ways In the forest area without
having any valld permission, '
2. The mining equipments/machines are also found
standing in the non-minable forest area. |
3. The Dada HlIl Minor-is a protected forest area under
IFA, 1927 and same is found illegally mined at the
time of inspection.
4. During the inspection the concerned mining officer
stated that the mining Is not done in scientific manner
i.e. benches of 9-meter height and 9- meter width are
not properly formed.
5. During inspection water found standing In mining pits
clarify your position whether it is ground water or rain
water.
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illegally for mining purpose. | P-1

Detail of Section and Act for Show
Cause Notice issued with date

The show cause notice for closure under section 5 of EP Act, 1986
for violation of Env. Clearance & revocation consemlt to operation
granted under Air Act, 1981 & water Act, 1974 was issued to the unit
vide this office letter no. 2633 dated 08.10.2020. (Copy enclosed)

Reply of Show Cause Naice, if
any

Reply of SCN submitted by the unit vide their letter dated 22.10.2020.
But same is not found satisfactory because as per DFOQ, Bhiwani letter
dated: 0.5+~ The said mining project proponent has creatad illegal

Present status of the unit

compliance made, if any

ways in Aarawali plantation and also made illegal mining.
No compliance has been made by the unit. :

Recommendations as per
provisions of the Act / Rules,

It is therefore recommended that closure order may be issued to the
unit under section 5 of EP Act, 1986 besides issuing directions to
¥EN DHBVN, Bhiwani for disconnection of the electricity power as
per Board policy of the unit as per Board policy & previous consent
to operate granted vide letter No. 7841923 dated 08.08.2020.
Caonsent may be revoked. ' I

25

Itis submilted for your information and necessary aclion please.

DA/Copy of Show cause notice | |
Copy of inspection report |

Report of DFQ, Bhiwani |
Regiona‘ Officer

- . AEEJISC'B

Bhiwani Region

Bhiwani Region |
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1/8469/2020
Annexure-19
HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Ph-2577870-73 E-mail: see2hspcb@gmail.com
Date:18/11/2020

To

The Regional Officer,

Bhiwani Region.
Sub:- Regarding representation given by - M/s Govardhan
Mines & Mineral, Village- Dadam, Bhiwani against

recommendation for closure u/s 5 of EP Act, 1986 for violation
of Env. Clearance & revocation of consent to operate granted
under Air Act, 1981 & water Act, 1974.

Kindly refer to your letter no. 5235 dated 06.11.2020 on
the subject noted above.

In this connection, please find enclosed herewith a copy of
representation received from M/s Govardhan Mines & Minerals on
17.11.2020.

| have been directed to ask you to get the representation
dated 17.11.2020, examined by officers of all the departments who
inspected the site and to submit comprehensive report within one
week positively.
DA/- As Above

SENIOR ENVIRONMENTAL
ENGINEER PUBLICITY CELL
For

Chairman


pollution
Highlight

pollution
Highlight

pollution
Highlight
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GOVARDHAN MINES AND MINERALS, HISAR TOSHAM ROAD, KHANAK, NEAR

POLICE CHECK POST, KHANAK { BHIWANI )

To

Chairman,

Haryana state Pollution Control Board,

Panchkula.
Sir,

&,
Sub:- Show cause notice for closure under section 5 A5 of EP Act 1986

for violation of E.C & revocation of consent to operate granted under Air
Act 1981 & water Act 1974.

Kindly refer to notice no. HSPCB/BHI?2020/2633 dated 8-10-2020 of
Regional Officer, HSPCB, Bhiwni and copy endorsed to your office.

2. In this respect we submit following points for your kind considerations:-

a)  we have filed a complete reply to the alleged minor discrepencies
pointed out by the team. A copy of reply filed is enclosed herewith for reference.
All the alleged discrepencies have been properly explained with documentray
evidence . The Annexure is marked as Annexure “ X-1"

b}  During the inspection it was observed that there was water in the
pits. The same was explained that it was rain water and not ground water.
Photographs of the pit is enclosed showing that there was no water after few
days of inspection. These are enclosed as Annexure “ X-2"

3. In addition to above we bring to your kind notice following points:-

i) Inspection was conducted on the complaint of Rakesh Dadal in NGT.
A copy of complaint filed by Rakesh Dalal in NGT is enclosed. A perusal of
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complaint show that this complaint was pertains to illegal mining conducted by
previous lease holder i.e M/S Sunder Marketing Associate. All the allegations
levelled are against previous leaseholder. A copy of same is enclosed as Annexure
“X-3". Even the judgement of Hon’ble High court in CWP 9002 of 2018 dated 20-9-
2018 itself explains the state of affairs. It is enclosed as Annexure “ x-4 “. Sh.
Rakesh Dalal has named M/S Govardhan Mines and Minerals with ulterior motive
of extortion of money. No illegal mining has been done by us. Even the Hon'ble
Bench of NGT failed to take note of the fact that allegations levelled against are 3
years old. As no irregularities have been done by us so it will be unjustice if the
departments takes any action against us as all the allegations are against previous
leaseholder.

A copy of order of Hon’ble Punjab & Haryana High court in CWP 26694 of
2017 in which Hon'ble Court fined Sh. Rakesh Dadal fine of Rs. 50000/- for his
conduct. A copy of same enclosed as annexure “ X-4A “. The Hon’'ble court
observed on page 2 in 3" para “ we are of the opinion that the petitioner tried to
suppress the material facts from the Court and has rather adopted a dubious way
to cover up his tracks and petition deserved dismissal on this sole ground alone.”

4. Inspection also covered the allegations levelled in complaint of Sh. Kuldeep
Singh vs State of Haryana in OA no 169/2020. The various points are explained as
under:-

i) Applicant has made grievances about the damage done in the area due to
mining operations being carried out in village Dadam, Tehsil Tosham, district
Bhiwani, illegally. The Applicant belongs to village Mirzapur, in district Hisar, and
he alleges to have taken on lease 1 % Kanals of land in village Dadam, Tehsil
Tosham, District Bhiwani. When he was aware about the alleged mining
operations, as to why he purchased the land in village Dadam, Tehsil Tosham,
district Bhiwani. In fact, it looks to be proxy litigation, filed with the only object of
extorting money under the threat of stopping the mining operations being carried

ii)  There has been no encroachment upon forest area falling in the sensitive
Aravali Hills, i.e. without any sanction and permit, in flagrant violation of the
Mines and Minerals (Development and Regulations) Act, 1057, Forest
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Conservation Act, 1980 and various other Air and Water Pollution norms, has
been done by us, as alleged. Further, no mining is done in forest land and the
mining has been carried out in the leased out area.

iiij  The complainant has made reference to FIR No.387 dated 23.12.2019
registered at PS Tosham regarding act of illegal mining in Dadam, Bhiwani. It is
submitted that no allegations has been made against the leaseholder. We have
nothing to do with the aforesaid FIR, in as much that we are carrying out mining
operations in the lease area, as per rules and regulations.

v)  Applicant has made reference to inter-departmental
letters/communications. In this regard, it is submitted that no such letter etc. has
been written to the answering respondent by the Forest Officer or any other
department. If any notice is received the same is replied. The answering
respondent has not done any mining in forest area and has carried out mining in
the leased out area and never used forest land.

iv]  The other alleged discrepencies have already been explained in reply
submitted to HSPCB.

5. The Court of Hon'ble Addl. Civil Judge Tosham in its judgement have
directed the defendents i.e. Mining Officer Bhiwanl not to cause illegal and
unlawful interference in the functioning of plantiff firm and mining activities as
provided by lease agreement or as authorized by Govt and authorities concerned.
It is also made clear that defendents are are at liberty to take any action against
plantiff firm which is warranted by law and rules and to proceed by following due
process of law. Copy of same is enclosed as Annexure “ x-5 “( 5 pages).

In view of above points mentioned above we request your kind honour to

consider our following prayers:-

a) As we have already explained irregularities pointed out during
inspection in both the cases and we are doing mining as per rules and

regulations.
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b)

c)

d)

e)
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The irregularities pointed out in fact finding inspection are very minor
and that too has already been rectified as these were occurred during
previous leaseholder.

We have taken all the necessary steps as per conditions of EC i.e. for
effective control of air, water pollution , planting trees, sprinkling water
on roads, permanent sprinkler system on roads , use of anti smog guns
and other welfare measures.

The conduct of both the complainants show their tendency to make
complaints for extortion of money. Why a person i.e Kuldeep Singh will
earn by taking around 1.5 canal of land for agricultural purpose at
meager sum of Rs. 5000/- per annum when he has residence around 40-
50 km away from Dadam.

Therefore , the proceedings issued vide above show cause notice may
kindly be dropped . At the most , If the HSPCB finds any shortcomings
then we may be given an opportunity to explain the same i.e we may
kindly be provided an opportunity of being heared.

Hoping that our prayer will be dealt with positively.

Enc:- as above

,

Gmrardhaj

317



184654/2020/Estt.Br

(A

318
T P ey P'131

QQCEI?L QC‘.(Q; PE'Z( /)
el X |

GOVARDHAN MINES & MINERALS, VILLAGE, DADAM,

KHANAK
Sqlesl 22 Ju, 200,
Tao
Regional Officer,
Haryana Stare Pallutian Control Board, SCF ng. 32,
Community Centre, Sector-13, Bhiwani,
Sir,

Sub:- Show CAUSE notice for closure ungar section 5 & 15 CFEP Act 1985 fot violation

of Enw, Clearance & révocation of consent tg SPeration granted Unger Air Act 1981 &
water Act 1974 —reg-

Kindly refer to Your office show Cause notice issuey vide No, HSPCE,’EHIHZEIEDIZESS
dateq 8-10-2020 on the aboye Clted subject,

Vide abovs mentioned show Lause notice You have Observed fcr!!uwing deficienciag:.

8} Creataed Wegal ways in the foragt area without having any valigd PErmission,
[2] Mining ma Ehir}ES,-’equlprrmn U's were found standing |n non-minable fores area,
¢l Dadam hill minor is a Protected forest area under IFa 1927 and same foyung illezally

d} Mining officer stateq that mining is not done scientifically |, g, benches pf g Meter
Nelghtang 9 m. width are nos Properly farmeq,

& Water was found standing in pits to clarlfy whethar Eround water gy rain water.

fl Froject s found to using land of Dadam Distrjbutary illzgally furmining.

2 'n this regarg itis submittad before you that the sajd Inspection of Dadam Stone Minesg
lance of the grg

Was conductad |n compl &r of Hon'ble National Grean Tribunal order ip DA
no. 13272020 titied as Rakesh dalal Versys state of Haryana ang Second that of sh, Kuideep
Versus Stata of Haryana. It is very much relevant to mention here tne few facts M/s
Covardhan Mines & Minerals was dllotted lease of Dadam Stone Mines vide Letter of Intent
Memao Ng. DMG}H‘:’,’MUﬂadam,’EDIE,’EDEE dateg 11-10-2018. The Hon'hle High Court of

Operations on the basis ufEnvfmnmentar Clearance of previpus lease holger 2. M/s Sunder
Merkcting Associate. New Delhi. The Director Mines & Geology Haryana vida Mema
D".r:GIH?;MLfDadam!ZDIEfEﬂDE Dateg 21-12-2018 allowed us tg start Mining Operations
after comglying Cartain crl::rnmriunsl. The firm starteg mining Operations on 25-2.2019 after
cblainlng REIMISson from Hirvana State Follution Contral Boarg regarding Consent o
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Litablish and Consent tp aperate. The necessary permissions from DGMS, Ghazlabad was
alsa obtained. The firm ls successfully doing mining operation fram Feb 2014 to till dated.
On 6-10-2020, the team under leadership of ADC, Bhiwani, RO & SDO Poliution Control
Board, Mining Officer Bhiwani, Range Forest Officer, Tosham , Distt. Hydrologist Officer
Bhiwani conducted inspection of mining area falling in our lease allotted to us. The said
Inspection was carried out on the basis of application moved by one Sh. Rakesh Dalal before
The National Green Tribunal, Principal Bench, New Delhi, The ground taken by applicant is
regarding allegad mining up to 150 meter, non-submission of closure plan, unscientific
miriog et The petitioner 5h. Aakesh Dalal has filed wrlt petition ggainst state of Heryana
and others in CWp 9002-2018{0&M). The said petition was dismissed as withdrawn ang
petitioner was aliowed to move the respondent authorities and files regresentaticn, the
same shall be considered in accordance with law,

b} At the time of filing of petition and above order, M/s Govardhan Mines &
Minerals was even not allotteu Letter of Intent in spite of being highest bidder, Before us
the mining was being done by M/s Sunder Marketing Associate, New Dethi. The said lease
of M/s Supder Marksting was Lerminated Prematurely on certain grounds, The applicant
has pointed irregularities in petition in the time of mining being done oy that firm. However
he with a motive of extartion of money filad the same against M/s Govardhan Mines &
Minerals. However the alleged violations if any has occurred in the time of old lease holder.
Thus the petitioner has misled the Hon’ble NGT that the violations are being dore by us, In
fact the inspection team itself failed to take note of this fact,

With this background we submit point wise reply to shortcomings pointed outin Inspection:-

Point 1. :» We have not created illegal ways in the forast areas, These ways have been
created in the time of previous leaseholder, OId maps showing these ways (Annexure “4")
Is enclosed herewith which substantiate our claims. This Map shows the position of mining
ared vetween May 2016 to Jan 2019 ie. before commencement of Mining by M/s
Govarchan Mines and Minerals, We have already obtained permission from Forest
department for making ways to enter into mining areas. The permission was SOught vide
F.No. 9-HRB)A)/2018-CHA dated 25 th Septamber 2019 by DDG( Forest ) Central, MOEF .
Region office Chandigarh (Copy Enclosed Annexure "A1") For this we have depasited more
than s, 17 (akhs with department, However the same is not started vet. Again we have
sought permission fortwo mare Passages (Copy Enclosed An nexure A2 & A3"), Evidence of
@me 5 enclosed, However the sama are pending with department. it is further submitted
that Officials of Mining and Fores! department have regularly conducted inspections of the
lease areas In one or two times in a month. They have regularly checked the lease area with
coordinates used by Both the departments and if thera was a slightest shortcomings, that
wis removed at the spot. Prool of inspection Ly said officials is encloseg {Annexure "A4")

Point 2. Itis submitted that a copy of reply filed by us to Range Forest Officer Tosham |s.

enclosed. The Reply filed by us satisfactory explains the deficiency pointad by you (Annexure
EJE.I'J]I
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184654/2020/Estt.Br .

»

Poliiz 3.0- No mining work nas been done Uy us. The same have occurred during the time of
previcus leasehalder, A copy of jJudgment of Court dated 07.01.2016 Is enclosed showing
e same facts [Annexure “CU) in this judzment at page 2 it is clearly mentioned tha the
Minor is in broken corgition forthe last 10 years. A copy of report 7500 (Irrigation) Nigana
i enchisagd,

uint 4. It is submitted trat the issue regarding scientific mining etc. are dealt with
department of Director Genaral of Mines safety Ghaziavad. The have visited the miring site
anumesr of times, Furthar (e making and breaking of berchas i5 3 continuous process in
anning. Height and width of benches also depend vpon the available area of mines, So thay
ate only the fit persons who can say that the mining is selentific or not Asimple woerd of MO
cannot ailege this irregularity. We da our mining in a complete and safe scientific way.

Puint 5= 1 s submitted that the water in the pit was that of rain water, As toe pit s
surraunded by stones on s/ the sldes and there is no point of water coming from
urderground. Few of our pariners have experience in mining in Khanak/ Dadam and thesp

practica’ exparience in this areg state that there is no water ia these hill areas as therp s
- stanealiaround.

Point G:- As pointed above in Foint 3, we have never done mining inthe arga of Jistributary,
The proof of court Judgement proves this crystal clear

3, Shview ot above explanations with evidence we submit that thern is no vielations of
conditions of | nvironment Clearance issued by competent authority. If thers g any smai
shoricomings on the issus discosced gbove then also we have imade no default as these are
very minor, We reques: Yourhonourto maka an another vIsit to mining area for re.n snection
of the alleged shortcomings.

We further assure that we wil! do the mining work with camplying with all the rules
andk regulation.

For M/s Gavardhan Mines and Mil;]_nlarals

1 [ (e 1 A ] ,IT LS
Guyerdban Miges i Miney |

f |4 \/
|LL "'q..\?*l."l. ) ':fu
fﬂiﬁ*h‘é'ﬁl'zéﬁkﬁfén':ﬂbrw

320 ‘




P-134

S5, Annexure-20
@r—r e,
W YRS R,
war 3, |
& sy,
ERamwT T 9,
Framd | =Y
fE wRiE @/ \wo fRAT- o2-02-2a9)

Regarding representation given by M/s Govardhan Mines and Minerals,
village-Dadam, Bhiwani against recommendation for closure under
section 5 of EP Act, 1986 for violation of Env. Clearance & revocation of

consent to operate grant under Air Act, 1981 & Water Act, 1974
Hohdokkk

SN frqg @ swrfa et omfleg @ T mE@ 0
HSPCB/BHI/2021/8321-25 1w 25012021 9 &6 Praiera & T HAiw o 1244 RAiw 29.
122020 & T=H ¥ |

Wmﬁmwmmﬁﬁﬁmﬁmqﬁﬂw
TRTGT @ TF WA A 1244 R 20.12.2020 & TEa G BY a1 T4 AT | I DT T
AT YA AR § & RE 03.01.2020 T g9 T B owww @Al @R S wEr)
@1 Feor frar T o, R fer s W W wf U e o won e o oy @ Sd
arar 4, R B wfy smwsr weel i AW D 7 o) o 3w RO @ & 5 wafem o
WA W 1 | g8 A9e! Erd U9 aaedd sriar) &g wie §
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Eﬁw@mﬁﬁmm
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i Boundary plllais aFound the mining lcase area,were found in' order with GPS, .

found to,be established as per-approved - -

~evel ot the time-of Inspection.’

- | systematic and scientific Mining Is regulpted by the
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INSPE;

MAT CTION REPORT OF“DADAM MINES IN_RESPECT: OF DA :N0:132/2020 IN THE
MATTT . s - s

ER OF llﬁl{ESIll.lm-ML V7S STATE OF HARYAN AT&ND—WFEHD 15?53:0?*292&- |
RAM RATI /S STATE: OF HARYANA & OTHEHS! BEFORE HONELE PUNJAB.AND

ANA HIGH COURT GHANDIGARF

;-

A Stone mines of Vlllage Da(lam |m\r]ng an arca uf4ﬂ.87hen‘. Eeaﬂng~khifﬁhm B
"0. 132 min is belng ‘undertaken for mining operation by M/s Goverdhan Minés:and
Mincrals since 25./02/2019: An OA N&.” 132/2020 In. the-matter of Rakesh Dalal V/s .
State of Haryana has:been filed before Hon'ble National. Green Tribunal New Delhland . ,
CWP No. 15753 of 2020 < Ram Rati-V/s State OF Hiryana. and.others before Hon'ble N
Punjab and Haryana Hig’h_L'uurt_-'ffquntl‘iégﬁlj_'..;_S‘i*n}_]!ﬁ;i'y’:‘ti.fﬁ complaints Sh; [aipal s/6°Sh. ~*

Ram Kumar and Sh. Vijay 1"al Singh s/o Jile Singh R/o Village Dadam Teh. Tosam:Distt.
Hhiwani are also veceived in the office of Director General Mines and Geology Haryana
Panchkuli. In the complalntitalleged that four or five path are belng created and used

- by the contractor of the Stone Mines through Aravali Forest Area and {llegal Mining too,

Lomplainan I'urtlic:‘.a[lé'ged-'t'h_'a_t-._m Infng s’ being undértiken’beyond the depth 6F300 *
e <HI) fits below ground water table ‘and unscientific’ mining toe. The complainant

turther allegod l:h;lt-'il!uguli'b'ﬂcr-‘a':iéhrhenr-'nm'uf'lEas’e’ area [s.also carried aut-ﬁi.lh‘e: J
mining leuse holder. In KhwatiNo.67//62 min,-Katonl No. 99 owned by Ram Rati as'éo’

sharet and Kasra No 37//5:36//1,2,36//2,29//4,7,18,18//7,8,11,12,14,17,20,24 .

Worthy Director General Mines and Geology, Haryana, Panchkula has ordered to
ispect thearea and ‘report there to, In this. regard -a: teant-conslsting of Sr. Geologist
Head office Papchkula, Minlng Officer Bhiwanl, St.-Surveyors. stirveyor and officials of

HARSAG inspected theared on dated 3.11.2020. The Detail Survey of the minesareawas -

carried oytwith,the: help ol DGPS istrument in the presence: of-concerned reveiue
oflivils e llalka Girdaver anil patwarl. Revenue officials'gave the reference pu!rjt as
red stune of chakbandi for detall survey. There after the detail surrey was carried out
with the help of PGPS for :_cmllrmfing the boundary coordinates of the mining lease area,

Observations:- L

‘uringthe ins p&?ﬁiiili_:_rni and-su i‘i‘.‘i:i;_f_i:_hr'd Fn'l[qw.['rig observition weremade.

courdinute, Total 32 'nu.m'bers'ol" pllars were
Mining plan. * s A -'
2 The maximun depth of thié mi,nju‘g']i'i't'é

4 Sore seepuge water was seen 1 this pit during ithe ins
Assistant Geologist Ground watercell Bhlwaii Is nttacked herewith,

nfllce-_ql’ Directar i'-]lnes

Satety Gaziabad. 11 any y[u_ln';!un Is. found in methl:fd:‘pf'fn!nlﬁfg'.';_fhéy_-.téﬁk-thg. action
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AL \

B/,
ul road is being created and .used by the contractor: hainhg approﬂi'nate I‘-‘hﬁth 450
meters, width 20 merand depthi0 = 15 it and DGPS: readingsnrthe HauiRoad T 5]“39'
53" 12:460" 17551241053 /:N.2 8053!'14.350%E 759512 '13; 7N 28053"10.851%E".
75951'34. 93?" I!ut o Ston Ihas. been ex'. t d frumrabl:l'_ a»khas numBers Becausa
the sald ireq is cunststlng of. urdlmry c!ayjearth ﬂestofthe alleged a:‘ea s ful.md toi;m o

virgin arca. It was also:confirmed by the:local:revenie: depamnent tod |(Eupy of the
report of revenive- depnrtmunms also attachcd herewnth } . : ; s

-ﬁ

Dur Irus, thb mspectibn I't'w:
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found to,be established as per-approved - -

~evel ot the time-of Inspection.’

- | systematic and scientific Mining Is regulpted by the
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INSPE;

MAT CTION REPORT OF“DADAM MINES IN_RESPECT: OF DA :N0:132/2020 IN THE
MATTT . s - s

ER OF llﬁl{ESIll.lm-ML V7S STATE OF HARYAN AT&ND—WFEHD 15?53:0?*292&- |
RAM RATI /S STATE: OF HARYANA & OTHEHS! BEFORE HONELE PUNJAB.AND

ANA HIGH COURT GHANDIGARF

;-

A Stone mines of Vlllage Da(lam |m\r]ng an arca uf4ﬂ.87hen‘. Eeaﬂng~khifﬁhm B
"0. 132 min is belng ‘undertaken for mining operation by M/s Goverdhan Minés:and
Mincrals since 25./02/2019: An OA N&.” 132/2020 In. the-matter of Rakesh Dalal V/s .
State of Haryana has:been filed before Hon'ble National. Green Tribunal New Delhland . ,
CWP No. 15753 of 2020 < Ram Rati-V/s State OF Hiryana. and.others before Hon'ble N
Punjab and Haryana Hig’h_L'uurt_-'ffquntl‘iégﬁlj_'..;_S‘i*n}_]!ﬁ;i'y’:‘ti.fﬁ complaints Sh; [aipal s/6°Sh. ~*

Ram Kumar and Sh. Vijay 1"al Singh s/o Jile Singh R/o Village Dadam Teh. Tosam:Distt.
Hhiwani are also veceived in the office of Director General Mines and Geology Haryana
Panchkuli. In the complalntitalleged that four or five path are belng created and used

- by the contractor of the Stone Mines through Aravali Forest Area and {llegal Mining too,

Lomplainan I'urtlic:‘.a[lé'ged-'t'h_'a_t-._m Infng s’ being undértiken’beyond the depth 6F300 *
e <HI) fits below ground water table ‘and unscientific’ mining toe. The complainant

turther allegod l:h;lt-'il!uguli'b'ﬂcr-‘a':iéhrhenr-'nm'uf'lEas’e’ area [s.also carried aut-ﬁi.lh‘e: J
mining leuse holder. In KhwatiNo.67//62 min,-Katonl No. 99 owned by Ram Rati as'éo’

sharet and Kasra No 37//5:36//1,2,36//2,29//4,7,18,18//7,8,11,12,14,17,20,24 .

Worthy Director General Mines and Geology, Haryana, Panchkula has ordered to
ispect thearea and ‘report there to, In this. regard -a: teant-conslsting of Sr. Geologist
Head office Papchkula, Minlng Officer Bhiwanl, St.-Surveyors. stirveyor and officials of

HARSAG inspected theared on dated 3.11.2020. The Detail Survey of the minesareawas -

carried oytwith,the: help ol DGPS istrument in the presence: of-concerned reveiue
oflivils e llalka Girdaver anil patwarl. Revenue officials'gave the reference pu!rjt as
red stune of chakbandi for detall survey. There after the detail surrey was carried out
with the help of PGPS for :_cmllrmfing the boundary coordinates of the mining lease area,

Observations:- L

‘uringthe ins p&?ﬁiiili_:_rni and-su i‘i‘.‘i:i;_f_i:_hr'd Fn'l[qw.['rig observition weremade.

courdinute, Total 32 'nu.m'bers'ol" pllars were
Mining plan. * s A -'
2 The maximun depth of thié mi,nju‘g']i'i't'é

4 Sore seepuge water was seen 1 this pit during ithe ins
Assistant Geologist Ground watercell Bhlwaii Is nttacked herewith,

nfllce-_ql’ Directar i'-]lnes

Satety Gaziabad. 11 any y[u_ln';!un Is. found in methl:fd:‘pf'fn!nlﬁfg'.';_fhéy_-.téﬁk-thg. action
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B/,
ul road is being created and .used by the contractor: hainhg approﬂi'nate I‘-‘hﬁth 450
meters, width 20 merand depthi0 = 15 it and DGPS: readingsnrthe HauiRoad T 5]“39'
53" 12:460" 17551241053 /:N.2 8053!'14.350%E 759512 '13; 7N 28053"10.851%E".
75951'34. 93?" I!ut o Ston Ihas. been ex'. t d frumrabl:l'_ a»khas numBers Becausa
the sald ireq is cunststlng of. urdlmry c!ayjearth ﬂestofthe alleged a:‘ea s ful.md toi;m o

virgin arca. It was also:confirmed by the:local:revenie: depamnent tod |(Eupy of the
report of revenive- depnrtmunms also attachcd herewnth } . : ; s

-ﬁ

Dur Irus, thb mspectibn I't'w:

"aTs“c fmmd that -ﬁo,mega[l“w'ning,was nuxrned lnihe '
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a ) e 23»

Eedet Mo I3cH
From - - L V.20 0
_ : PR ppdsto D
Assistant Geologist, M;_E_.‘; st ",.-_N.Q il
Ground Water Cell, CA—ER(\-‘L,GL'C_ B e
Bhiwani. . 7 ek -
To 5 "H" 7 =

Regional Officer,
HSPCB, Bhiwani region,
Bhiwani

Sub:  Regarding reply of show cause notice for closure under scclion 5 & 15 EP Act, 1986
submitted by M/s Govardhan mines & minerals, Dadam, Bhiwani.

In context of the above cited subject, kindly refer to your office letter no.
H3PCB/BHI/2020/3598 dated 26.10.2020. In this reference, please find herewith the report
of the visit of Dadam mine on dated 03.11.2020 for your kind information and further
necessary action,

; i f i fcl:q_.ﬁJ:l'_x_
Encl: As ahove Assistant Geologist,

Ground Water Call,
Bhiwani,

Enust no. Dated

A copy of the same is forwarded to the worthy Additional Deputy Comm issioner, Bhiwani for
kind information &Hﬁecessaw action, please.

—C
Assistant Geologist,
Ground Water Call,

Bhiwani,
Endst no, Dated

A copy of the same is forwarded to the Mining officer, Bhiwani for kind infarmation &
necessary action, please.

-
Assistant Geologist,

Ground Water Cell,
Bhiwani.
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SURVEY & INVESTIGATION REPORT TO ESTABLISH WATER LEVEL AT DADAM MINE

As per direction, an investigation was conducted on dated 03.11.2020 along with the
Regional Officer, Haryana state pollution control Board, Mining officer, Bhiwani, District Forest
officer, Bhiwani and the Executive Engineer, Irrigation department, Bhiwani. The undersigned
visited the site and find the facts related to reply of show czuse notice issued to M/s Govardhan
mines & minerals , Dadam, Bhiwani. The reply to point no. 5, related to water nresent in mining
pits is as follow:

In pit no 22,(coordinates N 28'53'11", E 75°51'05"}, the tctal depth of the pit as measured by
the officials of mining department was approx. 109 mirs. from Ground level, with water colierted at
the battom of the pit having column of less than one meter i the leakage from the cracks and
fissures of the rocks. The cracks and fissures were developed due to blasting during mining and
paleotectonic activity. However, the pits was closed as ne miiing activities are being done as
reported by officials of Mining Department.

In pit no. 25,(coordinates N 28°53'07", € 75°51'03"), the total depth of the pit as measured
by the officials of mining department was aporox. 50 mirs. from greund level, with no water present
in the pit whereas during last visit on dated 06.10.2011, tha zare pit was filled with water. it
indicates that the water filled in pit was not the |eakage from grownad water,

Water levelin surrounding area : The Department has s=lacted observation wells at a grid
pattern of 20 Sq. km for each well for monitoring of water table it entire district. The water table of

selected wells of Dadam village in alluvial area is 18.52 iy, in June 2020,

Conclusion; On the basis of field investigation, and the water table data of selected wells
available in surrounding alluvial formation is from 9.41 mtrs. to 18.52 mtrs., whereas the depth of
mining pit is approx. 109 mtrs. as measured by the officials of mining department. This shows that
presently the surrgunding water level is having no inter connectivity with mining pits, as the water
table has not been encountered upto the depth of 100 Mtrs. %o it is concluded that the water
accumulated in mining pits is seepage from the cracks and fissu: &5 of the quartzite rock of Aravalli
system.
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Ae Additional Deputy Commissioner  pq.. ,fdj,é'” : e
Bhiwani.
.'-'I.T = niyani
Subject: Regarding mining by M/s Govardhan Mines & mIJIE:'JPS‘:

Dadam, Bhiwani

In this regard it is intimated that a FIR was sent to SHO, Tosham
vide letter No. 192-93/M dated 22.05.2019 & subsequent reminders vide No. 370-
71/M dated 31.10.2019 & No. 1-3/M dated 03.01.2020, regarding use of canal land
as a carriage way. But as per available records, in the case of Omparkash & others
V/s Raman & others in the Hon’ble court of Sh. Sunil Kumar Dewan, ACJ (SD)
Tosham, the Tehsildar Tosham was appointed as Local Commissioner who had

mentioned in his report dated 06.01.2016 that from RD 21100 to RD 22800 of
Dadam Disty., in a length of 1700 fi., the channel was damaged/not existing (Z2T

g 3T) since last 10 years (Copy attached).

From the above, it seems that the channel was mostly damaged

by carlier mining operations.

This is for your kind information and further necessary action

T
N ;;é-wgw‘
u') a"”%c oxequtivg Engineer,

Ju

ivision,
Bhiwani.
CC-
1. SE/YWS Circle, Bhiwani for information and necessary action please.
2. SDO/Nigana W/S Sub Division, Bhiwani for information and necessary
action.
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Proceeding of Meeting held on 01.12.2020 for examination of
presentation - of M/s Govardhan mines & Mineral, Dadam
submitted at HSPCB, Panchkula vide letter dated 17.11.2020 in
the matter of Hon'ble NGT OA Nec. 169/2020 titled as Kuldeep
Singh Ve State of Haryana & Ors and-order dated 21.07.2020 in
the matter of DA No. 132/2020 titled as Rakesh Dalal Vs State of
Haryana.
Pre-meeting activities ;-
The site of M/s Goverdhan Mines and Minerals, Hisar at Dadam Hills,
Tosham, Bhiwani was inspected on 06.10.2020 by joint team headed by (i)
ADC, Bhiwani including (i) DFQ, Bhiwani (iii) MO, Bhiwani (iv) RO, Bhiwani (V)
Asst. Geologist, Ground water Cell, Bhiwani (Vi) SDO, Nigana, water Service

During inspection, the joint team verified compliance status of various
directions issued by Hon'ble NGT vide order mention above.

On the basis of the short coming observed by the joint team, HSPCB,
Regional Office has issued SCN for closure under EP Act, 1986 for non
compliance of EC vide letter no. 2633 dated 08.10.2020. The said mining
project submitted reply of the SCN vide their letter dated 22.10,2020.

The reply of SCN was verified by concerned stake holder department & same
is not found satisfactory because the unit has created illegal ways in the
Aaravali Plantation and also made ilegal mining as per DFO report dated
05.11.2020.

The HSPCB, Regional Office, Bhiwani has recommended the case of the
mining project for closure vide letter No, 5235 dated 06.11.2020 to the
Chairman, HSPCB, Panchkula.

HSPCB, Panchkula vide letter dated 18.11.2020 directed to get the
presentation of the unit dated 17.4 1.2020 to be examined by .stake holder
department within 07 days.

HSPCB, Bhiwani Region vide letter dated 19.11.2020 requested Mining
officer,. Bhiwani, DFO Bhiwani, Water Cell Bhiwani and Irrigation Department,
Bhiwani to examine the presentation of unit dated 17,11.2020 received through
head office letter dated 18.11.2020. ’

Worthy ADC, Bhiwani in meeting held on 20.11 .2020 Submitted DFO letter
dated 17.11.2020 according to which M/s Goverdhan Mines & Mineral not
created illegal ways and not made illegal mining but illegal mining in Dadam
hills area done by previous project proponent.

t
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Minutes of meeting 01.12.2020 :-

Follt_::wing officers are present In the meeting held on 01.12.2020 :-
. Sh. Rahul Narwal, ADC, Bhiwani
. Sh. Manish Phogat, SDM, Tosham
. Sh. R.K. Bhonsle, Regional Officer, HSPCB, Bhiwani
. Dr. Sunil Kumar Sheoran, SC-B, HSPCB, Bhiwani
. Sh. Dharmpal -ufﬁc:e of DFO, Bhiwani
. Sh. Jaipal Rathi office of DFO Bhiwani
. Sh. Chander Parkash, Ground Water Cell, Bhiwani

/

@ N O A W N -

Sh. Niranjan L—al. Mining officer, Bhiwani

» During the meeting Worthy Deputy commissioner, Bhiwanl has raised
concerned over dismantling of Dadam miner canal and SDO Irrigation,
Bhiwani was present during the meeting on 01.12.2020 has stated that the
said canal lying dismantled since for long time and Mining project is using
land of this canal area without taking any permission from Irrigation
department. The Ld. Deputy Commissioner , Bhiwani directed irrigation
department to verify the exact time period in the said when the said canal
was dismantled & list of officers responsible for not taking appropriate action
against the violators during that period. The Deputy commissioner also
directed to irrigation department, Bhiwani to rebuilt the said canal and to
ensure the availability of water forirrigation upto the tail.

* At the time of meeting Ld. Deputy commissioner, Bhiwani asked forest
department to clarify the exact time period when llegal mining was carried
out and who has done illegal mining & also directed to assess total area &
quantity of mineral illegally extracted and approximate cost of the material.

The worthy Deputy commissioner, Bhiwani also shows concern regarding
self contradictory reports submitted by forest department, Bhiwani in last
three months which may bring adverse remark against the officers involved
in verification of compliance status of Hon'ble NGT orders.

The Deputy commissioner, Bhiwani directed DFO, Bhiwani to submit
the clear-cut recommendation/report on the reply submitted by the unit
personally. -

* During inspection worthy Deputy. commissioner, Bhiwani asked Assistant
Geologist groundwater table, Bhiwani to clarify whether the said mining
project has intersected the ground water cell. The Ld. Deputy
Commissioner, Bhiwani also directed to verify where the water reported by

-
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the team on 08.10.2020 disappeared. The assistant Geologist ground water
cell told that _he will recommend case of the project for further verification
from central ground water. Board.

At the time of inspection the mining officer, Bhiwani stated that as per recent
survey conducted on 03.11.2020 by the team consisting of Senior Geologist
Head office, Mining officer, Bhiwani, Senior surveyor, Surveyor and official
of HARSAC, the detail survey of the mine area was carried out with the help
of DGPS instruments in the presence of concerned revenue official l.e.
Halka Girdawar & Patwari. The revenue officials gave the reference point as
red stone chakbandi for detail survey. But no lllegal mining was found. The
boundary pillars of the mining lease area were found in the order with GPS
coordinates as per approved mining plan.

The mining officer stated that to verify sclentific mining status, the case of
this project already recommended to Director General Mines & Safety,
Gaziabaad because the matter regarding scientific mining relates to DG
mines and safety, Gaziabaad and reminder has also sent In this regards.

The mining officer, Bhiwani was asked by Ld. Deputy commissioner
regarding dues of the M/s Goverdhan Mines & Minerals, Dadam. Mining
officer stated that 73.49 Crore are pending on account of royalty/dead rent ,
R & R and interest against M/s Goverdhan Mines & Minerals, Dadam. Which
is already intimate to Director General Mines & Geology, Panchkula for
necessary action and Worthy Depyly commissioner, Bhiwanl directed to
send reminder to higher authority again for necessary compliance
immediately.

The Ld. Deputy commissioner directed to all the stake holder departments to
examine the presentation received from the said project proponent within 15
days from date of meeting i.e. 01.12.2020. So that report can be sent to the
Chairman, HSPCB, Panchkula to decide closure case of the unit.

_%ﬁm
= Deputy Commissioner

Bhiwani
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Irrom
Deputy Conservator of Forests,
Bhiwani.
To
The Deputy Commissioner,
Bhiwani.
No. 2105 Dated: 21.12,2020

Subject : Examination of presentation of M/s Goverdhan Mines & Minerals,
Dadam submitted at HSPCB, Panchkula vide letter dated 17.11.2020
in the matter of Hon'ble NGT OA No. 169/2020 titled as Kuldeep
Singh Vs. State of Haryana & Ors and order dated 21.07.2020 in the
matter of OA No. 132/2020 titled as Rakesh Dalal Vs. State of
Haryana.

0 . Ref. Your office letter no. 11535-40/MB dated 14.,12.2020.

With refence to the above referred letter, this is to inform you that this
office has submitied two reports in connection with OA No. 169/2020 — Kuldeep Singh
Vs. State of Haryana and others. First report was a para wise comments submitted to
HSPCB reparding the show cause notice issued 1o M/s Goverdhan Mines and Minerals.
The comments were sent as per availahle record in the office and matter reported by the
Range Forest Olficer, Tosham and the then Divisional Forest Officer, Bhiwani.

2. Since M/s Goverdhan Mines and Minerals in their reply to show cause
notice of the Pollution Control Board had referred that the illegal mining was done prior
to them taking over the lease, their claim was verified using the year wise Satcllite
imagery data available on google map. The satellitc imagery data (copy attached with

report sent wide letter no 1860 dated 17-11-2020) shows that the illegal mining done in

Dadam Hill near the point B & C was mined prior to the lease of M/s Goverdhan Mines-

and Minerals except malter reported in FIR No. 587 dated 23.12.2019. These facts were
given in detail in the letter no. 1860 dated 17.11.2020 of this office. Thus there is no
contradictory reports of the Forest Department and letter dated 17.11.2020 of the Forest
Department may be considered the clarification report of the comments given on letter

dated 26.10.2020 of Haryana State Pollution Control Board, Bhiwani.

—— = L]
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3. As far as the extent of illegal mining area is concerned, RIFO, Tosham has
reported vide letter no. 364 dated 21.12.2020 that illegal mining has been done near
point B & C in an arca of about 0.8 hectare by the then lcase holder (KSL Sunder
Marketing Associate) prior to M/s Goverdhan Mincs and Minerals .Further 300 Sqm
area of illegal mining was found for which FIR No.587 dated 23.12.2019 has been
registered. Further, it is informed that forest department does not have any technique to
estimate the quantity of mineral extracted and its cost. Hence for the extent of illegal
mining i.e. 0.8 hectare in arca and 300 sqm of arca, the quantity of minerals extracted
and cost may be sought from the Mining department.

4, Hence, report submitted by this office vide letter no. 1860 dated
17.11.2020 be treated as the final comments.

o

Dy. Cénservitor of Forests
Bhiwani. é,’_,_,

Endst. No. 2106-07 Dated:  21.12.2020

A copy is forwarded to the following for information:-

1. Mining Officer, Bhiwani w.r.. their letter no. 1173-77 dated 11.12,2020.
2. Regional Officer, HSPCB, Bhiwani.

!
.
Dy. G%rgcrvam of Forests,

Bhiwani. l

L ]
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i HamedfMine Lonkset adam Stone Mine,
-, Mahe r:Jf Owner' 't Ms Goverdhan Mines & Minerals ?
* (Shri Wazir Singh Quhar-Nominated Owner) ] < 6 —
iHame of Manager- Shri‘Sanjay Kumar Sinha, FCC
Mame of 1. Officer A K Das, Dy. DM5 }//

Date, of [nspectlunn j } T 2020

1.0 Back Ground Informatlnn' Vide letter no. Bhiwani/ Khanan/1109 dated 24.11.2020 (RO Diary

ZD

3.0

No. 1439 dated 09.12.2020), Mining Officer, Mines & Geology Department, Bhiwani, has informed
this Nirectorate that Sri Rakesh Dalal has filed QA No. 132/2020 in the matter of Rakesh Dalal Vs.
Stale of Haryang.in the honourable court of National Green Tribunal, in which he has pointed about
unscientific v"av}fﬁf mining jn Dadam Stone mine, whose hearing has been fixed in the hourable
NGT muqt ort’ 05{11 Eﬂzl N]lnlré nfhcer, requested this Directorate to inspect the mine and submit

h Ii* 'y

'||l'

-'An er‘ndil dated é}. Dec. .2021] Sgﬂ‘_ vu:lh email id mubwnizn@gmall com to do@dgms.qov.in was

received In khis Dlrecturate from MO, orf the same matter. (RO diary no. 1514 dated 22.12,2020).

As di’recled, I called at the mine on dated 2§.12.2020, to enquire into the matter. While in the
area, Mining officer, Bhiwani, was requested to be present at the time of inspection and enquiry.
Due to his engagement at Charkhl Dadri, falling under his jurisdlctlun, he could not accompany me
at the time of inspection and enqun’y 3

Location & Ownership : Tﬁe" mmé Was located in village Dadam in Tehsil —Tosham, District
Bhiwani, of state Haryana on th& way to Tosham Bhiwani. It is about 200Km from Ghaziabad. The
mining lease containing an area of 48.87 hectare in khasra no 132 min was granted in favor of Ms
Goverdhan Mines & Minerals, House no. 51, Urban Estate-2,Hisar(Haryana) by Govt. of Haryana..
Sri Wazir Si ngh I(uhar is the Nominated Owner of this mine.

Superwslun, Production &*'Employment: The mine was placed under the overall management,

" control, suparvlslbn and direction of Shri jay Kumar Sinha, holder of first class mine manager of

cerlificate of mmpetency {R). To assist the manager three(03) Assistant manager; Four (04) mine
fareman; nine(09) mining mate and two rhining engineer(B.Tech) and one Diploma in mining have

. been appmnted for day to day supervision and operation of the mine. The mine was reportedly

producing abdut 36000T-37000T of stone per day, employing an average daily manpower of about
97 {contractors and departmental) persons per day.

Mining operation: The mine was worked by opencast mining method by deployment of
shovel-dumper combination with deep hole drilling & blasting. The Permission under Regulation

"406(2)(b) of the Metalliiferous Mines Regulation, 1961 to deploy HEMM with system of deep hole

drilling and blasting have been granted vide this Directorate’s letter No. 3449 dated 29.11.2019
Blasted stones are loaded into buyers truck by excavator and dispatched. Big boulders generated
during the blasting are broken by secondary blasting. It was reported that mining operations within
the lease hold area were outsourced. About 25-30 numbers of pits have been dug in the leasehold
area. The manpower and machinery required for mining operations in these pits were being
deployed by the contractors. Whereas statutory persons supervising the day to day mining
operations were appointed by mine owner apart from contractors statutory personnel. The
machinery like excavator and drill machines were engaged by contractors. Drilling blasting and

- lgading operations were carried out by contractors. The minerals were despatched in buyers
’ truckfdumper The water tanker used lor water spraying and wetting on benches and haul roads
~+ were also optsourced. Three numbers of fogger machines to settle the dust generated during
.mining operations provided. Three numbers of transportable water tanker with built in arrangement

on the tanker top (whirling jet type). ¥ The mine was being worked in three shift enghl: hourly shift

.
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5.0 Inspection: After study of plans and section of the mine, '.‘teni;';tb rnfniarsfﬂri anjay Kumar Sinha,
Mine Manager and other officials accompanied me during the inspectioh, s ;' * '

6.0 Observation: W

(i} There were 25-30 numbers of plts dug within the lease hold area. The pit name wag -
locally numbered for Identiﬁca’gjcn and chnvenience. The size of these pits was abuuts'
80-200m x 100m-200m. r . .

(i) The size of pit no. 38 was about BOmx60mx18m. The height of benches were 5-9m'and
width was about 5-7m. A haul road leading to benches was provided, The Aravali forest
land was located on the western part of the excavation. Men and machinery werg *~
deployed by contractor. The size of pit no. 35 was about 60-65m(L)x40-45m{W)x8m- *
9m(D). The height of bench was about 8-9m, Adjoining to this pit, forest land of Aravall
was located on western side, The size of pit no. 31 was about 100-110m(L)x80-
0M(W)x 16-18m(D). The height of bench was abgut 8-10m.. Adining to this pit, ,forest
,?-;"d of Aravali was located on southern side, Loading.of Sﬁdf]g.h?s b'e!l;.'g rg:arrie.gdj on n
these pits. o EE A B O T TR St

(i) The size of pit no. 22 was abott 20Drr{3200n}x21_]m ')..;]'hé. heighifs ofyhenches’ \ﬂé_l'é'--
about 9-10m. Orilling of holes Were beig carried (Err.m oetodt bénch. The il

machine was provided with wet driling} - arrafigemat( tograph .enclosgd],:

Management informed that the dril machihes ai:'e"‘{‘ vigkd ‘with wet drilling

arrangement. Some of the drill machines whose wet i ng mechanism was out of

order were under repair. * .

{iv) There were three portable foggers machines installed near the pit where loading
operation was being carried on to settle the dust being generated during loading. 1t

was informed that these foggers are moved to differentr pits where loading operations 4

are carried on. Two to three dedicated tractor mounted water wanker was.avallable.Yof +

supplying water to these fogger machine. v R, N

{v) Three water tankers with water spraying arrangement on the tdp{\mﬁlrrlng_tvpé)hvere,
provided for watting the haul roads and benches(photograph enclosad). Water spraying

was being done on the haul reads and benches.

{wi) The danger zone was demarcated by means of red flag(photograph) enclosed). The:
lease boundary was fenced by barbed wire. During inspection it was abserved H‘iat ?:-fi"{ ¢! -

M
¥y
.

staffs and work persons were wearing safety gadgets Ii!qéhé‘ir‘ftgt and shoes, S - .
(vii)  An order under section 22(3) of the Mines Act, 1952 \‘&Iaia‘.l}mnnsed in pit_no. 12,"vide? § s
this Directorate’s letter no. 2169 dated 48.06,2019 .-Ng work was being mh
in this pit. Men and machinery were nokfound deployed in‘this pit, - L
(viii)  The records of attendance In form D were kept maintained * THe employment registey in
Form_B was kept maintained (copy enclosed).
(ix) The deep hole drilling and blasting was carried out under the personnel supervision of
assistant manager and foreman. The blasting time was reported to be between 1-4
A signage of blasting time was displayed on board at several places(photograbh’
enclosed). Transpart of explosive in license van for blasting in the mine was done b
the explosive supplier that was in agreement with the owner of mine. The records of
explosive used and return in RE-13 were being maintained by the explosive supplie
(copy enclosed) and firings of shot were done by statutory persons appainted by the
owner of mine. l
(x) An efficient means of signalling by siren within the radius of 300 from the place =F
firing was provided and in use (Photograph enclosed). Ot . ’ 2wl
(i) High mast tower consisting of. clusters of i:u[bpwras found Jnsta 17Qn _g:';haul ST R
around the gquarry of the mine{photograph engl'd.wsed) I'uf.—llghtingf ';Emg ‘e;nt tnfic!r Site A
beyond day light hours. e T A b o i. e -
(xil)  There were crushers not belonging to ownef, of rhine within ‘the: apber zone in horif. L
e€astern and north western side. However, the crusher were Igcated gutside thg dangar i
2one from active working face. The fly rocks generated during.the, plasting wasitowards
free face. It was infarmed by the management that the a joining field to Lhe lease
were acquired by the lessee on rental basis. No slans of fly focks were seen near e
adjoining field to the lease, o - "

S BRI R
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7.0 CONCLUSION: .
110 to. be noted that, Mining lease for Dadam Stone Mine, Khasra No. 132, Ms Goverdhan

y irkes & Minerals was granted by department of Mines & Geology, Government of Haryana,
.y - tonsent operate, consent tg establish and environment clearance was granted by the state
' E' » ik é*‘gthori@y:iq Simplified Mining Stheme for working the mine in a scientific way by method of
A0k upencastmining has been approved by department of Mines & Geology, Haryana

"mpection of Dadam Stones Mines, Ms.‘Goverdhan mines & Minerals was carried out in
accordance with the Mines Act, 1952,

2} Under constitution of India, Safety welfare and health of workers employed in the mines is
regulated by the Mines Act, 1952 and subordinate legisiations framed under it. This Directorate,
¢ subordinate office under Minist ofgabgur & Employment, Government of India administers
and oversees the compliance of tﬂ;e p idk!pns of the Mines Act, 1952 & the Rules, Regulations
and Bye-laws framed there yndes gside, this Directorate grants permission under certain
Requlations far specific mining operatibns like Deployment of Heawvy Earth Moving Machinery &

v Peep hole blasting. -

4) Inspections are carried out in accordance with Mines Act, 1952 to oversee compliance.

3) Scientific study is not carried out by this Directorate. However, Department of Mines & Geology
may engage recognized scientific organisation or institutions to Carry out scientific study of the
mine

G) This inspection was carriet:[ -out solely an the request of mining. officer, Bhiwani without
prejudice to any other law in'place.

7Y Mining officer, Bhiwan| may be a@drESSEd. Lelter is put up.

1o
A K Das
e " Dy. Director of Mines Safety
LR Ghazlabad Region, Ghaziabad
. _',","' 1 .I
iw
L
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Reminder
From

Deputy Commissioner

Bhiwani. 3 - THiem
To . ”
Director
HARSAC, Hisar.
No.. [QU7F /{Y}-E’. Dated: 11. 02~ o2}

Subject: Reguirement of Information of mining of Village Dadam.

) Kindly refer to this office letter no. 1080/MB Dated 02-02-2021 on the subject
cited above. :
It is once again requested that details of mining depth from Satelite image from .
vear' 201 0-20_20 may kindly be provided expeditiously as requested vide letter under reference.

Deputy Eommissicner

Bhiwani. &~ i

"
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Annexure-29 |

Avm-

From: "ps harsac ggm" <os.harsac.ggm@@gmall.com>

To: “DC Bhiwani® <dcbhw(@hry.nic.In>
Cc: directorharsec@gmall.com

Sent: Thursday, February 11, 2021 9:53:56 AM
Subject: Requirementl of information of mining of Villege Dadam

With reference lo your mail dated 02,02.2021 we would like to submit that the mining depth cannot be estimated from |

the salellite data. However, the Digilal Surface Model (DSM) generated as a product from ultra resolution drone data |
can be used lo some extent to find the mining depth. But this Is a research perspective and has lolerances associated |

wilh it. However for your references we are altaching the Images (zipped) of the shaded area khasras draped over the |
gaogle earth images for the year 2010,2011,2013,2016,2019.,

Thanks & Regards

Princ ipal Scientist, HARSAC
HARL A< Node Gurugram
Haryana

LN
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Annexure-30

357 @?HW
g fawmr, sRaom wRer =%

. P32
Frafera S9 9 Axed, Prart /
wew W, famm R, fyarl g o 01664-242430, -3 : dfo bhiwani@yahoo.com
i, 2682 o Raw/ 22)02 )oe2)
en s
E=g HEDHRI, G";‘i&g_ \
e T wegv PraE 6@rE, \47\""
fyar &, v | 14 0@/
foem - Regarding representation given by M/s Goverdhan Mines and

Minerals, Village Dadam, Bhiwani against recommendation for
closure under section 5 of EP Act, 1986 for violation of Env.

Clearance and revocation of consent to operate granted under Air

Act, 1981 and Water Act, 1974,
e ¢ 39T U EHie 8322 feAi®d 25-01—2021.

IR ATm @ g § e giyd R wrar € fe w e @ wetd
REE e & 58 Fte @ g3 SUiE 1860 fSAIE 17—11-2020 @1 2105 f&IE 21-12-2020
BT A o 9 2, e ufy g Werw 21 gwe sfaRew snuw! wE o gia e
war & 5 HARSAC, B9Rr 9 Tred arigel deiaer &= @1 High-resolution imagery
TYTE] HIAF T IR AT AT o, uve S 3O OF S 05—11-2020 R g fan
¢ f 999 U U8 Sl SU@e 8 | §6S UvEN 39 oed @ 9 B 2522 A
T03-02—2021 BRI PR, TR @ &0, T, 94 ud werary g BAed, SN W
s High-resolution imagery STeT SUay $Yam @1 s a7 a1, W1 6 opfl g et
g3 2, Fore O g wrafer @ T BAG 2679 fATS 22-02—2021 BRI VRV U= T ST
TGP B

' 1o 'b' ' L
e/ aumfY | waﬁ-\%ﬂ
PyarT |

COEHIE / fe=i® /

TP Us U Frefeiaa o gaert @ arawas wraE! o 2 € -

1— Uiy, famr |
2- e Surga, e |
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[Y 99 HIEE,
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Annexure-31 P-161

To
Deputy Commissioner,
Bhiwani
Subject: - To investigate the water level at Dadam mine, Tosham, Distt.-Bhiwani for

compliance of NGT order in the matter OA no.169/2020 & OA no.132/2020.

In reference to above cited subject, it is to inform that a committee of SDO(C)
Tosham, DRO Bhiwani and Assistant Geologist, Bhiwani along with Sh. Saquib, STA HG,
Central Ground Water Board Chandigarh (as deputed by RD, CGWEB Chandigarh) was
constituted, to investigate the water level at Dadam mine, Tosham, Distt.-Bhiwani for
compliance of NGT order in the matter OA n0.169/2020 & CA no.132/2020 on dated
04.01.2021
On dated 05.02.2021, the committee wisited the site and the report
submitted by Sh, SaquiL, STA HG, Central Ground Water Board Chandigarh is enclosod_
herewith for your kind informatian and necessary action please.
e
Assistant Geologist,
Ground Water Cell,
Bhivrani.
Endst no. 15‘:{1{ Dated Qa—o &_3\0&1

A copy of the same is forwarded to Regianal Officer, HSPCB, Bhiwani region, Bhiwani

for kind information & necessary action, please.

Assist%tﬁeuto st,
Ground Water Cell,

-~ Bhiwani,
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Subject: - To investigate the water level at Dadam miny, Tosham, Distt.-Bhiwani for
compliance of NGT order in the matter OA y1¢.169/2020 & OA no.132/2020.

In reference of above cited subject, it is informed thal, ... compliance of NGT order in the
matter OA no.165/2020 & OA no.132/2020, the Central Gro,.. o waler Board, Chandigarh  has
deputed Sh. Saquib, STA-HG to investigate the water level at D¢ . oo mine, Tosham, Distt.-Bhiwani. A
telephonic message received frorn Sh. Saquib, STA-HG informew thiat he will be available on dated
05/01/2020 to visit the above said site.

in this regard, you are requested to constitute a cormminese io visit the site along with the
official from Central Ground water Board, Chandigarh te invesdgate the matter. Submitted for

further necessary action and order please.

\ o -,._.‘m Geologist,
'N D'C 'Ei‘-'{‘“'u Water Cell,
- alfiwani.
= i . " 0 AN I
3 deSTT T G 1'3‘3-1.? Load wistnel Pousuc ‘H- ¢ L

cudl 570 () T o m‘t\b& el e “aQudes

S U Hlee
Y
by

i\__u

A ol Lo )

ASS * Geaofo ?ﬂ._i‘
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GOVERNMENT OF INDIA

Phone : 0172-5021960-61-86 Central Ground Water Board,
Fax :0172-2639500 North Western Reglon,
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot # 3B,

Sector 27-A, Madhya Marg
Chandigarh - 160 019

No, « A-HR/SSSC/NWR/S&I/2020 — <10 Dated : 29.12,2020

To,
Deputy Commissioner
Bhiwani, Haryana

Sub: To investigate the water level at Dadam Mine, Tosham, Bhiwani, for compliance
of NGT order in the matter OA no. 169/2020 & OA no. 132/2020

Sir,

In reference to above cited subject, it is to inform that M/S Govardhan Mines and Minerals
have not applied for NOC for abstraction of ground water from Central Ground Water
Authority. As per CGWA directions, DC is authorized officer 10 take action in case of illegal
withdrawal of ground water. Copy of CGWA directive is enclosed for further necessary
action.

Yours Faithfully,

\

(Anoop Nagar)
Regional Director

Copy to: Assistant Geologist, Ground Water Cell Bhiwani, Haryana for kind information and

necessary action. -
ry ¥ ....-.h“u\u:-
(¥ VY
('Zé\ =

(Anoop Nagar)
Regional Director
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To
The Regional Direcior
CGWB, NWR
Chandigarh

Sub: Survey and Investigation reparn ta eutabiih water lewel a8 Dadart e Toshun Lhatriet
Bhiwam for campliance of NGT arder s the rarter O& no L0 2020 & LIA he 13703 0-ReR

Sir

with relerence to the letter ne. AT 1A-HRSSSSE W R/SRI2DI0 91U dated 31 12 2020 and
ernail dated 03.02 2021 undersigned had carmied out Survey o estallish water (evel at Datam
mine on 05022021 Suny and Investigationn report 5 enclnged heraweth for yout bl
perusal.
This is for your kind perusal and necessary action pleass

prawrs Tainhiully
ay .
% ¥ Jf?’ et
¢ it
~sp "ﬂl'#\ arfre
i

G hanu.b
STA Hiy
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SURVEY AND INVESTIGATION REPORT 1O EATABLISH WATER LEVEL AT DADAM MINES

introduction - Original apphication no 1659/2020 & 13272040 was filed getar: Matanal Green
Tribunal a1 Delhi agamst ilegal mining i lodest area and dlegal extiacon of ground watel
respectively As per the arder 4 jaint comnnttes wat formed comprising State FCR, Divimonail
Forest Oflicer Bhiwanl, Additional District Magistrate, Bhowan: for sutamitting factua! and actan
taken report in two menths

To ascertain the water accumulated in the mining pit Ground Water Cell, Bhiwan requested
CGWE, NWR Chandigarh to lake up studies in mimng area af Dadam PAines ol Willage Dadan,
Black Tosham District Bhiwari after the committee forming by Distoc collectar GLUPELT
cansisting of Sub-Divisional Magistrate Tosham, Bistrict revenue officer Bhiwan Avwctant
geolopist Graund Water Cell Ehiwani and CGWE, NWR Chandigarh Along with The ahove

. mentianed commitiee the undersigned carred out the survey Lo nvesligaté wates [ENTO NG

quality at Dadam mines on 05.02.2021.

Field Investigation — During survey it was lound that in gt no 2% teourthngtes W28 W308T L
?5'-'51'01'1 o water was foung i the mining pit. in Mt ng. 18 loordinates N2Y s T
75751'13"] leakage from the cracks and fissure of the rozks were present DUt ag WILEl WAk
faund at the battem of mine pit, One camgle was callocted fram back wde of pt na 18 At fate
no 6 (coordinates N 28'S2°56 E 757517227 which had peen got analysed  Datason
Annexure-l d

Concluslon- Based on lield investigation ¢nd chemital anaiysis gl collactre water sample e
concluded that 'thE.ﬂ'!page i miming pit s ground water from quartaitic lormation Sarties
are farming low vietd aguifer and lubewell construgted in quartiite generally pelds 100 150
Ipr of water only, thus the seepage found i pat i5 very mingr and during rauny season ey may
yield good quantity of water resulting in lilling al mire pits As the waterm the alluwal
formation Is 9.41mbgl to 1R.52mbgl in the surraunding alluvial areas of dmnes the fracture in
quartzite might be hydrologically connected to the water tabibe 3 the allowial aresas and secEng
in mine pit are of ground water only
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Annexure-l
m Resulls of chamical analysis water samples collected from Dodam 3.:3_Ho-..:.ui....m._.hiw=. _ =
" . | = T _ 1 | | TH as
| sten HCOo F PO, Ca | Mg MNa| K SO
S Location Source  pH | “_mm__ el € 50, NO, _ ' | 4 CaCo,
Mo
l A’ C 4 | i _ _ I
¥ - ——— 4 ) -
r . ——ts i AR e T j..rm___ - .|.||.I... -i-!.ri.<
s “Sintace | . —T 0 TN L I ¢ ! g
_ Sutag I i 7 w 0 oz ! ﬁ.% 136 | 557 _ IE 27 W4
oy [ reo [0 e | 78 [, B 68| 7 | Tt
A

i
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_FINAL FORM [ REPORT Annexure-32
Ffaw s
(Under Section 173 Cr.P.C.)
(avz gfemr sfia uwr 173 & Fegea)

IN THE COURT OF SH. JOGENDER SINGH SDJM TOSHAM (¥ warrerd #)

0

1. District (F5@m): BHIWANI P.S, (gram): TOSHAM Year (a¥): 2019
FIR No. (W.q.R. ¥.): 0587 Date (ReT®): 23/12/2019
2. Final Report / Charge Sheet No. (3ifas Rar&/smT o weam.):
01
3. Date (fewr®): 31/10/2020
4. |S.No. |Act (37T Sectlons (4RTY) |
E) | ST S _j
| 1|MINES AND MINERALS ' 21(1)
{(REGULATION OF DEVELOPMENT) :
|ACT 1957 |
2llPc 1860 379 :

5. Type of Final Form/Report (3faw w#H/MAWE #1 woR): CHARGE SHEET
6. If FR Unoccurred (af% 3ifaw e amfea):

7. Charge sheet (@l e 9= e ) Original

. 5\ i!" 1 s i i PR o .
8. Nameof LO. at the time of charge sheet( FNIT T AT X WAT T HUFIN F1 7H): rajbir

S i

L

Rank [92y Agst 5] (Ascistani Sub- No. {8} ?,."JEF_'%WM%I{-':-

Inspertor)



P-168
9. (a)(®) Name of complainant / Informant (R&RaFal/siedar & awr &1 AW AT

(b)) Fathers/Husband's Name (Rrawafa &t @m):

. 10. Detalls of Properties/Articles/Documents recovered/seized during Investigation and relied upon
(@ & R T ealsEa FFrfealarg/araras #1 fEor B muw e g

S. No. |Property '!Estlmatad P.S. Property H’rum whom/! whera Disposal
#.4. |description vaiue (In  |Register No. irauuvared or selzed  |WTETOT
wrafea #1 Raor |Rs.) T Fled  (HEREY SR ar
wpRE [T b, (e o) 3
y I .. s L -
_1 OTHERS I [ . o

11. Particulars of accused persons charge-sheeted (31T ww wifdre fdrgeral & favor):

K Vil A - kT il A - W g oy - i



5. No. (F.4.): 1

() Name (). FHer ter
() Father's Name (Ryarr a): F07 PRI

(i) Date/ Yeer of birth (swwrfafiat);

(v) Natlonality (Tfegaam): INDIA

Date of Issue (FT F=r & @A)

(vil) Religion (&39):

&)

P-169

Whether Verifled (&7 Teamid §7):
Yes '

(lv) Sex (f&): Male

(vl) Passporf No. (YT w&a):

Place of Issue (AR L & FU™):

(vill) Whether SCISTIOBC (3 sifasreg.ar snfarsrr fro3 a): SCHEDULED CASTE

(Ix) Occupation (STTHE):

(x) Address (JaT):

S. No. iAddruas Type (9a7 ¥ |Address (9<)

(#F.9H.) TF) _
1 Present Address A1 PS DHUMRA, DISTT. BAKSAR,BIHAR,INDIA
2 Permarent Address  [7=&=T PS DHUMRA, DISTT. BAKSAR,BIHAR,INDIA

Whether verifled (FaT Feaiiaa §7): Yes

(xi) Regular Criminal No. (if known) Rraffe o wgar (AR e &)

(xll) Date of arrest (PrRwary #r fafd): 23/12/2018

{xill}'%ﬂa“af ral_gah;; on ball (T & R 3 2 ot foes g

(xiv) Date on which forwarded to court (FITITET F| Hatw #r fafin:

) Under mcts & Sections (rf&iferms od urrdy;



P-170

S. No. |Act (arfafeaa) Sections (RTE)

1 lIPC 1860 379
i 2 lMINES AND MINERALS 21(1) |
1| |(REGULATION OF i
| |DEVELOPMENT) ACT 1857 | o .

(xvl) Detalls of ballers / sureties (FwTterdl #1 )

Name (AH):

Fathers/Husband's Name(frauafd &1 @)

Occupatlon (TTTATT).

Address
()

e e comar e e —— L L S, S

S. Nu |Mdms| Type (T T Wmm“ o e __l
ph [ bocssisas ]

Identification
(9EET):

Date of Birth (&= faf@): UID Number (g3mé# ¥.):

Any Other ID
Proof (3=
TATOT 9H)

s No.  |ID Type (uaw 7@ %1 |ID Number (§a 5% ) | o
s = | ] 2R N

] i I3
i R f j N
4 L 1
i -
| b L Y
\ A&
| . fi

T :
-’ft i, ""f’l

(xvil) Previous convictions with case references (AIA® & Was afew, Tee (8] ﬁ‘%rﬁ%n 5

§. No. FIR No. State District Police Description of Details of
@a) (wEf @) e (Frem) ‘Station(arren) Case (FWT & conviction /
- faraon) Acquittal

i 5; | | (GCIEUES SO

P L) . i e i [t



(xvill) Status of the accused (frgwe #1 feuf): FORWARDED TO COURT

oo e . T 2 ﬂ I e B

Traon)

P-171



P-172
S. No. (##.): 2

() Name (wW): Hed Whether Verlfled (4T Weaifer ¥7):
Yes

() Father's Name (T am): e8¢

(lv) Sex (o) Male
() Date/ Year of birth (Fwafafa/ad):

(v) Nationality (Tifeegem): INDIA (vi) Passport No. (Trade F&4m):

Date of Issue (Fr F&r #r faf): Place of Issue (STl F&T T F=):

(vli) Rellgion (&#):

(viil) Whether SC/ST/OBC (Ii.aTf/ar.sw stfassrw fos =i

(ix) Occupatlon (ZFaam):

(x) Address (9dn):

ls No. ]Addrusa Type (4@ #T |Address (M)
{ﬁ'ﬂ'] W)

'5 .JF'resent Add I-ﬂ'lﬂ?r'ﬂTﬂT TDS’HAM EH]WANI HARYANA INDIA

{ 2 1F'5rrnanent Address 'ET?IS‘IT:HFIT TDSHAM "HIWANI HARYANA INDIA

Whether verifled (3T &t §7): Yes
(xl) Regular Criminal No. (if known) @raffya st weam (afg e B):
(xil) Date of arrest (FRwarr Fr AR 23/12/2019
(xill) Dafe 5F rolease on ball (sFTT ¥ R # RHH): e
(xiv) Date on which forwarded to court (FITaTay #! #sie & ﬁﬁ}

(xv) Under Acts & Sections (¥UfATH va wmd)



)

S. No.  Act (sfafags) Sectlons (YRTY) P-173
(®H.) .

1 !.IPHC 1360 - ;3?9

2 !M!NES AND MINERALS | i21{1}

|(REGULATION OF
\DEVELOPMENT) ACT 1957

LSS IR

(xvl) Detalls of ballers / suretles (SHTfaaT F1 =4RI):

Name (7}

Fathers/Husband's Name(fausfa & am@):

Occupation (=EHME):

Address

(Fam):

8. No. Address Type (971 &1 |Address (9dm) “
R . .
Identification

(=)

Date of Birth (F=w fafd): UID Number (J3rédt ¥.):

Any Other ID

Proof (3

THTT 9H)

.f.

rS No. ID Type (989 9 %1 [ID Number (959 9 ¥.) o 8
i . T
) -cary)

e e N N B — L i

~ (xvlly. Previous--convictions-with case references (Ae &¥ast Wi, ~wwer g§ worm W)~

5. No. FIR Mo. State District Police jﬁ!}ﬂnpﬁuu of Detalls of
(@) (AR )@= (Frem Station(maT)iCage (AW & conviction /
faEm . Acguittai

(ARHROHE )

e e

Pt i
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(xvili) Status of the accused (Ffig@a #r Fufa): FORWARDED TO COURT



5. No. (F®.): 3

() Name (Am): TRaTsT fAE

() Fathers Name (Ramr a®): Tofdrs HF

() Date/ Year of birth (Swafafd/ad):

(v) Nationality (if®ggan): INDIA

Date of Issue (TH ® #r ffl):

(vil) Religlon (&%):

@n

P-175

Whether Verifled (0T AT §7):
Yes

(v) Sex (fem): Male

(vl) Passport No. (YTHYIE HaAT):

Place of Issue (ST FI+ &1 TUW):

(viil) Whether SC/ST/OBC (3re.enfa/sie. s s frsd al):

(ix) Occupation (ZTaEE):

(x) Address (9dm):

EE Nn
E)

1

I : :
i 2

FLIFEL m}

Address Type (9aT &7

Address (JdT)

S

F'resent Address

FHEI'IT-NT PS FIKHJ-VAND TﬁnRN TARAN,PUNJAB, INDIA

Permanent ﬁddress

E‘E'IT:I'QT PS PIKHI-VAND,TARN TARAN,PUNJAB,INDIA

Whether verifled (a1 Fcaifier §7): Yes

(x) Regular Criminal No. (If known) Frafa ot F=ar (3R o #):

(xil) Date of arrest (Frwardt #r Tafd): 23/112/2019

 (xlil) Date of release on BRIl (s T Rerd # fARF e PR .

(xiv) Date on which forwarded to couri (FITTer & #aa & faf):

[xv) Under Acts & Sectlons (#f0ifazw o wmady:



S. No. Act (afafaa#) Sectlons (YRTY)
(F.H.)
1 |IF‘C 1860 379

2 |MINES AND MINERALS 21(1)
| (REGULATION OF =
i \DEVELOPMENT) ACT 1957

(xvl) Detalls of ballers / sureties (SRRl &1 s

Name (sTH):

Fathers/Husband's Name(Rrawaie &1 #TA):

Occupation (FTAHE):

Address
{gan):

s o e e S e R e T e e S e |

|S. No. —‘Addrau Type (3T &1 lhddmss (wam
]_(ar.#.} ) ]

R EOUE I S L B T Sh o s M e

identification
(g

Date of Birth (3w farflr): UID Mumber (33§28 €.):

Any Other 1D
Proof (3v9

TATT I¥)

o g B By \,

[é"{q; ) }m Type (Tee 9% ¥ |ID Number (T6OW T )
Lt_iF 4.) WHR) ;

i S O __J ;

‘ ‘!" £ = s I ) iy L - : z i .
(xvii) Previous convictions with c'!;se: references (FH ¥ 5% #he, qﬁ'@# o &1 fron)?

S. No. FIR No. State District 'Police Description of Details of
@w®) (ER H) (O (Frem) Station(uTT) Case (Al & conviction !
‘Farm) Acquittal

(ASTAAFA &

P-176

T e



(xviil) Status of the accused (3 #1 yfa): FORWARDED TO COURT

fera<on)
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S. No. (FH.): 4

() Name (7R): G FAX Whether - Verifled (F97 weaaa §7):
Yas

() Fathers Name (Rrar®1 ATA): ¥dre

(Iv) Sex (f@m): Male
() Datel Year of birth (seatafRad):

(v) Natlonality (Tfeg@an): INDIA (vl) Passport No, (JdTE H&AM):

Date of Issue (WY &4 #r fafd): Place of Issue (STl F1 &1 T=):

(vii) Rellglon (tT3%):

(vill) Whether SCIST/OBC (3rjanfareg.sw snfaisewr Rrod a): OTHER BACKWARD CLASSES
(OBC)

(Ix) Occupation (FITAT)

(x) Address (9a):

Es. MNo. Address Typn {9dr &7 IJul"v.lzit:ll'mm (ﬂ?n}
1@'7-#-} THR) i

o rmmE s P .

1 .Present Address 5??:1?'-'IT F‘S BAGGAFE JHUNJHUNU HMASTHAN INDIA

_._.ww..,—i_..- i e T e — ————— i ——e

‘F'em'lanem Address sﬁiﬁrps EAGGAR JHUNJHUNU RAJASTHAN INDIA

Whether verified (a1 T=ie §7): Yes
(x]) Regular Criminal No. (If known) fraf¥a st siean (afx 7 #1):
(xIty Dﬂta of arrast (Frendy &1 fafy: wmrzuzﬂ
i o P - 'l - - a i, LA R4 e e W

(xill) Date of release on bail (¥ T & # fafn:

(xiv) Date on which forwarded to coun (FaVETET F S HY fafin):



- — 72/

{xv) Under Acts & Sections (sifrfergsr wd urmd): o170

S. No.  Act (#ifaferms) Sectlons (4RIY)
(#.4.)

1 IPC 1860 379

2 MINES AND MINERALS Cj21(n)
{(REGULATION OF |
'DEVELOPMENT) ACT 1957 i

(xvi) Detalls of bailers / suretles (AT F1 TWRI):

Name (<TH)
Father's/Husband's Name(faiafer &1 arA):
Occupation (ZTaH):

Address
(Fa):

'S. No.  Address Type (5aT %1 |Address (7am) E
(FH)  TER)

Identification

(vgaT):
Date of Birth (s#=r faf): UID Number (gamést #.):

Any Other ID
Proof (39
TATT T=)

is'.” No. 'ﬁ:}' [Py — ';;';;;"i.a Number (T 9 %)
(Fd) ) s

]

]
il |

R T = A T 1‘._. 4 ' T

S5 e

(xvi) Previous convictions with case references (AW & Wad #fgd, Taa §§ wom & faavon:

S Wo FIH Mo, State Drstrict | Folice Dascrption of  Details of
% &) fra‘.q:ﬁ, ) (T HET Sianon{UTAN Case (AR K1 conviction !



o) Acquittal P-180

(FoHRaHFT T
faraom)

(xvill) Status of the accused (T HI fegfa): FORWARDED TO COURT



5

. P-181
5. No. (#9.): 5
() Name (ATH): TUTEiT Whether Verifled (91 Teamiue §7):
Yes '
(i) Father's Name (famsr am): Rierarer
(Iv) Sex (Rm: Male
(i) Datel! Year of birth (S=ATafiad):
(v) Natlonality (Tiffgaam): INDIA {(vl) Passport No. (JraaYE H&am):
Date of Issue (FIHI &L= #r faf@): Place of Issue (SHY H{a FT TU):

(vil) Rellgion (&#):
(viil) Whether SC/ST/OBC (3. sfa/s.sir snfa/aea g af): SCHEDULED CASTE
{ix) Occupation (=TaaME):
{x) Address (94T):

'S Nn 'Addrass Typa (9aT &7 |Address (9dT) _

wE

Il 1 Presem Address Erﬂﬁ' gec, PS EIHLINA FATEH&EAD HﬁH‘r’ANA INDIA

2 Perrnanent .Address Erﬂﬁ gec, PS EHUNA,FATEHﬂBﬁD.HARYANA,INDIA

Whether verifled (F41 Feamiaa #7): Yes
(x1) Regular Criminal No. (if known) ffae srRmdy wear (afh a9 §):
(xli) Date of arrest (PTwardr it fafd: 23/12/2012
(xill} Date of TefSase on ball (srAme T Fef #r ARAY:
(xiv) Date on which forwarded to court (Farea 1 fs@ ﬁ"’fﬁ']

{xvi Under Acts & Sectlons (rfamR od gy



S. No.  Act (3rfuferas)
(F.9.)

1 IPC 1860

2  MINES AND MINERALS

(REGULATION OF

'DEVELOPMENT) ACT 1957

P-182

Sections (YRTY)

379
21(1)

(xvi} Detalls of bailers / suretles (FFfaal &1 =3h):

Name (dTH):

Fathers/Husband's Name(Rram/afa &1 sma):

Occupation (Sga@H):

Address
(9T

(ST Lo I
Identification
(Fedr):

Date of Birth (=% fafi):

Any Other ID
Proof (v
YA 99)

is. No. |

is. No. .:Addrass Type (9ar &7

iMdm“m I, I

UID Number (3m§3r H.):

ID Type (F&aH W %7 ID Number (THaH 77 ¥.) |
wd) |

" (xvil) PRévious conviétiohs*with cas® references (AT & HaH wfta, vee §¥ 9 W fagTon):

S. No. FIR No. State
(w8} (R E) (s

District
(Faram)

Police Description of Details of
Station(@#1) Case (ATAW &1 conviction /
forareom) Acquittal

(FAUHTIIHFS Y



(L
feratom)

P-183
(xvill) Status of the accused (3fgFa # fFufad): FORWARDED TO COURT



—-

P-184

12. Partlculars of accused persons - not charge sheeted (suspect) (¥R 97 FRw 7 fFr v

(@it sffrgaat w1 fEaon):

13. Particulars of witnesses to be examined ({0Ts fFT Sa are ramgl 1 faawom):
wrarg R Al & PR =

14. If FR Is false (F.R. false), indicate actlon taken or proposed to be taken ufs 182/211 LP.C
@y sfeasr RO g8 ¢ & wugH, #r R 182721 ¥ e Y TE IyaT wEAAS FEE F EEon):

15. Result of Laboratory analysls (wavremer # e v Redwor &t aiorms):

16. Brief facts of the case (FIAW ¥ Waha Wil TE)

#Y AR S,
ﬁlﬂrﬁmwm%ﬁ:mmmwaﬁwﬁmsuﬁmﬁzaum
FOREST DEPARTMENT GOVT. OF HARYANA Olo RANGE FOREST OFFICE , TOSHAM
qe A IS G I SH VAR A ¥ JA A garuF G o A | fawe. sEA e A Eel
&7 # @ 7 ST A Y RO wE | i Reg ¥ weaew A e gRa B s b R
Rt 22/12/2019 & 41 e AT F0 0 Searet XA dE F G T T AT 9 I oIt T
ﬁﬁmmmﬁ?mm#mwﬁm%ﬁﬁwﬁﬁmmaﬁmm
gt ZA9N &waTer WU &, AT U PAR Wi et el A die At (faeg Aed @ WF Searel
mmammnﬂ#qﬁmaﬁﬂﬁmﬁmnﬁﬂmﬁ;ﬁ Truck fSEaT Yalle{oT AEAT
TU0NROG1HI0 4044 TSR §U @I WEeY @Al . "W qar R U90IR06180 1411 7
THOAR0613T 6014 ma%mmmﬁmtmﬁmm#mWﬁmmm
o WYZ F T I | HE O UF WEHAT GEr AT SE AW ade & SR &Y far | R o
Far A FIR as’r m ?q uRd ¥ = T yfernTiy a’mm SD JAI PARKASH 23/12/2019 MOB.
03136866550 3% e gEd cvANE % Fady ¥ AW G T S 0 379 IPCT211 OF
MINES AND MINERALS DEVELOPMENT AND REFULATION ACT 1957 &I W{diQ gen qra
MY oy Awem Fvey 587 fee 231219 W 379 IPC 211 OF MINES AND MINERALS
OEVELOPMENT AND REFULLATION ACT 1957 avali drenst A & 1R forar FmRd ST
ay T A ASE AR 04 FE e ARG T IR By HRGHT FT A HEEAT & A A
o wupd ddrEe Tee acn S Rl 0 HeEEHE Ha AU A WG wfEd & o8 AR i el



T T -1, s b ZEEREE A0 HR 610 1411-4 49, SRR WY 9fY S A0 p_qgs
MR S1C 4044-1, o7 STt T @0 HR 610 14111, fre dioeles mufer ey sid-1,  smadieres
RYE A ZARAR wiet #- 6 99, Te ARk v wenle ALT-2 U, Wl FA-1

17. Feier Motice served (st fre &ifrw): No Date(R=i=):

f.ck iowledgement to be placed)(rasi
a7t &)

18. Despatched on (wor & fafin):

19. No. of enclosures (Hevwa! &1 ¥Ear): 0

2C. List of enclosures, As annexed (Fawi #t Ffh):

Forwarded by Officer In Slgniature of Investigating Officer submitting final
charge raport/charge sheet
warl e sfeer AU 9 qrET s At st 3w & geann

.} el
- ] ///%3
Name (sm7): SANDEEP Name (s1): rajbir {-u.g Lt g,ﬁ..,

Rank (4g): | (Inspector) Rank (92): Asst. Si (Assistant Sub-Inspector)

No. (¥.): H170 No. (31.): 332BWN



T

- P-186

FHURET 7 dues & oW wEd e @l g geon Gl anl Aees yen gAOE TRET e
RER & v FFar fSEE WERE 39 @ gedR F HEeA Bl aN YBdIe & g S Jods & ag
Rt gl A g geon Gl TRl wee une gRE & s e e PReanr wen e

QT TE T AT Fo A EATER BReAR R s St 3R & wd sewrn o

mwmﬂmﬁmmmaﬁm#wmmam
TEaEY F R T OUdE & FEay & o % T ae [T aur aweAr g A 3 3 e
¥ TEAs wE § | S AR i Al & oew e Rews Reww gfew a@ifee R oo
Bai® 231219 N HRAREE §O9 7 SUaT AW anEann, Rae e 99 adfeen FE anh
SEATTT oren et o @ (R gy Reere andr sl gee & fWere wga @il TRt
Wwﬁmamﬁmnﬁmmg@msmﬁamﬁaﬁmﬂgﬁm#ﬁmmm
At T wUEe AU e, & Seeaw fomar mam | REE 2401219 @ ¥EW @69 9
gy Al AT, TRa [E ?mﬁaﬁ?mmﬁmmmamﬁ?
frerare ol @O gee A G HEWE B aEn S HOW ST O SR T e & A
mﬁwﬁzmgﬁﬂmﬁﬂﬁﬁmnmmmmrﬂwﬁmgﬁmmm
WeH 2R U A 25/12/19 @ U sewee e (e e Son o Ham SEnT T | oS
et 27.12.2019 & wygwa PARenr RAE @ ume A YT @ B WA @ A9 6 5 TEE E
are fRaT T a7 B 04.01.2020 37 AS| 2erit Whe o e ganT anaet B # N T
TROT O TET UT R @ Wi & Hie or o1 A § awR garRar wd awen ufw # ferr g ar
Ter @ CD 3aR SEE a1E a7 vHEwe T werad ARt shfafm o ;e i @ ar mEd HR
61A 114a£rmmrmﬁﬁgrﬁ?yaﬁr'w§mm#m@mﬁﬁamwmmm@%ﬂ#
658 & Tefrde & wifirw BRd o | oodes ale W o @wn yfew & T T ST e
10/01/2020 &1 3 GvUdEs TTEE G GF T AT SR U @S ST e e #
gﬂmmﬁwﬁﬁmgﬁmmﬁw?%wmm@wmﬁm
Sgie] T F AFEAT gon ffiEn AR e s foreen gRE AR Be geRern e
& e Imy | o dades & ade & ale e £ e gfY @ 9es g @1 DL BE et e
# form o | Ay AT gelte FAR SO i A g FATRT € gl U Sar @b
S 3R AW G ee an st are @ e ety e # R 11.01.2020 @ S
T T ma S sy & forer Sver fBrenll @7 seamn | e sEEAT e B R HiEe
Eﬂégiafm?ﬁammmgmﬁmwfﬂﬂcmmgﬁaﬁammmgﬁﬁmﬂm.
ngammﬁmmmmrm,mgéﬁmﬁﬁmmmﬁm
W,Wﬁgﬁmmmﬁmmmmmﬁmmmﬁmm
wmmﬂwﬁmwmmmmmﬂ#%mmm%mwmﬁ
W@mgﬁaﬂﬁmmﬁmﬁrﬁmmmm%ﬁﬁmﬁamﬁﬁmm%w
PReardy HoeAT g & WA g qF awar anll @se F e e aew 1738 CrPC &
foarr SMUAN| AW e F WoeA § e W e ) aSiar §EA deld TAE HEeAT
T ST A AT SR |

AN HETSAT- Tl GTH- ¥ FEiR-1 sy farer we-2, PEadl w5, WE eehaTh-
5,uﬁnﬁmﬁn@mmmmmﬁwﬂﬂﬁﬁﬁ-a.rﬁ&nﬁm‘aﬁmmmqﬁ?mﬁﬁaﬂﬁﬁ-
1, W FHGeIN dudes-1, W Awgen wga @ RuT g G TEdT JAe 7 wfAwe § A3,
mﬁfﬁ?ﬂwm1q¥&w§mﬁm“ﬁmmﬁwmmﬂm fors oRan & #9-9 9,
gt T ROé-1, o Awesel wgFa Wi RO @ wellEve @ @, wyas AR Rde-2,09
T TOHN AT AFU-2+1, aﬁm&amﬁwzﬁfmmﬂﬂaw&mm1 T, HEGTI
®ieY a7 CD-1, W& Hehgerll wraqe Rté mmsia-1, he FFgeel @e S a9 HR 61A 1148 @
ol 1, BE Aol gdl twewenl, WS w3, W A Pl & CD-1, Hiet
geATEaw-16, CD-2, 65-B Witfhe-2, JerlY Jmear midar 3w Helea-10 37 4 I, 3o RC
& HR 61D 6014-1, 3WT RC +T& HR 610 1411-1, sroa RC amdl HR 61C 4044-1, /e DL



FADIE A TUds & FeUr HdT Gl "la @3 Fom @it awl deed uen gy fien @Rt po187
I T A B e weww 39 . avdr A gaas £ A oA & o o qoars & A
I oA W G oo o A s e g & TS aeE SR ARwa @ P
WWWIWW#W{WWTWH“WHmmﬁﬂ?&mmWI
IR FIT ST A AARE W gedwne sonae WAEild 8 T30 A see oo aRd O s
FEE & foFe AN ety & gEew & w o gar 6T RO G GReAT gon A WRGr ¥ T e
H9oas &l § 1S RN i @ oo B R R qRw siw Ren
fewi® 2312119 #F FRTAW §OT 93 vy Ol @R TRES R U7 aoides @ ami
mhmﬁamﬁyﬁﬁmﬁﬁgﬁ#ﬁwwmm
gﬁﬁﬁ%ﬂﬂ@ﬂﬂﬁ?ﬁﬁﬁ?ﬂmgﬁﬂﬂﬁ%ﬁﬁﬁmgﬁwﬂﬁmwm
mMmmMm.ﬁmﬁmwJﬁaiﬁzdnzﬁgm*raﬂ‘ﬁﬁnmmg?
SYEY Al arTETeT, A iy T3 Toldes RiE Al aweAa S @t S @ o gy
Rrerarer ARy @l T A O T R SR A G $ET 97 S AR a1 A
HeEd § U e g e Rees T o st aRG @/ @ Rais gfew R Rewes
TeA Bid 9T AR 25/12/19 & v ereer Rear o Rrasy ave Brar o fBramh awamar m=r | s
feme 27.12.2019 1 agFa T RO 7 w@E & awar @Rt & QRS 7 A7 @ o R @
ST AT T a1 RAiE 04.01.2020 1 ASI T e F IORAW ZaRT IRad g A I we
mmmmM#mﬁm;mwmmEWWWﬁmgﬁm#ﬁmmm
ﬁﬁacnﬂmmﬁwﬁmmﬁﬂtmm@ﬁﬂmﬁwmm#n@mmm
Em1143ﬁmmﬁmﬁﬁmmmwa-mwmmmﬁﬁm#
658 & Wefbse & giffier R oy | dwdes wal & o waon qfw & Br (o R
mmwzﬂzﬂﬁmmﬁamw?%mmmmmﬁmﬁm &
AREAT B F JOAE F T A YOAT FAG S G gF o anl e unEn @ e
T TSI A g RUUR PRean Rear s fwe gRe et wF semare s
ﬁﬁhﬂﬂmiﬁ?mﬂﬁiiﬁrmﬂﬂﬁﬂffiﬁﬁiﬁfﬂﬂﬂﬁamwaﬂDLﬂﬁﬂﬁ?ﬁgﬁ'ﬂ'
# o o | A AR A AR IR A TR S T G T ST A
ﬁmgﬁﬂ?!mméﬂmmmﬁmﬂyﬂm F fee 11.01:2020 Fr a3
mmmmmﬁﬁ&maﬂﬁaﬁrﬁmﬁmmnaﬁwﬁnﬁmﬁmgﬁm
wﬁmmmm_wmwm.mgmmmmﬁﬁmm,
ngwmmmmmm,myﬁmmmmm
W.W%?mmmmmm#w@mm
wﬁ?quﬁmwwmmmmaﬁ:m#ﬁmmm%mﬁmmﬁ
SR AT I3 Joanr and srERt fr Frward g Swd e mee mmr st 2 oas
PR A 81 & 3R §fver g% ot anh sR ¥ R aden o 1738 CrPC &
fear ST mm#ﬁm%ﬂmmramﬁmmmmﬁm
BT T AT HAS FE |

AHA HETSAT- AT HIH- o HES i1 2y Raver o2, Brwardr w5, ©F seears-
5, W FEISTA MERAT FT WA RC 7T B Wher wiy-3, we AEASAN DL & aodlz mie & -
1 G A W1, WE AR wave BREv R @ e R R wie A,
g fAveror Rore-1, e gl AMEHA AEAw & o URAT F A1, oo ofEr & #-g de
aw T RE-1, w8 Fgonh wqwe MRerr o @ vaifdee @ #dn Tgaw fafemor Re-2,09
HIT SR 7T ARM-241, q Mt Arderer i we) F0-27 O, B AHA TRR-1, W Hehgort
WIel A7 GD-], W FEGeRT vEas R w1 ek AT W E awer HNY 61A 1148 § T
TH A1, W ARG O R, e, of weaeh o @ oD, B
HesiEa@-16, CD-2, 66-B @WRMedie-2, qwindt o onfur wdwr 3maa-10 2 o 4 wet 3 RO
TEHR 61D 6014-1, 3 RC 1@ HR 10 14111, ww RC Y HR 61C 40441 3rsr OL



gier g7 -1, & ol S T @0 HR 61D 14114 Ie, SRR Wret wid amst 70 P-188
HR 61C 4044-1, a1 Z=HIL=0 M A0 HR 61D 1411-1, e diveeg =i Wit #rd-1, g=gdees
AArE A g BieY Ffl- 6 U9, T AR A wealE YE-2 O, Hen F-1

17. Refer Notice served (Wl 7 #fA): No  Date(R=T):
(Acknowledgement to be placed)(dmasY
et w3):

18. Despatched on (%o &7 fafr):
19, No. of enclosures (How®I #T ") 0

20. List of enclosures, As annexed (Wevermi ®1 Ft):

Forwarded by Officer In Signature of Investigating Officer submitting final

charge report/charge shest

wHTlr AR FaRa e AT oF gt &9 I ofe HfUwT & FEam
II."J\"I l;‘..?,:..(;n

Name (#H): SANDEEP Mame (sI#): rajbir 7( L f{,.«m _(:?‘“—/

Rank {9g): | (Inspector) Rank (92): Asst. Sl (Assistant Sub-Inspector)

No. (%.): H170 No. (¥.): 332BWN




N

P-189
2T AT Rre frart
HeanT A0 587 féAle 23.12.19 ¥RT 379 IPC 21(1) OF MINES AND MINERALS

(DEVELOPMENT AND REFULATION ) ACT 1957 9T @reTH

TaTEA i

|, STOWERTT 3 Tfsteh STUHRY AT AT 9813686550  TEHEHT qE§
2. STV ASI 4T GrAH FIR 1R
3. SPO BT 387 AT A9 1A, 8307271741 & HHTE T
4, Tourdt 96z 370 o AT WA, 9416466155 e AT St 9
5. SPO YdTY 61 YT AHEIH HY.A, 8295635233 S §hETE 9 aHET J
6. faftw swr fife DFO Prami =Y. 9650992152 g Tafror e e
7. TG FHR G T HT, 9416610473 wgew e featd ar witiee wdt

Tt i
8. Wos fiE @ T AT, 8059332200 ERLECI
9. U Trea 59 W& A HI, 9728576185 e I
10. T FHR D-GROUP 3 FRram diem 1. 9812721916 aumarit amx
11, Teravel ¥ R 368 =T demA AT, 8814012702 et an
12, ST QA 71l =5 ITHT @I 0T Gehiel @ off ervfepter A
13. Tordss 1 apviven ot AT 70 2 ANTTH AR I R AT B, 8572070807
| - B9 CD TR
14. Tefefit g ASI 0 04 =T I /1A, AHATT TR
15. SPO THHANR 133 ferd @Tgq fram
16. 37311 T SO ATt 1€ 790 2 19 51, 9255124349 TR T CD X
17. Tz e 3t wrsf wamd Rt fare am

18. G O oot At fertrare
19. Gt I erar St SreH e gUEr HR 61C 4044 HIA, 9728554000  TTTEY gU@ER
20. 3THe FAR T FI==< ATET T @ST T GUER HR 61D 1411 HTA. 9992012088
e gaER
21, AL T TR T At farh U S T §TWER HR 61D 6014 1A
9416265630 TSI FUET

22, M5 G R ST FAls shell GLerTeT Usi0 GIEH Yiue-e Hyfi,

qA 9992800096 WIS FIER

23, INSP/SHO ¥==19 H/170 ﬂmm‘ﬂ ER14011417 EIRICE |t
o " F M g éam/r s
SIT=T AT

feamer 31.10.2020



SulpliwenA =
_FINAL EORM / REPORT
: P-190

H SDJM TOSHAM (& ~arared #)

IN THE COURT OF SH. JOGENDER SING

1. District {fram): BHIWANI p.S. (mr): TOSHAM Year (@¥): 2018

FIR No. (¥3.R. @.): 0587 Date (Rfe): 23/12/2013

5 Final Report / Charge Sheet No. (3ifars TraiEismiy o FEAL):

1A

3. Date (Fmiw): 28/03/2021

4. S.No. Act () Sections (YRTY)

(F.9.)
1 MINES AND MINERALS 210

(REGULATION OF DEVELOPMENT)
ACT 1957

2 |PC 1860

379

5. Type of Final Form/Report (3if# g @7 S&R): CHARGE SHEET

6. If FR Unoccurred (afy A frorE arafed):

7. If Charge sheet (@fE IR T =ffars ) Supple

8. Name of 1.0. at the time of charge sheet( 3T

Rank (9g): Asst. Sl (Assistant Sub-

Imanactort

-

il

e,

R =



{

‘d.-i

'

‘d_i

-

e T T A T w

P-191

9. {a)(F) Name of complalnant / informant {ﬁmﬁﬁm & 9Tt & ATH): STTqWr &

(b)(®) Fathers/Husband's Name (Ramafar =1 am):

10. Detalls of Properties/Articles/Documents recovered/seized during investigation and relied,pon

(ST & SN WEloreT FETRea/ATETaas &1 RERor e TR ST g):

S. No. Property Estimated P.S. Property From whom/ where Disposal
#¥d.  description value (In  Reglster No. recovered or selzed  feRI=oT
F#yfeq &1 f@a70T Rs) AT WFEdTe  FRIEROY Sed YT
Ffed o H wHE Hr T
774 (54)
1 OTHERS
2 OTHERS

11. Particulars of accused persons charge-sheeted (WY W% Zf@d ifirgaal & faazon):



P-192

12. Particulars of accused persons - not charge sheeted (suspect) (3T 9 i 7 fFT e
(wfzy) sfergaal &1 faawon): :

S. No. (#&.) 1
(i) Name (AT#): Gfee Whether verified (F4T FeaTiia §7) Yes

(il) Father's Name (R ). srerdlel

(i) Date/Year of birth (raTaftrad): / (iv) Sex (fm): Male
{v) Nationality (Xregram): INDIA (vl) Passport No. (qrEdTE H.):
Date of lssue (ST & @ fAf): Place of lssue (ST FX4 1 FIA).

(vii) Religion (&r#):
(vill) Whether SC/ST/OBC EgeunlEsEn) /e frod @) GENERAL
(ix) Occupation (egaam):

(x) Address (JdT):

S. No. Address Type (JaT &7 Address {(9T)
(F.4.) THR)
1 Present Address ==, BHIWANIL, HARYANA, INDIA

2 Permanent Address  ETsH, BHIWANI, HARYANA, INDIA

Whether verified (FT FeaTd ¥2): Yes

(xi) Suspicion approved (deE FgAE):

(xil) Status of the accused (suspect) (FTRYFa (FiW) £ feaf): NOT ARRESTED
(xiii) Under Acts & Sections (FTafermeT T URT):

{xiv) Any Special remarks Including reasons for not charge sheeting (AT Zfla 7 F F



T aRE Y By gfE) P-193

o

gﬁﬂ:ﬁaﬂrmﬁﬁﬁhrmmﬁl
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13. Particulars of witnesses to be examined (qars R T A raTg! & faaon).
rarge gfa Arene F HA AP ¥l

14. If FR is false (F.R. false), Indicate action taken or proposed to be taken ufs 182211 I.P.C
{qﬁmﬁaﬂﬁqﬁts@tmm.z.#. #r urr 182211 #mﬂﬁnﬁmmmmﬁm:

15. Result of Laboratory analysis (wrgTTen A R AT Fradryor &1 qROTA):

16. Brief facts of the case (TS & wEid it avA):

AT S,
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Date{f&#T®):

2p0. List of enclosures, As annexed (FaFa®i T )

Forwarded by Officer in

Signature of Investigating Officer submitting fina / /Z*:

————— report/charge sheet .-5/,‘;'/

charge ‘"‘r« £
gHT mﬁmﬂ’rm rafa

Name (ATA): Jai singh

Rank (9g) | (Inspector)

No. (&) 217H

i RN/ T mx:’r]aﬁaﬁammﬁﬁmﬁ

Name (A1) rajbir

Rank (9%): Asst, S (Assistant Sub-Inspector)

No. (&) 332BWN

A
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To

1

Subject:-

Reference:-
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Annexure-34(34)

. No. b{rglf{im-w ) Dated 30/06/2021

The Regional Oflicer,
Haryana State Pollution Control Board,
Bhiwuni,

Regarding compliance of Hon’ble NGT order dated 02.06.2021 in
OA No. 132/2020 titled as Rakesh Dalal V/S State of Haryana.

NGT order dated 02062021 & your office letter No.
HSPCB/BHI/2021/395 dated 26.06.2021 & Meeting held your good
self on dated 30.06,.2021.

In this matter, it is informed that Dadam Disty. from RD 21100 1o

22800 is not existing und the land over which the c¢hannel was constructed, is also mined
away. However, to comply the directions of Hon'ble NGT, adjoining land will be explared 1o
find alternate means of irrigation for the tail end farmers.

Ce:-1.

[gn]
-

This is for your information and necessary action please.

~
sciollh,
Exeefi}ive Hngineer,
Jui WSS Dilision,
Bhiwani.

Chiel’ Engineer, YWS (N) 1&WRD Panchkula for information and
necessary action please.

Deputy Commissioner, Bhiwani for information and necessary action
please.

Superintending Engincer, YWS Circle Bhiwani for information and
necessary action please.

Additional Deputy Commissioner, Bhiwani for information and
necessary action please,

Mining Officer, Bhiwani for information and necessary action please.

Executive Engincer, Panchayati Raj, Bhiwani for information and
necessary action please,

SDO, Nigana W/S Sub Division, Bhiwani to explorc all possible

means to supply the canal water to tail end farmers and report be
submitted with supporting fucts on priority.
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Annexure-34(35)

From
Mining Officer
Deptt.of Mines & Geology,
Bhiwani.
To
Haryana State Pollution Control Board,
Bhiwani.

Memo No.BWN/Mining/ 3057 Date:- 29-06-2021

Sub:- Regarding compliance of Hon'ble NGT order dated 02.06.2021 in OA No.

132/2020 titled as Rakesh Dalal Vs State of Haryana

RO

Kindly refer to your office Memo No.HSPCB/BHI/2021/397 dated 26.06.2021 on
the subject cited above,

In this connection it is intimated that the maximum depth of the mining pit is found
109 meter from the surface level. This pit is very old and mining work is close in this pit. The team
of District Level Task Force Committee are visit/inspect the mine from time to time some report
are attached herewith. There were 10 number of pits dug within the lease hold area. This is for
your kind information & necessary action please,

Encl:- As above

Mining Officer,
Deptt.of Mines & Geology,
Bhiwani.

mobwn_ 000 Coogle Drive/D,C.5. P
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